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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No0.539 of 2019) '

IN THE MATTER OF:

Adil Ansari ..... Applicant
Versus
M/s Dhampur Sugar Mills Ltd. & Ors. ..... Respondents

WRITTEN SUBMISSIONS FILED ON BEHALF OF THE
RESPONDENT NOS.1 TO 3-

MOST RESPECTFULLY SHEWETH:
1. That the answering Réspondents are the industrial units belonging to M/s

Dhampur Sugar Mills Ltd., which is a company registered under the
Companies Act, 1956 and now under the Companies Act, 2013 having its
| Registered Office at: Dhampur, District — Bijnor (U.P.) and Corporate Office
at: 241, Okhla Industrial Estate, Phase — Ill, New Delhi — 110020 and are
engaged in the business of manufacturing & sale of sugar and_qther related

products. That the answering Respondents are operating with due ST

compliances with all rules & regulations and various direction issued time &

again.

2. That the answering Respondents are filing this present Written Sﬁbmissions
through Sh. Somesh Rattan who is working as D.(a.M. (Legal) with the said
M/s Dhampur Sugar Mills Ltd. and who has been, vide Board Resolution
dated 27.01.2016, duly authorized to sign & verify this present Written
Subm.’issions, to file documents, to sign Vakalatnama, to depose before the
Hon’ble Tribunal and to do all such other act(s) as may be necessary for this
present Written Submission% Copy of the Board Resolution dated

27.01.2016 is annexed as Ann'exure: R1/A.

3. That at the outset, the ahswéring Respondents denies each & all the

statements, averments and allegations contained in the captioned Original
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Application filed by the Applicant which are contrary to or inconsistent with
what has been stated herein below and the said contents are deemed to be
specifically denied and set traversed in seriatim. That the captioned Origiﬁal
Application filed by the Applicant is misconceived,‘ frivolous and devoid of
any merit. That the captioned Original Application filed by the Applicant is
also bad in law as well as in facts, hence not maintainable and thus, the
same is liable to be dismissed outrightly.

Tha\\.t’n the Applicant has filed the present Original Application being O.A.
No.539 of 2019 against the four units of the said M/s Dhampur Sugar Mills
Ltd., namely, M/s Dhampur Sugar Mills, Asmoli (Sugar Unit), M/s Dhampur
Sugar Mills, (Sugar Unit and Distillery Unit), Dhampur and M/s Dhampur
Sugar Millls, Meerganj which are arrayed?as Respondent No.1, Respondent

No.2 and Respondent No.3 respectively in the present Original Application. -

That the Applicant in the present Original Application h.as_‘alleged.that .thev
answeriﬁg Respondents are not complying with the environmental norms
referring to the final Judgment dated 10-12-2015 passed by this Hon’ble
Tribunal in Original Application No.35 of 2015 titled as “Shailesh Singh vs.
M/s D.S.M. Sugar Distillery Division Asmoli & Ors.” and the directions of the
CPCB vide Letter dated 23-04-2019 (Dhampur Sugar Unit), Letter dated 20-
05-2019 (Asmoli Sugar Unit) and Show Cause Nptice dated 14-06-2019

(Meerganj Sugar Unit).

That this Hon’ble Tribunal, vide Order dated 27.06.2019, admitted the
present Original Application and further directed to issue notice to the
Respondents by registered po&t /acknowledgement due and dasti as well.
That however, no notice was ever served upon the answering Respondents

and the answering Respondents came to know about the present Original

Application from his counsel. That, moreover, during the whole proceedings
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in the present Original Application before this Hon’ble Tribunal no
opportunity of hearing was ever provided to the the answering Respondents.

Copy of the Order dated 27.06.2019 passed by this Hon’ble Tribunal in the

present O.A. No.539 of 2019 is annexed as Annexure: R1/B.

That this Hon'ble Tribunal, during the proceedings in the present Original
Application being O.A. No.539 of 2019, has directed for the inspection of the
answering Respondents through the Joint Inspection Team consisting of the

A

officials of the Respondent No.7 i.e. Central Pollution Control Board (CPCB)

and the Respondent No.8 i.e. Uttar Pradesh Pollution Control Board

(UPPCB).

That the in compliance to the directions issued by this Hon’ble Tribunal, the

Joint Inspection Team has conducted several inspections of the answering -

Respondents and various directions were issued time & again by the Joint
Inspection Team during the said inspections of the answéring Respondents.
That the Respondent No.7 i.e. Central Pollution Control Board (CPCB) has
filed several Compliance Reports before this Hon’ble Tribunal and the
Respondent No.8 i.e. Uttar Pradesh Pollution Control Board (UPPCB) has

filed several Action Taken Reports before this Hon'ble Tribunal.

That a perusal of the aforesaid Compliance Reportg,filed by the Respondent
No.7 i.e. Central Pollution Control Board (CPCB) and the aforesaid Action
Taken} Reports filed by the Respondent No.8 i.e. Uttar Pradesh Pollution
Control Board (UPPCB) once again shows that the answering Respondents
are compliant units and are complying with the directions / recommendations
issued by the Joint Inspectio& Team during the said inspections of the
answering Respondents. That, moreover, for some discrepancies noticed by

the Joint Inspection Team during the said inspections of the answering

Respondents, the Respondent No.7 i.e. Central Pollution Control Board

.
& o
T,
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11.

12.

(CPCB) and the Respondent No.8 i.e. Uttar Pradesh Pollution Control Board
(UPPCB) have already levied the Environmental Compensation on the

answering Respondents.

That in compliance with the directions issued by this Hon’ble Tribunal, the
latest inspection of the answering Respondents was conducted by the Joint

Inspection Team as under:

S.No. Name of the Unit Date of Joint
* Inspection
1. M/s Dhampur Sugar Mills Ltd. (Sugar Unit), | 13.01.2021

Asmoli, Sambhal, U.P.

2. | M/s Dhampur Sugar Mills Ltd. (Sugar Unit), | 14.01.2021

Meerganj, Bareilly, U.P.

3. M/s Dhampur Sugar Mills Ltd. (Distillery Unit), | 02.02.2021

Dhampur, Bijnor, U.P.

4. | M/s Dhampur Sugar Mills Ltd. (Sugar Unit), | 03.02.2021

Dhampur, Bijnor, U.P.

That the Respondent No.8 i.e. Uttar Pfédesh Pollution Control Board

(UPPCB) has filed an Action Taken Report before this Hon’ble Tribunal with
respect to the aforesaid Joint Inspections of the answering Respondents.
That the Joint Inspection Team has issued several recom}nendati‘éns with
respect to the aforesaid latest Joint Inspections of the answering

Respondents.

That the answering Respondents have already complied with the said
recommendations issued by the Joint Inspection Team with respect to the
aforesaid latest Joint Inspections of the answerin; Respondents. That on
22.07.2021, the Respondent No.8 i.e. Uttar Pradesh Pollution Control Board
(UPPCB) has filed a Response to I.A. No.376/2020 in O.A. No0.539/2019 and
the said Response contains the Compliance Status with respect to the said
recommendations as verified ?y the Respondent No.8 i.e. Uttar Pradesh
Pollution Control Board (UPPCB). That the relevant contents of the said

Response regarding Compliance Status with respect to the said

recommendations as verified by the UPPCB and the status as per the

answering Respondent are as under:




(i)

(2

Dhampur Sugar Mills Limited (Sugar Unit), Asmoli, Sambhal (the

Respondent No.1 herein):

Recommendations

Compliance verified on

Status as per the

partition wall sludge drying
bed.

. The Unit shall install the
Condensate Polishing Unit
(CPU) ’

. The Unit shall install the
Sewage Treatment Plant
(STP) for treatment of
sewage generated from
residential colony as soon
as possible.

. The Unit shall restrict the
drainage of domestic
sewage into irrigation
channel coming from
residential area.

. The Unit shall obtain the
NOC from Ground Water
Department, Uttar Pradesh
as soon as earliest.

. Unit has installed the
Condensate Polishing
Unit (CPU). Complied

. Unit has installed STP of
60 KLD capacity, which
shall be operational very
soon.

. The drainage of
domestic sewage shall be
restricted after operation
of the STP.

. Unit has obtained
registration from UP
ground water department.

Inspection dated 12-07- " answering
2021 by UPPCB Respondent
. The Unit shall provide . Complied. . Complied
suitable capacity dosing
pump for dosing of
chemicals like lime and
polyelectrolyte solution for
optimum utilization of
chemical as per feed flow
condition.
. The Unit shall safely . Unit is disposing the . Complied
dispose scrap /metal. metais scrap through
authorized vendor.
Complied. R
| - The unit shall commission | . Complied. . Complied
Decanter for better sludge .
Management
. The Unit shall repair . Complied. . After installation of

Decanter, sludge bed
not required. Damaged
sludge bed has been
removed

. Complied

. Complied, delayed
due to COVID. Shall
be operational soon

L Complied

. Complied. Unit has
obtained NOC valid till
28-06-2026 for alil the
three tube-wells from
UP Ground Water
Authority

18/1403 dated 15-05-2019

DSM:Sugar:201 8-19:920 dated 16-07-2019

Copies of (i) Letter No.B-190198/WQM-II (RG)/CP

%

CB/Sugar /14/2017-
issued by CPCB,; (i) Letter No.

issued by the answering

Respondent; (iii) Letter No.H61712/water-59/2021 dated 13-04-2021
issued by the UPPCB and (iv) Letter No. UPPCB/405/R-831 dated 21-
04-2021 issued by the answering Respondent are collectively annexed

as Annexure: R1/C (Colly). Copies of NOC issued by the Ground

Water Department, Ministty of Jal Shakti (U.P.) (valid till 28-06-2026)

bearing Registration Nos. 202104000082, 202104000085 &
202104000117 for the Sugar Unit, Asmoli are collectively annexed as

Annexure: R1/D (Colly).

LA “"rr.‘.‘




(ii)

Dhampur Sugar Mills Limited (Sugar & Distillery Unit), phampur,

Bijnor (the Respondent No.2 herein):

measures to stop
discharge of spillage
/surface runoff containing
waste water from
industrial premises into
drain (lkra drain and
drain coming from city
along boundaries of
Sugar Unit) and shall
maintain water quality of
the drain. ‘

. The Unit shall install the
CPU for high pressure
boiler at earliest.

The Unit shall install
the Sewage Treatment
Plant (STP) for sewage
generated from colony at
the earliest.

The Unit shall convert
the 4000 m3 capacity
storage lagoon in to lined
impermeable lagoon to
avoid any possibility of
leakages and  must
ensure the compliance of
stored ftreated effluent
w.r.t. notified discharge
standards under EP
Rules,1986.

The Unit shall
dismantle the sump
having capacity of 100KL
located in bio-compost
yard of 10 acers.

. Unnecessary lines of
ETP feed near falling
structure shall be
-dismantled immediately.

Abandoned old
pumping station along
with connecting line shall
be dismantled.

Filter back washing
tank of suitable design
capacity shall be installed
for filter backwashing.
Existing freshwater line in
ETP area shall be
dismantled.

. Provision shall be.
made for DM plant CIP
reject shall be treated in

ETP only.

leakage points for spillage
runoff and there was no
leakage found  during
inspection dated 09-06-
2021.

. Unit has installed CPU for
high pressure boiler and
RO membrane (72 cubic
meter per hour capacity).

. Unit has installed STP of
220 KLD capacity for the
treatment of  sewage
generated from sugar &
distillery units.

. Unit has submitted vide
letter dated 19.06.2021 for
conversation of storage
lagoon of 4000 cubic meter
in impermeable lagoon
before the next crushing
season.

. Unit has also submitted
vide letter dated 19-06-
2021 that the dismantling of
unused lines installed
earlier, installation of filter
back, washing tank and
provision of treatment of
reject of DM plant and CEP
plant shall be done befole
next crushing season.

Sugar Unit:
Recommendations Compliance verified on Status as per the
Inspection dated 09-06- answering
— 2021 by UPPCB Respondent
The Unit shall take Unit has sealed the | . Complied

. Complied. Confirmed
as per Inspection dated
09-06-2021

. Complied. Confirmed
as per Inspection dated
09-06-2021

. Job to be completed
before the start of the
next crushing season

. Complied

. Complied. All
unnecessary lines have
been dismantled

. Complied. Old
pumping station and
connection lines have
been dismantled

. Complied. Filter back
washing tank to be
operational in the next
crushing season

. DM plant CIP reject
arrangement will be
operative before the
next crushing season

s w.._’,@_‘
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Copies of (i) Letter No.B-190197/WQM-II (RG)/CPCB/Sugar /15/2016-
17/714 dated 15-04-2019 issued by CPCB,; (ii) Letter dated 10-05-2019
issued by the answering Respondent; (iii) Letter No.B-190197NVQM-II
(RG)/ICPCB/Sugar/15/2016-17/3506 dated 25-06-2019 issued by
CPCB; (iv) Letter dated 17-07-2019 issued by the answering
Respondent; (v) Letter No.B-194004/NGRBA/CPCB/2015-16 dated
16-09-2019 issued by the CPCB; (vi) Letter No.B-190197/WQM-Ii
(RG)/CPCB/Sugar/15/2016-17/8496 dated 04-11-2019 issued by
\‘\CPCB; (vii) lLetter dated 28-11-2019 issuéd by the answering
Respondent; (viii) Letter No. H49998/C-7/Water-70/2020 dated 17-06-
2020 issued by the UPPCB; (ix) Letter dated 19-06-2020 issued by the
answering Respondent; (x) Letter No.H61711/water-70/2021 dated 13-
04-2021 issued by the UPPCB and ‘(xj) Letter dated 21-04-2021 issued
by the answering Respondent are collectively annexed as Annexure: -
R1/E (Colly). Copies of CGWA NOC for Ground Water Extraction valid
till 26-04-2022 and the Certificates of Registraﬁon issued by the
Ground Water Department, Ministry of Jal Shakti (U.P.) bearing
Registration Nos. 202104000201, 202104000202, 202104000203 &
202104000204 for the Sugar Unit, Dhampur are collectively annexed

as Annexure: R1/F (Colly).

Distillery Unit:

Recommendations

Compliance verified of%
Inspection dated 09-06-
2021 by UPPCB

Unit has dismantled 03
tube-well. Complied.

Status as per the
answering
Respondent
. Complied

The Unit has total 03 |.
nos. of tube wells against
.02nos. of permitted tube
wells as per CGWA NOC.
The Unit shall dismantle
the 39 no. of non-
operational tube well.

hazardous waste
authorisation from the
respective State Pollution
Control Board.

STP at the earliest and
shall treat the sewage
| generating from  the

The Unit shall obtain |.

. The Unit shall complete |.
the construction work of

The unit has obtained
a%thorization for disposal
oft Hazardous Waste vide
letter dated 16-05-2021 of
UPPCB valid till 16-05-
2026.

Unit has installed STP of
200 KLD which was found
operational during
inspection dated 09-06-
2021. Complied

. Complied

. Complied




(iii)

residential colony as well
as industrial plants in
STP only.

. The Unit shall ensure |- Unit has completed the |  Complied
complete filling of both | work of filing of both the o

the lagoons of capacity | [agoons  of  capacity
6159.60 KL and 10,173 | 6159.60 KL and 10,173
with ash. with ash. Complied

. If the concerned State
Pollution Control Board
allows the unit to carry
out  temporary bio-
composting for utilization
of  bio methanated
sludge, in that case the
Unit shall compiy with the

following. _
. The unit shall ensure to |- Complied . Complied
consume the Bio- “

methanated spent wash
in bio- composting before
mOonsoon season. _
. After completion of the |- Complied . Complied
temporary " bio-
composting, the unit shall
completely dismantle the
pump sump of MEE
concentrate, which is
located at bio-compost
yard of 10 acres. . Y
After completion of |- Complied . Complied
temporary bio-
composting, the unit shall
completely dismantle the
newly built pipeline.

Copies of (i) Letter No.H57219/C-7/Water-105/2021 dated 12:01-2021
issued by the UPPCB; (ii) Letter dated 08-02-2021 issued by the
answering Respondent; (i) Letter No.H63682/C-7/Water-105/
Distillery/21 dated 20-07-2021 issued by the UPPCB and (iv) Letter No.
DSM/UPPCB/2021/203 dated 29-07-2021 issued by the answering

Respondent are collectively annexed as Annexure: R1/G (Colly).

Copies of CGWA NOC for Ground Water EXtraction valid till 06-04-

2022 and the Certificate of Registration issued by the Ground Water

Department, Ministry of Jal Shakti (U.P.) bearing Registration Nos.

202104000250 & 202104000251 for the Distillery Unit, Dhampur are

collectively annexed as Annexure: R1/H (Colly).

’3

Dhampur Sugar Mills Limited (Sugar Unit), Meerganj, Bareilly

(the Respondent No.3 herein):

A

EE T
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Recommendations Compliance verified Status as per the
on Inspection dated answering
21-01-2021 and 01-07- Respondent

2021 by UPPCB
. ETP inlet flow meter | . Unit has installed ETP | . Complied
should be installed at the | inlet flow meter.
main inlet of ETP.

Periodic removal of | . Complied. . Complied
sludge shall be ensured. ‘
Flow meter shall be | . Complied. . Complied

installed at Mill house and
boiling house outlet for
monitoring of generated
effluent.

. The Oil Skimmer shall be | . Unit has submitted that | . Complied. A new Oil
installed within a tank | the compliance shall be | Skimmer has been

having approximate | made before the next | installed
- retention time. of 45 | crushing season.
.| minute. o
The treated effluent | . Complied. . Complied
discharges for irrigation
shall comply with

MOEF&CC  Notification
dated 14.01.2016 (G.S.R.
(35E)) for land disposal.
The installed STP shall | . The sample coliected | . Complied
be made operational for | from the outlet of STP by
treatment of generated | UPPCB on 21-01-2021
sewage. Treated sewage | and 01-07-2021 were
shall be utilised for | found to be complying.
irrigation and other
purposes.
. The Unit shall keep only | . Unit has submitted that | .  Complied.  Single
single arrangement to | the compliance shall be | arrangement for
pump the treated effluent | made before the next | pumping the treated
from lagoon to irrigation | crushing season. effluent from the lagoon
supply. has already been made
~The Unit shall obtain | . Unit has applied for | Complied. Applied for TR
amended Hazardous | amended authorisation | the amended
waste authorisation from | on 19-07-2021 which is | authorization
UPPCB to handle and | under process.
safe disposal of discarded
containers, oily rags,
cotton waste, O&G and
spray pond ETP sludge.

LI

Copies of (i) Letter No.B-190198/WQM-II (RG)/CPCB/Sugar/14/2016-
17/2458 dated 12-06-2019 issued by CPCB,; (ii) Letter No. DSM/MRG
/CPCB/19-20/70-71 dated 25-06-2019 iss:ed by the answering
Respondent; (iii) Report dated 12.02.2021 titled as “Validation for
Utilization of Treated Effluent for Irrigation Purpose” issued by the
National Sugar Institute, Government of India, Kanpur (U.P.); (iv) Letter
’ No. DSM/MRG/PoIIution/§021/18-19/20 dated 21-04-2021 issued by
the answering Respondeht; (v) Letter No. DSM/MRG/Pollution/2021
121-23 dated 28-04-2021 issued by the answering Respondent; (vi)

Letter dated 30-06-2021 issued by the answering Respondent and (vii)

Letter bearing No. DSM/MRG/Pollution/2021/101-102 dated 20-07-




13.

14.

15.

2021 regarding “Renewal Application Form for Hazardous Waste
Authorization” issued by the answering Respondent are collectively

annexed as Annexure: R1/l (Colly). Copies of NOC issued by the

Ground Water Department, Ministry of Jal Shakti (U.P.) (Valid till 18-
05-2026) bearing Application Serial Nos. BRLY0421NIN0027,
BRLY0421NIN0028, BRLY0421NIN0029 & BRLY0421NIN0030 for the

Sugar Unit, Meerganj are collectively annexed as Annexure: R1/J

(Colly).

That as far as the ‘Sugar Unit' of the answering Respondent situated at

Rajpura, District — Sambhal (U.P.) is concerned, it is submitted that the said
Unit is operating with due compliances with all rules & regulations and

Copies of (i) Letter No.H49590/C-7/Water-647/2020 dated 03-06-2020

issued by UPPCB and (ii) Letter No. DSM/R/2020 dated 22-06-2020 issued

by the answering Respondent are collectively annexed as Annexure: R1/K

(Colly).

That the aforesaid facts shows that the answering Respondents has already
complied the recommendations made by the Joint Inspection Team during
the aforesaid latest Joint Inspections of the answering Respondents. That
some of the recommendations though complied, can become operative only

during the cane crushing season.
.

That as far as the subject matter of the Original Application No.35 of 2015
titled as “Shailesh Singh vs. M/s D.S.M. Sugar Distillery Division Asmoli &
Ors.” is concerned, it is submitted that this Hon'ble Tribunal, vide Order
dated 23-04-2015, has provided liberty to the Sugar and Distillery units of
the DSM Sugar, Asmoli at As%noli, District — Sambhal (U.P.) [arrayed as
Respondent No.2 in the present Original Application] to take remedial

measures and thereafter to apply to the Joint Inspection Team for a fresh

inspection of the said Sugar and Distillery units. That this Hon’ble Tribunal,

ERADEE




16.

17.

@

vide the said Order dated 23-04-2015, has provided further liberty to the said
Sugar and Distillery units to move this Hon'ble Tribunal for seeking
permission to operate after achievement of the prescribed standards in
respect of its effluents as per the prescribed norms and carrying out
rectification of the various defects and deficienc.ies pointed out in the
inspection. Copy of the Order dated 23-04-2015 passed by this Hon’ble
Tribunal in Original Application No.35 of 2015 titled as “Shailesh Singh vs.
M/s D.S.M. Sugar Distillery Division Asmoli & Ors.” is annexed as

A

Anﬁéxure: R1/L.

That the said Sugar and Distillery units, after rectification of the various
defects and deficiencies pointed out in the inspection and as directed by this
Hon’ble Tribunal vide the aforesaid Order dated 23-04-2015, filed a Review
Application being Review Application Nolj.‘13 of 2015 in the said Original
Application No.35 of 2015. That this Hon’ble Tribunal, vide a judgment dated
10-12-2015, disposed off the said Review Application No.13 o.f‘2_015 filed by

the said Sugar and Distillery units.

That a perusal of the said Judgment dated 10-12-2015 passed by this
Hon’ble Tribunal shows that while allowing the said Sugar and Distillery units
to start its operation, this Hon'ble Tribunal has observed that the said Sugar
and Distillery units has complied with the major recommendations of the -
Joint Inspection Team and said Sugar and Distiller';/ units herein becomes a
compliant unit. That the relevant part of the Para No.9 of the said Judgment
dated 10.12.2015 passed by this Hon’ble Tribunal has been incorporated
herein for the ready perusal of this Hon’ble Tribunal:

“.....From the above reports, st would appear that the industry is majorly
complying with the recommendations made by the Joint Inspection Team. In

that sense, the unit has now become compliant and there is a possibility that

claim of the industry that it would not discharge its untreated effluents or




store any spent wash or press mud in and around its premises, which would

cause ground water or environmental pollution, could be accepted....”

18. That, however, this Hon'ble Tribunal, vide the said Judgment dated 10-12-
2015, has imposed an Environmental Compensation of Rs.1 Crore and
further dirécted to furnish a Bank Guarantee of Rs.10 Lakhs. That on 07-01-
2016 the said DSM Distillery Division, Asmoli has duly deposited the said
Environmental Compensation of Rs.1 Crore as well as fumished the said
Bank Guarantee of Rs.10 Lakhs as directed by this Hon'ble Tribunal. Copy
of the Judgment dated 1"0-12-2615 péssed by this Hon’ble Tribunal in the

Review Application No.13 of 2015 is annexed as Annexure: R1/M. Copy of

the Letter dated 07-01-2016 along-with a copy of the Demand Draft and

Bank Guarantee dated 07-01-2016 is annexed as Annexure: R1/N (Colly).

PRAYER:

In the facts and circumstances as stated above, it is therefore, mqsfc_ respectfully

prayed that this Hon'ble Tribunal may graciously be pleased to:\ .'

(i)  dismiss the present Original Application being Original Application No.539
of 2019 titled as “Adil Ansari vs. M/s Dhampur Sugar Mills Ltd. & Ors.” filed
by the Applicant;

(i)  Pass such other/further order(s) as this Hon’ble Tribunal may deem fit and

proper in the facts & circumstances of the cabg,, Qhémpur Sugar Mills Limited

{gnatory

RESPONDENT NOS.1,2 & 3

Bk

ANUBHAV ANAND ARON, ABHINAV ANAND
(Advocates for the Respondent Nos.1, 2 & 3)

' A-901, Apex Golf Avenue, Sector-1,
Greater Noida (West), U.P. — 201 306

Mob: 9811764256; 9582416270

Email: abhinav.legal@gmail.com

Place: INEW) DEULT
Date: &v\ 8/\ 2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No.539 of 2019)

IN THE MATTER OF:

Adil Ansari ..... Applicant

Versus ,
M/s Dhampur Sugar Mills Ltd. & Ors. ..... Respondents
AFFIDAVIT

|, Somesh Rattan aged about 42 years S/o Sh. C.P. Agnihotri working as D.G.M.
(Legal) with M/s Dhampur Sugar Mills Ltd having its Cotporate Office at: 241,
Okhla Industrial Estate, Phase — Ill, New Delhi — 110020 (the Respondent Nos.1
to 3 herein) do hereby solemnly state and affirm as under:

1. That | am working as D.G.M. (Legal) with M/s Dhampur Sugar Mills Ltd (the
Respondent Nos.1 to 3 herein) and has been, vide Board Resolution dated
27.01.2016, duly authorized to sign & verify the accompanying Written
Submissions, to file the documents, to sig-n the Vakalatnama and to do all
such other act(s) as may be necessary for filling the accompanying Written .
Submissions.
xohat the accompanying Written Submissions has been drafted by my

S\ gﬁbunsel under my instruction and the content of the same have not been
repeated herewith for the sake of brevity and the same may kindly be read
as part and parcel of the present Affidavit.

That | have read and understood the content of the accompanying Written
Submissions and present Affidavit and the same are true and correct to my

knowledge and nothing material has been concealed there from.
For Dhampur Susar Mills Limited

. %gnatow
VERIFICATION 2021

B 2 AU 2021 that the contents of Para No.
1to 3 of the above Affidavit are true and correct to my knowledge, and nothing

%

Verified at Delhi on this  day o

S been concealed there from.
For Dhampur Sugar Mills Limited

) ENT
CERTIFIED T , olﬁﬁ\
Shri/Smt. /1 %/f A NS

Slo, WI0, U =

Rlo

u%ﬁs!ﬁ Signatory
UG 202‘3_.‘

N e
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Dhampur Sugar Mills Limited

241, Okhla Industrial Estate, Phase 11l
New Dethi - 110 020, india

Tel: +91-11-3065 9400, 4161 2456

Tele Fax: +91-11-2693 5697

E-mail: corporateoffice@dhampur.com
Website: www.dhampur.com

CERTIFIED TRUE_COPY OF THE RESOLUTION PASSED IN THE FINANCE SUB-COMMITTEE
MEETING (NO. JANUARY - 01/2016-17) OF THE DIRECTORS OF DHAMPUR SUGAR MILLS
LIMITED HELD ON 27™ JANUARY, 2016 AT ITS CORPORATE_OFFICE AT 241, OKHLA
INDUSTRIAL ESTATE, PHASE —Ii, NEW DELHI-110020

"RESOLVED THAT Mr. Gaurav Goel, Managing Director, Mr. Gautam Goel, Managing
Director, Mr. SK Bhatnagar, President (Corporate), Mr. B.N. Jha, Vice President (Corporate
Office), Mr. Nalin K Gupta, Chief General Manager (Finance) or Mr. Somesh Rattan, Senior
Manager ( Legal) be and are hereby severally authorized to represent the Company before
the Department of Company Affairs, Company Law Board, Courts of Law, Tribunal, Forum,
Quasi-Judicial Bodies, Arbitrator(s) and / or other Adjudicating Authorities and Statutory
Authorities and to appoint Advocate(s), Attorney (ies) at Law, Consultant(s) to represent
the Company in connection with matters related thereto including legal cases pending
before any of the aforesaid authorities, Board(s), Court(s) and write, sign, execute,
vakalatnama (s), application(s), form(s) and such other paper(s), document(s) and deed(s)
for the purpose aforesaid.

RESOLVED FURTHER THAT Mr. Gaurav Goel, Managing Director, Mr. Gautam Goel,
Managing Director, Mr. SK Bhatnagar, President (Corporate), Mr. B.N. Jha, Vice President
(Corporate Office), Mr. Nalin K Gupta, Chief General Manager (Finance) or Mr. Somesh
Rattan, Senior Manager ( Legal) be and are hereby severally authorized to sign, execute all
types of paper(s), agreement(s), document(s), undertaking(s), deed(s), other document(s) as
may be required in the conduct of routine matters of business of the Company.”

For Dhampur Sugar Mills Uimited

Qe

AU
To

Aparna Goel
Company Secretary \*s )
M.No : 22787 Ya_ ¥

CIN:L15249UP1933PLCO0DS511

Regd. Office: Dhampur, Dist. Bijnor, Pin Code: 246 761 (U.P}

Branch Office: 17125, Vijay Khand, Gomti Nagar, Lucknows - 226 010 (U.P), Tel.: +91-522-239243
Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura, 5. Meerganj




ANnExURe: R1/B ()

Item No. 06 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 539/2019

Adil Ansari Applicant(s)
Versus

. M/s Dhampur Sugar Mills Ltd. & Ors,  Respondent(s)

Date of hearing: 27.06.2019

/CORAM: «
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE UDICIAL MEMBER
'BLE DR. SATYAWAN SINGH GARBYAL, EXPERT ‘MBER

or Applicant(s): Mr. Aman Lekhi, ASC

For Respondent (s):

Uthis matter on 19t July, 2019.

%

Raghuvendra S. Rathore, JM

Dr. Satyawan Singh Garbyal, EM

June 27, 2019
PU




' o ANNEXURE : Rife () @

_ _ Speed Post
B-1901 98/ WQM-II(RG)/CPCB/Sngar/14/2017-18 15.05.2019
o \
M D2 %
To, \}\
M/s Dhampfir Sugar Mills Ltd.,
Vill & Post-Asmoli,

151l & Dist-Sambhal,
244304

DIRECTION UNDER SECTION'5-OF THE ENVIRONMENT (PROTECTION) ACT, 1986- REG.

WHEREAS, the Central Government has notified the standards for discharge of environmental
pollutants from various categories of industries under the Environment (Protection) Act 1986
and the rules framed thete under; and

WHEREAS, the Ministry of Bnvironment & Forests, Govt. of Indta vide notification
S.Q.I57(E) 'of 27.02.1996 has delegated powers vested under Section 5 of the Environment
(Protection) Act,1986 (29 of 1986) to the Chairman, Central Pollution Control Board (CPCB),
to issue direction to any industry, Municipal Corporation, Municipal Council, Cantonment
Board to any local or other Authority for the violation of emission and effluent standards notified -
under the Environment (Protection) Rules,1986; and

WHEREAS, it is obligatory on the part of industries to install effluent treatment plants (ETPs)

to comply with the effluent discharge standards as notified under the Environment (Protection)

Act, 1986 and the Rules framed thereunder and also to meet the consent conditions granted by.

State Pollution Control Board (SPCBs)/Pollution Conu.olﬁ(}mmmttees (PCCs); and

WHEREAS, M/s Dhampur Sugar Mills Ltd., Asmoli, Sambhal, U.P. (hereinafter referved as

‘the Unit”) is involved in the process of sugar manufacturing from crushing of cane; and

WHEREAS, CPCB through an Expert Committee comprising of experts from National Sugar

Institute (NSI), Kanpur, Vasantdada Sugar Institute (VSI), ITs and representatives from sugar

mills prepared a Charter for Water Recycling and Pollution Prevention (thereafter referred to as

the Chdrtu), and ‘ L e
WHEREAS, a meeting of sugar mills operating in Uttar Pradesh, representatives of UPPCB
and CPCB-was held on 06.07.2018 under Chairmanship of Principal Secretary, Sugar Industries

and Sugarcane Deveiopmcnt Government of Uttar Pradesh and the following decisions are

made

1. Sugar Mills shall submit an action plan to CPCB by 20.07.2018 regarding the steps taken
by them pertaining to the notices issued to them. Also they shall submit action plan to
implement recommendations of their adequacy assessment report.

2. All sugar mills shall ensure implementation of Charter and shall submit action plan to
CPCB by 20.08.2018. ’

3. All sugar mills shall ensure the upgradation of their ETP WMithin August, 2018 S0 as to
ensure no interruption in functioning of the ETP in the following seasons.

4. All sugar mills shall maintain a logbook on ETP operations on a daily basis.

5. ETP shall be operational at all times and all bypass arrangements should be dismantled
- with immediate effect.
_ 6. MLSS in aeration tanks should be maintained at 2000-2500 mg/1.

- M/s E’)hdmpur %ugur Mills Ltd.; Asmoli, Sarabhal, U.P. Page 1 0f5 -
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-7, All sugar units shall set up environmental laboratories for regular analysis of raw and
treated effluent thereby ensuring proper functioning of the ETP.

8. All sugar mills shall employ dedicated technicians for operating and regular
maintenance of ETP and shall also ensure that the technicians are given proper training
on ETP maintenance and lab analysis on regular basis. '

9, To ensureproper training of the environmental technicians all sugar mills shall facilitate
training of 5 employees.

10. All sugar mills may establish an Environment Management Cell at their level consisting
of concerned officials in order to ensure compliance with environmental standards at
industry level itself.

AND WHEREAS, the unit vide letter dated 01.09.2018 submitted their compliance status of
\ the Charter, which was examined and following observations were made:
1. ‘The unit has installed necessary flow meters at requisite points as prescribed under the
Charter:
2. Thewnit has submitted action plan/ compliance report on upgradation of ETP.
‘3. ‘The unit is maintaining prbper logbook for bore-well readings thereby recording their
fresh water consumption on regular basis. ‘
4. The unit has stated that no untreated/ partially treated effluent is being discharged on -
land.
5. The unit shall employ hydro-jet for cleaning of heat exchanger unit. :
6. The unit has already set up environmental laboratory with dedicated technical staff.
7. The unit has planned to arrange training for 1ts technical staff on ETP Operatlon and

Mamtenance.
8. The unit has submitted compliance report on BMI for Water Recycling and Pollution
Prevention,
\ AND WHEREAS, (‘PCB 1ssued direction dt 22.10.2018 under Section 5 of inronment

(Protection) Act, 1986 to the Unit to comply with the toliowmg directions:

1. The unit shall start its operation only after obtcunm;, the valid consent. from the Utmn
Pradesh Pollution Control Board. M g
2. The unit shall implement the observation & recommendation of the revalidated o
adequacy assessment of ETP before commencement of crushing season 2018-2019. )
3. The unit shall install sealed flow meter along with running hours meter on bore wells so
as to. ascertain usage of fresh water for various uses before commencement of crushing
season 2018-2019. '
4. The unit shall install flow meters at major areas of cold and hot water consumption
‘before commencement of crushing season 2018-2019.
5. The anit shall install low meters for measuring generation of effluent from various
prominent areas before commencement of crushing season 2018-2019.
, 6. The unit shall maintain logbook for individual process ug]t for recording daily water
. : consumption.
7. The unit shall carry out colour coding of pipelines carrying recycled process water and
fresh process water before commencement of crushing season 2018-2019,
8. The unit shall carry out analysis of effluent discharge parameters notified under
Envirofiment (Protection) Rules, 1986 and logbook shall be maintained on daily basis.

M/s Dhampur Sugaf Milts Lid., Asmoli, Sambhal, U.P. Page 2 of 5
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'9. The unit shall submit the implementation status of the Chatter in the form of Affidavit
and the documentary proof of the completion of the work as committed in the action
plan before resumption of crushing season 2018-2019.

10. The unit shall submit implementation status of the Charter and performance audit of ETP
duly validated by reputed expert institute namely NSI Kanpur, VSI Pune, IITs during
crushing season & submit the report to CPCB within 60 days of resumption of operation.

AND WHEREAS, Unit reply vide letter dated 02.11.2018 was examined and the following
observations were made: :

1. As per the directions, the Unit has obtained valid consent to operate from UPPCB with
a validity upto 31.12.2019; | :

2. The Unit has implemented the observations and recommendations of the revalidated
adequacy assessment of ETP.

3. The Unit has installed sealed flowmeters along with running hours meter on three
borewell to ascertain usage of fresh water for various uses.

4. The unit has installed flow meters at pan boiling, sugar mélting section, centnfugai
machine, B&C M/c cooling, mill fibrizor and bearing cooling, D.M Plant and cooling
tower, wet scrubber, final molasses cooling tower, cigar outlet, rotary vaccum filter &

* ETP recirculation.

5. The unit has installed flowmeters for measuring generation of efﬂucnt from various
prommmtvareds like mill house outlet, boiling house outlet & spray pond/cooling tower
outlet, |

6. The unit has informed that it will mamtam logbook for individual process Unit for
recording daily water consumption and effluent -generation.

7. The unit has done colour coding of pipelines carrying 1ccycled process water and fresh

~ process water. - '

8. The unit has informed that installation of tube settler for separation of sludge and the
same shall be completed by December 2018,

9. The unit will carry out analysis of treated effluent discharge parameters notified under
Environment (Protection) Rules, 1986 and logbook will be maintained on daily basis.

10. The unit will submit the implementation status of the Chartein the form of affidavit and

 the documentary proof of the completion of the work as committed in the action plan.

11. The unit will submit implementation status of the charter and performance adequacy

- audit of ETP including actual assessment of water consumption and effluent generation
duly validated by NS1 during crushing season and will submit the report within 60 days
\. . ofresumption of operation.

AND WHEREAS, The Unit vide letter dated 19.03.2019 and submitted the report on validé.tion
of ETP performance prepared by NSI, Kanpur and following major conclusion were drawn:

SRR R

1) Neéessary flowmeters are not installed at few unit operations e.g. power turbine, process.
cooling tower make-up etc. which are to be provided. RS

i) The capacity of ETP plant shall be adequate to handle the generated effluent from the
plant at the operational & rated capacity of 9000 TCD subject to installation of diffused
aeration in equalization tank no.2 and tertiary treatment units requires modification.

iif) The reported eftluent generation as per the validation report is 177.8 litres/ton of cane.

iv) The Unit may explore possibilities for installation of new CPU for proper treatment of
condensate and their re-use. '

M/s-r)hampur Sugar Mills Ltd., Asmoli; Sambhal, U.P, Page 3 of 5
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N - +¥) The Unit has maintained the logbook records for most of the installed flowmeters, the
Unit must maintain flow meters for rest of the flowmeters as mentioned in the
revalidation of adequacy report.

AND WHEREAS, the Unit was inspected by CPCB team on 18.03.2019 in which the unit was
found operational and following Key observations are made by the inspecting team:

1. The analysis of treated effluent samples showed pH ~ 7.36 against the norms of 5.5 —
9.0, BOD - 19 mg/ml against the norms of 30 mg/l; TSS — 12 mg/l against the norms of
30 mg/l; COD - 68 mg/l-against the norms of 250 mg/l and TDS — 680 mg/l against the
norms of 2100 mgil. which indicates compliance with respect to discharge norms of
Environment (Protection) Rules, 1986.

2. Analysis of treated effluent samples of lagoon showed pH —~ 7.58, BOD 11 mg/l, COD

- — 60 mg/l, TSS.~ 26 mg/l and TDS — 836 mg/l.

3. Mill has installed the flowmeters but not maintained the logbook of hot and cold water
and effluent generation.

4. ‘The mill should install flowmeter at power turbine and process cooling tower make-up.

5. Logbook should be maintained for freshwater c,onbumptzon at various points as sugar
‘plant, cogeneration and residential. _

6. The Unit is having hlgh pressure boiler and should install the CPU for treatment of
condensate to ensure its reuse and recycle within the process. :

AND NOW, THEREFORE, in view of above observations and in exercise of the powers
- delegated to the Chairman, CPCB under section 5 of the Environment (Protection) Act, 1986,
the unit (M/s Dhampur Sugar Mills Ltd., Asmoli, Sambhal, U.P.} is directed to comply of the
following duectlons
1. The unit shall install Condensate pohshmg Unit for the High pressure boﬂel
2. The unit shall maintain logbooks of cold and hot water consumption. :
3. The unit shall maintain logbooks for individual process units for recording daily water
consumption and effluent generation also. ‘
4. The Unit shall submit the implementation status of charter in the form of Affidavit and
documentary proof of the completion of work as committed in the action plan. -

In case of default in compliance with the above directions, CPCB will be constrained to e,
[initiate action against the Unit (M/s: Dhampur Sugar Mills Ltd., Asmoli, Sambhal, U.P.)
~without giving any further notice in accordance with the provisions of the Environment

(Protection) Act;1986. ’ | j\’\/

sty
(S. P. SINGH PARIHAR)
CHAIRMAN

Copy to:

1. The Chairman ' :With ?equcst to ensure compliance of the
Uttar Pradesh Pollution Control Board, directions.
Building No. TC-12V,Vibhuthi Khand,
Gomiti Nagar, Lucknow - 226 010

M/s Dhampur Sugar Mills Ltd., Asmoli, Sambhal, 1.5 Page 4 of 5
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2. Joint Secretary (CP Division) : For kind information, please.
Ministry of Environment, Forest & C.C ‘
Prithvi Block, Indira Paryavaran Bhawan,
Jorbagh Road, New Dethi — 110 003

o

The Regional Director : For follow up and ensuring compliance
Regional Directorate

Central Pollution Control Board, PICUP Bhawan,
Ground Floor, Vibhati Khand, Gomti Nagar,
Lucknow — 226 010

. 4. The District Magistrate : For follow up and ensuring compliance
- Sambhal , U.P -
._/5’./ The In-charge, IT Division, CPCB ' : For uploading on CPCB website

6. Master file/Guard file WQM II, CPCB Delhi : For record

e

(PRASHANT GARGAVA)
MEMBER SECRETARY




DSM:Sugar2018-19:920 ) .
C Date: 167 july'2019 ' phampur Segar Mills Limited

Unit s Asmoli
Village: Asmol; Tebwsil: Sambha,t

The Chairman, | Distt. Bheern Nagat, Pin Code: 244 304, UF.
Central Pollution Control’ Bca rd, Tetefax: +91-5923-221566,221310

- : , ) E-mail: dsmasmoti@dhampur.com
Parivesh Bhawan, : Wehsite: www.dhampur.com

East Arjun Nagar;
‘Delhi - 110032

Sub: D“'e‘:t‘o“ under Section 5 of the Environment
(Protection) Act 1986 ' ‘

Dear Sir,

We wish to mvﬂ:e your kind attention to the darectlo‘ns vide }etter No.

\ B-190198 /WQM- “II{RG) /CPCB/Sugar/l4/20l7 18/1403 dated

s 15/20.05.2019 in respect of directions under Sectzon 5 of tae EP
Act; 1986.

It was a matter of great satisfaction that the Umt has been found t
compliant Unit. However the unit has been directed vide letter dat@d
15/20 05. 2019 to cemp!y with the foﬂowmg directions:-

1. The unit shall mstal | Condensate polishing Unit (CPU) for t
; Hsgh Pressure Bouler
2. The Unit shall maintain Logbaoks of Cold and Hot Water
Consumptions.
3. The unit shall maintain Logbooks for Individual Process Units
for recarding daily water consumptson and effluent genefation - .. . _
also. | |
4. The Unit shall submit the implementation status of charter in
the form of Affidavit and documentary proof of the completion
of work as committed in the action plan.

P,

. We wo;u‘!-d fUrther like to submit that:-

1 With: regard to the installation of CPU for treating Condensate
from High Pressure Boilers of 105 Kg/cm2 the appropnate
technology is being examined as also the CPU installed . in
éther Q@m@@t@\m’mmmq}fo determine th& performance are

being jeRErmnEd s T ST

. , N | |

pg il

* » 11Page | ;
~ ' _ Central Pollution Control Boast
L Parw&sh%"}a;;-;,%gst; g Ragar, D




like to submit the ‘matter regarding
‘ef CPU with Boilers above 45 Kg.CM2
s norms need to be revisited. In any’
: it 1S all steps for cooling and . recyclmg of
surplus condensateo water replacing the ground Jraw water, It
is helping the Um . for reducmg the withdrawal of ground
water. :
3. We are maintaining the Logbooks: for the Cold and Hot water
‘consumption, We had already submitted copies of the
~ Logbooks to the Inspecting Team. of CPCB. However, we are
again submitting the same for your records.
. We are maintaining the Logbooks for Individual Process Units
~for recording daily water consumption & effluent generation,
Copies of the same are being enclosed for yaur kmd perusal &
. recerds.. -
= 5. The Impiementation status of charter in the form of affidavit
©and documentary proof of completion of work will  be
submitted by us before start of the next crushing season
- 2019-20. ‘
We are confident ‘chat the. repiy being submitted by us would be
. found in order.

ndatéry mstalliatf
may be. exammed a

Yours faithfully,
For DSM SUGAR, ASMOLI
(A unit of Dhampur Sugar Mills Ltd. )

N

AUTHQRISED SIGNATORY

'Ejﬂcl_ As above

o
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Recommendations / Suggestions:

1. The unit shall provide suitable capaclty dosing pump for dosing of chemicals like lime and
polyelectrolyte solution for optimum utilization of chémical as per feed flow condition.

. The unit shall safely dxspose scrap/metal.
The unit shall commission Decanter for better sludge Jmanagement.

2

3.

4, The unit shall repair partition wall sludge drymg bed.
6

. The unit shall install Condensate Po}ishing;
. The unit shall install Sewage Treaﬁnent—xPlant (STP) for treatment of sewage

from residential colony #s soon’ asipossible. _
(7. The unit shall restrict the dramqge )f- domestic sewage into irrigation channel;ggj

residential area. _
The unit shall obtain the N.C ﬁ'om Ground Water Department, Uttar P

liest.
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Dhampur Sugar Milis Lirited

' L
Unit: Asmoll

V village: Asmoli, Teh:‘ll: é::‘:;:k 300 UP.
DSM:SUG:zOZl:UPPCBMOS/K - B3] Toefax +91-5923'-22n1566, 2213°0
pate 210 | ‘ ' ' E-mall: dsmasmoli@dhamputr.com

| | Website: www.dhampur.com
w10, -

The Chief Environment Officer, Clrcle-7, : )

. Uttar Pradesh Pollution Control
T.C.-12 B, Vibhuti Khand, Gomtii
Lucknow- 226010.

& Unit, Distrist: Simbhal.
| Dear Sir,

1. The unit shall provide suitable capacity dosing pump for dosing of chemicals like lime and
',pﬁy\etuﬁr:lyte solutions for optimum utilization of chemical as per feed flow conditions.

- The unit shall safely dispose scrap/metal.

. The unit shall commission Decanter for better sludge management.

. The unit shall repair partition wall of sludge drying bed. .

. The unit shall install Condensate Polishing Unit (CPU). ' R

. The unit shall install age Treatment Plant (STP) for treatment of sewage generated from L

’ residential colony as sooR as possible.
7. The,unit shall restrict the diainage of domestic sewage into irrigation channel coming from

residential area.
8. The unit shall obtain the NOC fr

earliest.

Ground Water Department, Uttar Pradesh as soon as

In respofise tq the above our pointwise repiy T as follows

1. lectrolyte
2. | We hay e disposed offth raﬁﬁn_,éjtal which was lying during the inspectioh of CPCB/UPPCB.
3.| We have commissione Decanigffor disposal of sludge and this is working properly.
4./ The partitioh wall of sludge drying bed has been repaired.
: 5.
6.




- @

8. We have got Registration from Ground Water Deptt. - U.P. 39 applied for NOC with GWD =

Lucknow.

As such, we have complied the recdmmendations as suggested by CPCB/UPPCB Team during their
visit.

- We hope you will find the above in order.

:hanking You, N

(Authokised Signatory)
.
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- Date of Submission

: District

- Plot No./Khasra No.

Strainer Position (For Tube Well)
. Type of Pump Used

: Operational Device

AnNVEXURE * R

/o (Lrily)

http://upgwdonline.in/apps/ApplicationForm/DownloadRegCertiﬁcate?R.

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shalkti
Government of Uttar Pradesh

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO: NOC013653
VALID UP TO : 28/06/2026

{UIS10(1) of the Uttar Pradesh Ground Water Management and Rggulation Act, 2019)

Registration No.: 202104000082

Name of the Owner JAGVEER SINGH

Designation : Dy GM Production
'qz :

. Company Address : DSM Sugar Asmoli , Asmoli, Distt
S BT gar

- | - Sambhal (UP)

- DSM SUGAR ASMOLI ASMOLLI
: SAMBHAL

Address of the Applicant

. 06/04/2021

. Location Particulars -

- Sambhal -

| existing premises details attached

d No./Holding No.

- Particular of the Existing Well and Pumping Device

. Date of Construction/Sinking of : 01/04/2007

" the Well
: Type of Well : Tube Well/Boring
. Purpose of well ¢ Industrial

Turbine

Electric Motor

. Company Name
| Y BT A

¢ Authorization Letter

Application Form Serial

‘ Block

- Municipality/Corporation

WiPR =

No.

. Specimen Signature

NA

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

*
H.P. of the Pump

Rate of Withdrawal
(m3/hr.)

SMBLO0421NIN0004

ASMOLI_ *° -

"NA

: 40.00

- DSM SUGAR ASMOL! SUGAR UNIT

é Download

60.00

100.00

06-07-2021, 05:35:pm
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at cutlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been exiracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at S. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in thissregard shall fead to cancellation of this
registration ~

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for-

“renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by Iowanng the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when everneeded. General guidelines for |nsta||atron of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. lt WIII facilitate shallow as
well as deeper ground water aquifer monitoring. -

o No. of plezometers to be constructed & Type of water level monitoring mechanrsm shall be as per below table:

g

Monmrmg Mechamsm
¢ &No | Quantum of Ground water withdrawal (cum/day) No.of piezometers required - - oo e
; : Manual DWLR W|th Telemetry

1 <10 . o 0 0
11 50 1 A 0
50— 500 1 0 1

> 500 v 2 : N 2

0 The measunng frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping figm the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/Novemnber)

NOC Application Form http://upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?R.

P,
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NOC Application Form
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v

‘periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacrty bottle) to the concemed Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be instalied at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off,
« Any other condition(s) that may be imposed by the concerned Autharity.
* In case, any of the particulars | information fumished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.
= Any other condition imposed by the concerned Authority.
« In case, any of the particulars | information furished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subseguent stage, this permit is liable for cancellation.

¢ SPECIFIC CONDITIONS:
* (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water. ‘
ii) Alt industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
» {ii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productlvrty Council (NPC) certified auditors
and submit audit reparts within three months of completion of the same to CGWA. All such |ndustnes shall be required to reduce their ground
water-use by at least 20% over the next three years through appropriate means. .
iv) Construction of abservation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3
{day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohlbrted
vii) Industries which are fikely to cause ground water poliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemrcal Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground
water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge

rate (using-a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and

results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management

Council. - o

« ii) installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
Iday. The water from STP shall be utilized for toilet flushing, car washing, gardening etc :

This certificate is electronlcally generated and does not requwe dlgltal srgnature

http://upgwdonline.in/apps/ApplicationF orm/DownloadRegCertificate?R..
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NOC Application Form http://upgwdonline.in/apps/ApplicationF orm/DownloadReg Certificate?R.

GROUND WATER DEPARTMENT

- (Namami Gange & Rural Water Supply Department)

 Ministry of Jal Shakti
T Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO: NOC039759
VALID UP TO : 28/06/2026
{uis1 0(1) of the Uttar Pradesh Ground Water Management and Régulation Act, 2019)

Reglstratlon No.: 202104000085 ‘ l

Name of the Owner JAGVEER SINGH . . , l

Desngnatlon : Dy GM Productlon Company Name . DSM SUGAR ASMOLI (SUGAR UNIT)

g " am-—ﬂ halut
: Company Address : DSM SUGAR ASMOLI, ASMOLI Authonzation Letter . Download
a?tﬁﬁ?ﬂuar ; SAMBHAL UP,  WRreR U3 ﬁ
Address of the Appllcant o DSM SUGAR ASMOLI ASMOLl Application Form Serial  SMBL0421NINOGOS
SAMBHAL : No. P -
Date of Submlsswn : 06/04/2021 Specimen Signature
Locatlon Partlculars
: Dlstnct Sambhal Block Asmou . -
: : . . I B
: Plot No /Khasra No xnstmg Premlses detalls attached Municipality/Corporation - NA ' b
rd No./HoIdlng No. ' NA
N Partlcular of the EXIStIng Well and Pumplng Dewce
» Date of Constructlon/Smking of 01/04/2007
‘ the Well
: Type of Well Tube WelliBoring . Depth of the Well (in "1 80.00
: ‘ - meter) :
: Purpose of well . Industrial Assembly Size(For Tube
: ‘ Well)
N Strainer: Posmon (For Tube Well) %
. Type of Pump Used Turblne H.P. of the Pump 40.00
¢ Operational Device Electrlc Motor Rate of Withdrawal 100.00
; '= “ (m3/hr.) :
1of4 06-07-2021, 05:34:pm
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Noc Application Form http://upgwdonline. m/apps/ApphcatlonForm/Downloa egCertificate?R.

This No-dbjection cerlificate authorizes the owner applicant (user) to sink-a well in the location specified at Si. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours I day as shown at SI. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to canceéltation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been exiracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

¢ The concerned Autharity reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the

situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

= No change of location, design, rate of withdrawal and pumping device in respect of the existing well as |ndncated at Sl. (2) and (3) of this

certificate shall be made wuthout prior permission of the Competent Authority. Any deviation in this fegard shall lead to cancellation of this
registration ~

» In case, any of the parllculars 1 information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for -
renewal through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

» Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell Aubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever nieeded. General guidetines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water reglme +It will facilitate shallow as
well as deeper ground water aquifer monitoring. )

o No of plezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monmrlng Mechamsm

S.No Quantum of Ground water withdrawal (cum/day)  No.of piezometers required

Manual DWLR WIth Telemetry

1 <1o 0 0 0
1150 , 1 T 0

- 2
3 50- 500 1 0 1.
4 > 500 2 a 0 2

o The measunng frequency should be monthly and accuracy of measurement should be’ up to cm. the reported measurement should be
given in meter upto two decimal.

- o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping fro¥ the surrounding tube wells has been
stopped for about four to six hours. _

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)

30fd ' ‘ 06-07-2021, 05:34:pm




NOC Application Form http:/lupgwdonline.in/apps/ApplicationForm/DownlgadRegCertificate 7R.

"periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube welt number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may-be taken care off.
Any other condition(s) that may be imposed by the concerned Authority. )
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incormrect
during verification at any subsequent stage, this permit is liable for cancellation.
Any other condition imposed by the concerned Authority.

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect

4 0of4

during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

iy Alt industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

ili) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Preductivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of abpropn'ate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3

/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water paliution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground
water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and
results should be retained by the proponent for twao years, for inspection or reporting as required by District Ground Water Management
Council. ‘e
i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Thls certificate is electromcally generated and does not reqmre dlgltal sngnature

e

T,
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NOC Application Form http://upgwdonline.in/apps/ApplicationForm/DownloadRegCertiﬁcate?R.

' GROUND WATER DEPARTMENT
| | (Namami Gange & Rural Water Supply Department)

. Ministry of Jal Shakti

: Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL

FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of fhe Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO: NOC034938
VALID UP TO : 28/06/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Rggulation Act, 2019}

Registration No.: 202104000117 - ’ I

Name of the Owner | JAGVEER SINGH ‘ ' l

. Designation Dy GM Production Company Name - Jagveer Singh
ug - U BT | :

- Company Address DSM SUGAR ASMOLI ASMOLI Authorization Letter ¢ Download
capikakn : WRPR 93
' Address of the Applicant Application I;orm Serial SMBL0421NINO006
: SAMBHAL : No. :

Date of Submission . 08/04/2021 . - Specimen Signature

- Location Particulars

' District Sambhal Block SASMOLl
Plot No./Khasra No. existing Premises details attached : Municipality/Corporation ' NA o “'""7“;‘

:ard No./Holding No. : "NA
- Particular of the Existing Well and Pumping Device

: Date of Construction/Sinking of - 01/04/2007

: the Well :

: Type of Well : Tube WelllBoring Depth of the Well (In ' 60.00

" meter)

" Purpose of well " Industrial : Assembly Size(For Tube
» : Well)

: Strainer Posit

ion (For Tube Well) %

Type of Pump Used Submersible : H.P. of the Pump : 15.00

' Electric Moto Rate of Withdrawal 40.00

. Operational Device
: (m3/hr.)

06-07-2021, 05:33:pm
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Date of Eﬁergization (In Case of Electric Pump) 01/04/2007

Maximum Allowable Rate of 40.00

. Maximum Allowable
et Withdrawal (m3/hr.):

Running Hours Per Day:

; Maximum Allowable Annual Extraction of Ground Water:

06-07-2021, 05:33:pm




NOC Application Form http://upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate7R.

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified ét S (2) for-extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at SlI. (3k), and for maximum allowable annual extraction of
ground water as shown at S). (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

 In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design; rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concemed Authority reserves the right to stop extraction of ground water from the well due to qualrty hazards or any other reasons, if the
situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made wrthout prior permission of the Competent Authority. Any deviation in this*egard shall lead to cancellation of this
registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

.

Piezometer is a borewell #fubewell-used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever néeded. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diarneter of the piezometer should be about 4” to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regrme~ It will facilitate shallow as
well as deeper ground water aquifer monitoring. Y

o No of plezometers to be constructed & Type of water level ‘monitoring mechanism shall be as per below table: '

Momtrnng Mechanlsm

E' SNo . Quantum of Ground water withdrawal (cum/day) . No.of piezometers required -
; : Manual DWLR wrth Telemetry

50-500 ............... . . 1 et 0 I .1. .
>50(.)” 2 0 2

o The measunng frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping frdh the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the prezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
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NOC Application Form http://upgwdonline.in/apps/ApplicationForm/DownloadRegCertificate?R.

v

‘periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Pemrmanent display board should be installed at piezometer/Tube wells site for providing the location, plezometerl tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification, :
o Any other site specific requirement regarding safety and access for measurement may be taken care .off.
« Any other condition(s) that may be imposed by the concerned Authority.
* In case, any of the particulars | information fumished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.
» Any other condition imposed by the concerned Authority. )
* In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.
L ]
» SPECIFIC CONDITIONS:
* (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall-be grahted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iif) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Praductivity Council (NPC) certified auditors
and submit audit reports within'three months of completion of the same to CGWA. All such industries shall be required to reduce their ground
water use by at least 20% over the next three years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanlsm as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3
{day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation welly shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and-aquifer zone tapped in the piezometer shall be the
same as that of the pumping well/ wells. Monthly water leve! data shall be submitted online to the Ground Water Department, UP.
V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives ete.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water poliution e.g. Tanning, Slaugtiter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground
water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water.abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shalf be required to carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Departrment, UP as applicable. Monitoring records and
results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management
Council. ' CorA
i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This certificate is electronically generated and does not require digital signature '
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B-190197/WQM-I(RGY/CPCB/Sugar/15/2016-17__ 15.04.2019
*"\{‘\\ 230\
To,

M/s Dhamppur Sugar Mills,

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986-
CLOSURE NOTICE 'l"‘l'-iER:E(')’F
WHEREAS, the Central Government has notified the standards for discharge of
environmental pollutants from various categories of industries under the Environment
(Protection) Act,1986 and the rules framed there under; and

WHEREAS, the Ministry of Environment & Forests, Govt, of India, vide notification
S.O.I57(E) of 27.02.1996 has delegated powers vested under Section 5 of the Environment
{Protection) Act, 1986 (29 of 1986) to the Chairman, Central Pollution Control Board (CPCB), -
to issue direction to any industry, Municipal Corporation; Municipal Counecil, Cantonment
Board to any local or other Authority for the violation of emission and effluent standards
notified under the Environment (Protection) Rules, 1986; and

o WHEREAS, it is obligatory on the part of industries o install effluent treatment plants (ETPs)
to-comply with the effluent discharge standards as notifved under the Environment (Protection)
Act, 1986 and the Rules framed thereunder and also to meet the consent conditions granted by
State Pollution Control Board (SPCBs) / Pollution Control Committees (PCCs); and
w H'E_REAS, M/s Dhaimpur Sugar Mills, Dharapur, Bijnor, U.P. (hereinafter referred as ‘the
Unit’) is involved in the process of sugar manufacturing from crushing of cane; and

WHEREAS, the Unit was inspected on 22.03.2018 by officials from CPCB, Delhi and * -~ ——
-following observations were made:

1. The Unit and ETP were operational.

2. Analysis of treated effluent sample shows pH-6.70 as against norms of 5.5-9.0, BOD-
53 mg/l against norms of 30 mg/l, COD- 101 mg/l against norms of 250 my/l; TSS- 29
mgfl against norms of 30 mg/l which indicates non-compliance w.r.t. BOD against
surface water discharge norms prescribed under Environment (Protection) Rules, 1986.

3. The analysis of effluent sample collected from lagoon shows pH-7.13 as against norms
of 5.5-9.0, BOD-10 mg/l against norms of 100 mg/l, COD- 36 mg/l against norms of
250 mg/l, TSS- 14 myg/l against norms of 100 mg/l which indicates compliance as per
the land discharge norms prescribed under Environment (grotection) Rules, 1986.

AND WHEREAS, CPCB has issued show cause notice dt.07.05.2018 under section 3 of the
Environment (Protection) Act, 1986 to the Unit: and

WHEREAS, the Unit submitted the revalidated adequacy assessment reports prepared by NSI,
Kanpur vide Ectter dt. 10.10.2018; and
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WHEREAS, CPCB through an Expert Committee comprising of experts from National Sugar
Institute (NSI}, Kanpur, Vasantdada Sugar Institute (VSD), [ITs and representatives. from sugar
mills prepared a Charter for Water Recycling and Pollution Prevention (thereafter referred to
as the Charter; and

WHEREAS, a meeting of sugar mills operating in Uttar Pradcsh, representatives of UPPCB and
CPCB was held on 06.07.2018 under Chairmanship of Principal Secretary, Sugar Industries and
Sugarcane Development, Government of Uttar Pradesh and the following decisions are made;

L. Sugar Mills shall submit an action plan to CPCB by 20.07.2018 regarding the steps
taken by them pertaining to the notices issued to them. Also they shall submit action
plan to implement recommendations of their adequacy assessment report.

All sugar mills shall ensure implementation of Charter and shall submit action plan to

CPCB. by 20.08.2018.

3. All sugar mills shall ensure the upgradation of theiv ETP within August, 2018 s0 as to
ensure no interruption in functioning of “he ETP in the following seasons.

4. All sugar mills shall maintain a logbook on ETP operations on a daily basis.

5. ETP shall be operational at all times and all bypass arrangements should be dismantled
with immediate effect.

6. MLSS in aeration tanks should be maintained at 2000-2500 mg/l.

7. All sugar units shall set up environmental laboratories for regular analysis of raw and
treated effluent thereby ensuring proper tunctioning of the ETP.

8. All sugar mills shall employ dedicated technicians for operating and regular
maintenance of ETP and shall also ensure that the technicians are given proper training
on ETP maintenance and lab analysis on regular basis.

9. To ensure proper training of the environmental technicians all sugar mills shall
facilitate training of 5 employees.

10, All sugar mills may establish an Environment Management Cell at their level consisting
of concerned officials in order to ensure compliance with environmental standards at
industry level itself. '

3

AND WHEREAS, the unit vide letter dated 20.07.2018 submitted their compliance status of
the Charter; and '

WHEREAS, CPCB issued direction dated 16.11.2018 under section 5 of the Environment
{(Protection) Act, 1986 to the Unit to comply with the following directions before
commencement of crushing season 2018-2019;

1. The unit shall timplement the observaiion & recommendation of the revalidated
adequacy assessment of ETP including installation of condensate polishing unit (CPU)
for having boilers more than 45 kg/em? steam pressure.

2. The unit shall install sealed flow meter along with running hours meter on bore wells
§0 as fo ascertain usage of fresh water for various uses.

3. The unit shall install flow meters at major arcas of cold and hot water consumption.
4, The unit shall install flow meters for measuring generation of effluent from various
prominent areas.
M/s Dharmpur Sugar Mills., Dhampur, Bijnor, U.P. Page 2 of 5
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9.

The unit shall maintain logbook for individual process unit for recording daily water
consumption and effluent generation also.

The unit shall carry out colour coding of pipelines carrying recycled process water and
fresh process.

The Unit shall commission mechanical sludge handling system of adequate capacity.
The unit shall carry out analysis of effluent discharge parameters notified under
Environment (Protection) Rules, 1986 and logbook shall be maintained on daily basis,
The unit shall submit the implementation status of the Charter in the form of Affidavit
and the documentary proof of the completion of the work as committed in the action
plan:

. The unit shall submit implementation status of the Charter and performance adequacy

audit of ETP including actual assessment of water consumption and effluent generation
duly validated by reputed government expert institute namely NSI Kanpur, VSI Pune,
II'T's during crushing season & submit the report to CPCB within 60 days of resumption
of operation.

A

AND WHEREAS, the unit vide letter dated 20.02.2019 submitted their compliance report
including actual assessment of water consumption and effluent generation of season 2018-19

calidated

L.

2.

3

by NSI Kanpur and following observations were made:

Total discharged effluent quantity was observed to be 193.81 1/t of cane with average

crush rate 12211 TCD. _

The unit has not installed flow meters at Mill, fibrizer, power turbine cooling, B and C
massecuite cooling, and outlet of R.O. water reject.

The unit'is having high pressure boilers, 105 kg/em® and has not installed condensate
polishing unit. e

The capacity of Multi grade filter and Activated carbon filter is not adequate and should
be increased to maintain 20-25 minutes contact time.

AND WHEREAS, the unit wag inspected on 28.03.2019 by team of CPCB officials and

following observations are made

.
¥ .

L. The unit was operational at the time of ingpection. -

2. The unit has valid consents of under Water Act, 1974 and Air Act, 1981 upto
31.12.2019 for cane crushing capacity of 14000 TCD.

3. ETP comprises of Screen bar, Equalization tank, Primary Clarifier, Aeration tank,
Secondary Clarifier, and Tertiary treatment (Multigrade filter and Activated Carbon
filter). However Primary Clarifier was found non-functional durin g the ingpection.

4. The unit has installed one more Primary clarifier for the treatment of spray pond
overflow that was also found non-functional during the inspection.

3. Untreated effluent was being bypassed through a separate channel into the outside

_ drains adjacent to the premises of the mill.

6. The unit has installed the flow meters at the hot water consumption (Six locations) as
well as cold water consumption (Five locations), - _

7. The unit has installed flow meters on all four borewells. The unit has NOC (il
27/04/2019) for ground water withdrawal from the CGWA and mill may abstract 1500
cu.m/day.

M/s Dhampur Sugar Mills., Dhampur, Bijnor, U.P. Page 3 ofs
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8. The unit discharges the treated /untreated effluent through Ikara Drain to Gagan River
which ultimate meet into River Ram Ganga.

It is evident that untreated effluent is being discharged by the Unit, posing potential
threat to river water quality.

AND WHERFEAS, The Hon'ble National Green Tribunal (NGT), Principal Bench in the
matter of OA No. 593/2017 (WP (CIVIL) No. 375/2012), Paryavaran Suraksha Samiti & Anr.
Vs. Union of India & Ors. directed Central Pollution Control Board (CPCB) that “The CPCB
may- take penal action for failure, if any. against those accountable for setting up and
maintaining STPs, CETPs and ETPs. CPCB may also assess and recover compensation for
damage 1o the environment and said fund may be kept in « separate account and utilized in
terms of an action plan for protection of the enviroament”; and

WHEREAS, in compliance of above quoted Hon'ble NGT order, c%ses to be considered for
levying penalty are discharges in violation of consent conditions/ non- compliance with the
directions, such as direction for closure due to non-nstallation of OCEMS/ non-adherence to
the action plans submitted/ intentional avoidance of data submission or data manipulation by
tampering OCEMS; and

WHEREAS, as per the methodology for assessing penalty and envirommental compénsat'ion,
the environmental n_imnpensation to be levied to the unit is calculated as Rs. 46,80,000/- Forty-
six lakhs eighty thousand Rupees only) for the non-compliance period (11.11.2018 to
15.04.2019), for the crushing season 201 8- 19; and '

NOW, THEREFORE, in exercise of powers delegated to Chairman CPCB under Section §
of the Environment (Protection) Act, 1986, the Unit {(M/s Dhampur Sugar Mills, Dhampur,
Bijnor, U.P.) is directed close down its manufacturing operations immédiately and deposit
Rs.46,80,000/- within 15 days in CPCB A/c No. 532702050000164 (Bank mame: Union Bank
Of India, IP Extension Branch, Vikas Marg Extn., Delhi; IFSC: UBIN0553271)/ demand draf}
i favour of EC by CPCB towards environmental compensation and shall comply with the
tollowing directions; ‘
1. The Unit shdll close down its Sugar manufacturing operations with immediate effect
and shall not resume its operations.
2. The Unit shall dismantle the bypass arrangements and stop discharge of untreated/
partially treated effluent discharge immediately. ' o
3. The unit shall install flow meters at Mill, fibrizer, power turbine cooling, B and C
masseeuite cooling, and outlet of R.O, water reject.
4. The unit shall install condensate polishing unit for high pressure boilers, 105 kg,g’mnz.
5. The unit shall install adequate Multi grade filter and Activat®d carbon filter.
6. The Unit shall install mechanical sludge handling system of adequate capacity,
7. The unit shall seck permission from CPCB, after compliance of the above directions,
before resumption of operation. '

M/s Dhampur Sugar Mills., Dhampur, Bijnor, U.P. Page 4 of 5
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In case of default in compliance with the above directions, CPCB will be constrained to initiate
action against the Unit (M/s Dhampur Sugar Miils , Dhampur, Bijnor, U.P.) without giving any
further notice in accordance with the provisions of the Environment (Protection) Act,1986.

L ey

(S.P. SI‘N(L}}H PARIHAR)
CHAIRMAN
Copy to:

1. The Chairman - With request to ensure compliance of
Uttar Pradesh Pollution Control Board, the directions.

Building No. TC-12V,Vibhuthi Khand,
Gomti Nagar, Lucknow - 226 010 .

2. Principal Secretary For kind information, please.
Sugar Industry  and Cane Bevelopment
[T)e;-;éirtment,”(‘3“ Block 2/3, Mantri Wing 4th Floor
BapuBhawanVidhan Sabha Marg '
Lucknow - 226 001

3. Joint Secretary (CP Division) For kind information, please
Ministry of Environment, Forest & C.o
Prithvi Block, Indira Paryavaran Bhawan,

Jorbagh Road, New Delhi — 110 003
4. The District Magistrate :With request to ensure closure of the
Bijnor, U.P.-246701 unit in compliance of the directions
5. The Superintending Engineer :With a direction to disconnect power
Paschimanchal Vidyut Vitaran Nigam Limited,  supply R _
Bijnor, U.P. : A e
: 6. The Regional Director For follow wup and ensuring
Regional Directorate compliance
Central Pollution Control Board, PICUP Bhawan,
Ground Floor, Vibhuti Khand, Gomiti Nagar,
Lucknow ~ 226 010
‘ \}/ The In-charge, IT Division, CPCB ‘with request to upload on CPCB
server. ” :

8. Master file/Guard file, WQM 1, CPCR Delhi .
AZALD.

(A. SUDHAKAR)
MEMBER SECRETARY S

| .
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Dated : 10.05.2019
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The Chairman,
Central Pollutio_nVControI Board,

Parivesh Bhawan,
East Arjun Nagar,

Delhi - 110032 |
ection 5 of the _Environment

Sub: Direction nder '
(Protgction) Act, 1986 — Closure Notice.

Dear Sir,

A

e directions vide letter NoO.

We wish to invite your kind attention to th
dated

B-190197/WQM-II.(RG)/CPCB/Sugar/15/2016}-17/714
15/23.04.2019, which was received by us on 29.04.2019.

The unit is directed to close down its manufacturing operations
immediately and deposit Rs. 46,80,000.00 within 15 days in the
CPCB Account towards Environmental ~ €ompensation and shall

comply with the following directions-

The unit shall close down its Sugar manufacturing operations

with immediate effect and shall not resume its operations.

2. The unit shall dismantle the bypass arrangements - and. stop
discharge of untreated / partially treated effluent discharge S
immediately. |

3. The unit shall install flow meters at Mill, Fibrizer, Power turbine
Cooling, B and C Massecuite cooling, and outlet of R.O. Water
reject. o

4, The unit shall install condensate polishing unit for high pressure
boilers, 105 kg/cm2.

5. The unit shall install adequate Multi grade filter and Activated
carbon filter. |

6. The unit shall install mechanical sludge hdhdling system of

adequate capperega wgwer PR 7T
qﬂWm@WWW~,
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7. .The unit shall seek permission from CPCB, after compliance of
the above directions, before resumption. of operation.

The aforesaid directions have been issued on the basis of ‘inspection
carried out on 28.03.2019 by a Team of CPCB Officials and the
following observations were made- :

1. The Unit was operational at the time of inspection.

2. The unit has valid consent under Water (Prevention and Control
of Pollution) Act, 1974 & Air (Prevention and Control of Poliution)
Act, 1981 upto 31.12.2009 for cane crushing capacity of 14000
TCD.

ETP comprises of Screen bar, Equalization tank, Primary Clarifier,
Aeration tank, Secondary Clarifier and Tertiary treatment
(Multigrade filter and Activated Carbon filter). However Primary
Clarifier was found non-functional during the inspection.

4. The unit has installed one more Primary clarifier for the
treatment of spray pond overflow that was also found non-
functional during the inspection.

5. Untreated -effluent was being bypassed through a separate
channel into the outside drains adjacent to the premises of the
mill.

6. The unit has installed the flow meters at the not water
consumption (Six locations) as well as cold water consumptlon
(five locations).

The unit has installed flow meters on all four bore-wells. The unit
has NOC (till 27.04.2019) for ground water withdrawal from
CGWA and mill may abstract 1500 cu.m/day.

8. The unit discharges the treated / untreated effluent through
Ikara Drain to Ganga River which ultimate meet into River Ram
Ganga.

We would like to submit our clarifications on the observations made

by the CPCB Teams as follows :- .

1. Our unit . was operational at the time of inspection on
28.03.20109. '
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2..0ur unit has valid consents under Water Act 1974 and Air Act,
1981 upto 31.12.2019 for a cane crushing capacity of 14000
TCD.

. Our ETP comprises of screen bar, equalization tank, primary
clarifier, aeration tank, secondary clarifier and tertiary treatment
(multigrade filters and activated carbon).

It has been observed that the Primary clarifier was not
functioning at the time of inspection. We would like to
submit that in fact the whole peripheral structure of the
primary clarifier sunk / subsided in the ground around
23"/ 24™ March 2019. We tried to repair the structure but
could not succeed as this structure needed substantial
reconstruction. *

We are submitting 05 nos. pictures of the Sunken Primary
Clarifier for your kind perusal. At the same time, we are
also submitting a certificate by inspecting Chartered
Engineer verifying the damage to the Primary Clarifier as
per Certificate dated 03.04.2019. [Pictures and CE Certificate
enclosed] - ' '

. It is submitted that we have an extra Primary Clarifier for
treatment of spray pond overflow but the same was not being
operated by us as we have already installed a “Reactor” with a

specific design which enables the removal of sludge from the |

bottom.

The second Primary Clarifier serves as a stand by unit which is
operated in case the “Reactor” needs some repair or servicing.

. We would like to emphasize that despite of non-functioning of
Primary Clarifier due to above mentioned accident, the final
results of treated effluent at the ETP out let in terms of COD,
'BOD, Ph. & TSS. etc., were within the prescribed norms.

It would be appreciated that our On-line mowitoring system was
in operation and online data was being transmitted to the Board
and as per. online data all norms for the treated effluent were
being achieved. Besides, our in-house analysis in the ETP lab
also confirmed the same.

3| Page
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6. We are also submitting copies of the Test Report dated
18.03.2019 and 22.04.2019 as per the analysis conducted by
Sishodia Research Laboratories Pvt. Ltd., Lucknow. [copies
enclosed] '

7. It is submitted that on the day of inspection the drain valve of
our CBD tank, attached to the boiler developed some mechanical
fault and became free from its grooves, resulting in overflow of
hot water which gradually flowed down into the nearby drain.

8. It would be appreciated that even after due precautions such
type of accidents may occur in the industry of such a big scale.
Such incidents are non-intentional & are beyond human control.
There . has not been any allegation of bye* pass of treated /
untreated the effluent in any of the past inspection.

9. It would be appreciated that the company has been continuously.
spending huge capital for the effective management of effluent in
the unit and as a result of WhICh all prescribed norms are being
achieved.

The Company has made total expenditure of Rs. 1,83,40,690.00
within the period from 2017-18 to_2018-19. A copy of the
statement of capitalisation of expenses in Sugar ETP is attached

for your kind perusal. [copy enclosed]

10. The unit was also inspected earlier on 22.03.2018 and the
analysis of effluent being discharged on land was found to be * . ...
within norms. The unit submitted an Adequacy Assessment
Report prepared by NSI, Kanpur vide letter dated 10.10.2018.
The unit again submitted a compliance report vide letter dated
20.02.2019 along with Revalidation Report by NSI, Kanpur.

The inspections have also been carried out by the State Pollution
Control Board from time to time.

Besides in respect of the other observations, it is submitted that
as directed we shall install - .

1. Flow meters .at mill, Fibrizer, Power Turbine Cooling, B&C

- Massecuite Cooling and Outlet of RO water reject.

2. The Unit. shall also install condensate polishing unit for High
Pressure Boﬂers of 105 Kg/cm2 of appropriate technology before
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start of the next season and get the same verified by the NSI.
The CPU installed in other Units are being examined to determine
the performance.

. The Multi Grade Filter and Activated Carbon Filter shall be
augmented and made adequate.

. The Sludge Handling System is working satisfactorily and has
been found Adequate by NSI in its Report dated 11.01.2019.

It is submitted that the sugar unit is a seasonal unit and lakhs of
farmers and workers directly depend on the working of the sugar
units. Besides several lakhs of people of the area are indirectly
depend on the unit. The current crushing season 2018-19 is
almost concluded and the sudden closure of the unit would
create serious law and order problem. The State Government of
UP and Cane Department have been instructing us to crush the
entire available cane in the reserved area of the unit and the
crushing should not be stopped without obtaining a certificate

that no crush worthy cane remained balance in the reserved

area.

It would be appreciated that as is evident from the aforesaid
directions dated 15/23.04.2019 there has been no Environmental
damage in the area. Therefore, the-imposition of penalty of Rs.
46,80,000.00 seems to be very unreasonable and we request
your goodself to waive the same.

We reiterate that we are completely compliant unit and have
been taking actions to make further improvements. in the

management of Environment and always feel responsible for the

society.
Thanking you,

Yours faifhfully,
For Dhampur Sugar Mills Ltd.,

AUTHQRISED SIGNATORY

Encl: As above
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B Er. Abhay K. Rastogi

B.Sc., B.E. (MECH) ROORKEE, F.1.E. Mobile : 98370-33513

CHARTERED ENGINEER (F/101830/9) : Email ; cool100_202@hotmaii.com
SURVEYOR & LOSS ASSESSOR (SLA 10722) . A-53 , LAJPAT NAGAR,
Ex. DIRECTOR , BAREILLY CORPN. BANK LTD. . MORADABAD - 244 001.

PAN No. AAOPR8786.J

Ref. no. 192/CE/2529
Dated 03.04.2019

4

10183008 157 : .
TR CHARTERED ENGINEER CERTIFICATE
4
N

Upon the request of Mr. A.P. Mishra, General Manager (Chemical & Quality

7.

Control) of M/s Dhampur Sugar Mills Limited, Dhampur , the undersigned visited the

“‘remises of the said unit on 26.03.2019 for the purpose of inspection of Primary Clarifier of

the Sugar Effluent Treatment Plant. The said Primary Clarifier of Sugar E.T.P. was carefully
examined and it's related information collected for the purpose of extent of damage caused
to the Primary Clarifier.. Upon completion of the assignment, the report is issued, without

prejudice, as hereunder:

1. Purpose of certification : For submission to Central Poliution Control Board, New
Delhi
2. Name & Address of the : M/s Dhampur Sugar Mills Limited, Dhampur,
owner of Plant . District Bijnor, U.P.- 246761
3. Details of Equipment : Primary Clarified of Sugar Effluent Treatment Plant

v

Size : 13 Mtr. Dia & 3 Mtr. Length having a capacity of
398 M3 constructed with R.C.C. in the year 1995-96.

P,

L

4. Working of Plant : The purpose of Primary Clarifier of Sugar E.T.P. is to
| complete the process of sedimentation. The effluent/ waste
water is collected in the Privmary Clarifier wherein process
of sedimentation of suspended solid particles is carried out
in a sedimentation basin / Tank without any mechanical
means. The settled solids ?re removed subsequently by

mechanical means.
ALK

P //%\
i : 9 A ‘,\\,7_\
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Rastogi : N

01. Upon visual inspection it was found that the R.C.C. structure of the
Tank has failed and it has collapsed due to soil bearing capacity
failure. Further water seepage was observed probably due to

damages in internal pipe lines.

'02. For working of the E.T.P. it is recommended that the said Primary
Clarifier be completely demolished and re-constructed with new

construction material.

03. I have no direct or indirect interest in the business and the machinery
! under consideration. s

Qj?\g( ~F\\Q\/\\\
il Foissor s?\)\/
.
Signature .....2..00.%T.. ,.,._,/
Name in Block Letters ER. ABHAY K. RASTOGI .
Place : Moradabad Designation Chartered Engineer IR

Address A-53, Lajpat Nagar, Moradabad .
Name and Address of the institution under which chartered
The Institution Of Engineers (India), 8, Gokhle
Road, Calcutta .
Ref. No. & date of Corporate Membership _F-101830/9
dt. 26.02.1993 .

Date : 03.04.2019.




TEST REPORT

Report No . Sample code Report issue date
SRL/ETPQ/26/12 SRL/DSM/AVW/01/19 18/03/2019 .
SA\]PL]\JG DETAIL

[ ~Name and Addréss of Customer:

—

| M/s Dhampur Sugar Mills [.td Unit-Dhampur .
Distt - Bijnor - (U. P) '

L \ ,
i 2| Type of Industry: B Sugar Factory
3 | Type of Sample : S ETP Unreated Effluent (Inlet)
4 | Date of sampling 05/03/2019 Sampling Timing: | 03;30pm
5 | Sample collected by: SRLPL Team
6 | Method of Sampling : SRL/QR/SP/0L- .- :
: 7 i Packing condition: Sealed : Quantity of sample: 2 Liter, HDPE
S 8 T Laboratorv.Simple Receiving date. 10°03°2019 _
- .9 | Period of Sampie analysns., 11/03/2019 - 16/03/2019
10 Humldlty (%) 48% Ambient Temperature(°C) ] 24°C
T WATER TESTING RESULT

| Sr.No. | Paramefers Reference Unit Results ?
L ' ; Method :
§ pH . . 1S 3025 P;11 - 8.74
Total Suspended Sohd 1S 3025 P,17 mg/l 128
1S 3025 P,44 . ~mg/l 626
1S 3025 P,58 mg/l 1752 .
1S 3025 P,39 . mg/fl 2.8 -
\ IS 3025 P,16 “mg/) 1274 T

Prem NarananSmgh Slsodla




TEST REPORT

. Report No | Sample code Report issue date
{ SRL/ETPQ/27/19 SRL/DSM/WW/02/19 18/03/2019 .
SAMPLING DETAIL

1 | Name and Address of Customer: M/s Dhampur Sugar Mills Ltd Unit-Dhampur .
Distt - Bijnor - (U.P). - ]
1 2 1 Type'ofIndustry: Sugar Factory * ]
3 | Type of Sample : ETP Treated Effluent (Outlet)
4 | Date of sampling : 10/03/2019 Sampling Timing: | 04:00pm
) 5 | Sample collected by: SRLPL Team
' 6 | Method of Sampling : SRL/QR/SP/01 -
7 ! Packing condition: Sealed Container: _ 2 Liter, HDPE
' § | Laboratory Sample Receiving date: 10/03/2019 :
{9 ! Period of Sample analysis: 11/03/2019 - 16/03/2019
F 10 © Humidity (%) ' 58% Ambient Temperature(°C) | 20°C
EFFULENT TREATMENT WATER TESTING RESULT
i Sr.No. | Parameters | Reference Unit Results Standard*
; viethod N
.1 pH , . . 1S 3025 P, 11 - 7.90 5.5-8.5
R otal Suspended Solid IS 3025 P.17 mg/l i9 30
3 | Biochemical Oxygen Demand (3 Day 27°C) IS 3025 P,44 mg/ .. 23 30
4 ‘Chemical Oxygen Demand 1S 3025 P,58 mg/l 152
5 Oil-& Grease 1S 3025 P,39 mg/l BDL
. 6 | Total Dissolve Solid 1S3025P,16 | mgl 1032
[ 7 Sulphate as SO; IS3025P,24 | mg/l 142 -

»

0 14 Lansaeary 2016 **BD1=8alow Petcetion Limit

(SRS (E). New Dall,
sted refer bl e wesfed sample and apphicable purameners

Nofe: | Vhe e

3

Vikatrsand ~LV;

Dr. V.K. Awasthi.

(Technical Manager)

] oty be reproduced wholly or i parts promotonad pubhicity or legal purpose without permission of authonty of SRLPL.
The spmples will be destroyed after | month from the date of issue of test certificate unless otherwise specified.

Prem Naraian STighS
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‘ - TEST REPORT

» Report No. ' Sample code: Report issue date
SRL/ETPQ/33/19. SRL/DSM/WW/04/01/19. B 22/04/2019
1 | Name and Address of Customer: M/s Dhampur Sugar Mills Ltd Umt-Dhampur
_ ‘ Distt - Bijnor - {U. P. )
2 | Type of Industry: . . Supar Factory
3 | Type of Sample : L : ETP Unreated Effluent {Inlet)
4 | Date of sampling : 15/04/2019 Sampling Timing: | ~ 11:30am
| 5| Sample collécted by: | SRLPL. Team. T
6 | Method.of Sampliuj' B SRL/QR/SP/01 . o
7 | Packin tmndltlon. Sealed _ Quantity of sample: 2 Liter, HDPE
8 | Laboratory Sample Receiving date: 16/04/2019 o
> 9 | Period of Sample analysis: e | 16/04/2019 - 20/04/2019 ' ’
) 10| Humidity (%) | ~  48% | AmbientTemperatareCC) | 3I°C
EFFULENT TREATMENT WATER TESTING RESULT
] R . .
'Sr.No. | Parameters o . Reference | Unit [ Results
' ‘Method -
1 pH | I1S3025P,11 o -
2 Total Suspended Sohd " IS3025P,17 | mgh
3 | Biochemical Oxygen Demand (3 Day 27°C) ' ’ IS 3025 P,44 mg/l
4 -Chemical Oxygen Demand ' IS3025P,58 | myi
5 Oil&Grease .~ . 183025P39 | mel
6 Total Dissolve Solid_ ) T IS 3’025‘ P16 mg/l
Note: 1, Theresunslmedreruonlymwed nple-and applicable paramete =

2. This. certificate is not to; be.reproduced ‘wholly'or in parfs prom 31i0 aj pubhcny arlegal purpose without'permission of authonty of SRLPL
3. The samples-will ‘e destroyed after 1 mosith from the date of issue ‘of test ccmﬂ:ale unless otherwise specified

Dr. V.K. Awasthi

(Technical Manager)
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Speed Post

25.06.2019
ol.o% .29

B-190197/WOM-1(RG)/CPCB/Sugar/1 5/2016-17__

REER

»
M/s Dhampur Sugar Mills,
Dhamptr, Distt.-Bijnor,

&M”Q-Zdﬁ?ﬁl

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986-
CLOSURE THEREQOF
WHEREAS, the Centrﬁl Government has notificd the standards for discharge of
cnvironmental poliutants from various categories of industries under the Environment
{Protection) Act, 1986 and the rules framed there under; and

WHEREAS, the Ministry of Environment & Forests, Govt. of India, vide notification
S.0.157(E) of 27.02.1996 has delegated powers vested under Section § of the Environment
{Protection) Act, 1986 (29 of 1986) to the Chairman, Central Pollution Control Board (CPCB),
to issue direction to any industry, Municipal Corporation, Municipal Council, Cantonment
Board to any local or other Authority for the violation of emission and effluent standards
notified under the Environment (Protection) Rules, 1986 and

WHEREAS, it is obligatory on the part of industries to install cffluent treatment plants (ETPs)
to comply with the effluent discharge standards as notified under the Environment (Protection)
Act. 1986 and the Rules framed thereunder and also to meef the consent conditions granted by
State Pollution Control Board (SPCBs) / Pollution Control Committees (PCCs); and

WHEREAS, M/s Dhampur Sugar Mills, Dhampur. Bijnor, U.P. (hereinatter referred as “the
Unit') is involved in the process of sugar manufacturing from crushing of cane: and
WHEREAS, the Unit was inspected on 22.03.2018 by officials from CPCB, Delhi and
following observations were made:

{. The Unit and ETP were operational.

2. Analysis of treated effluent samplc shows pH-6.70 as against norms of 3.5-9.0, BOD-
53 mg/1 against norms of 30 mg/l, COD- 101 mg/] against norms of 250 mg/l, TSS- 29
mg/l against norms of 30 mg/l which indicates non-compliance w.r.t. BOD against
surtace water discharge norms prescribed under Environment (Protection) Rules, 1986.
The analysis of effluent sample collected trom fagoon shows pH-7.13 as against norms
of 5.53-9.0, BOD-10 mg/! against norms of 100 mg/l, COD- 36 mg/l against norms of
250 mg/l, TSS- 14 mg/l against norms of 100 mg/ which indicates compliance as per
the land discharge norms prescribed under Environment (Protection) Rules, 1986.

10d

AND WHEREAS, CPCB has issued show cause notice dt.(_)?.()S.ZO‘l‘S under section 3 of the
Environment (Protection) Act, 1986 to the Unit; and

WHEREAS, the Unit submitted the revalidated adequacy assessment reports prepared by NSI,
Kanpur vide letter dt. 10.10.2018; and

M/s Dhampur Sugar Mills., Dhampur, Bijror, U.P. Pagelof?
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WHEREAS, CPCB through an Expert Committee comprising of experts from National Sugar
Institute (NSI), Kanpur, Vasantdada Sugar Institute (VSI), [ITs and representatives from sugar
mills prepared a Charter for Water Recycling and Pollution Prevention (thereafter referred to

as the Charter; and

WHEREAS, a mecting of sugar mills operating in Uttar Pradesh, representatives of UPPCRB and
CPCB was held on 06.07.2018 under Chairmanship of Principal Secretary, Sugar Industries and

Sugarcane Development, Government of Uttar Pradesh and the following decisions are made:

1.

2

10.

AND WHEREAS, the unit vide letter dated 20.07.2018 submitted their compliance status of

Sugar Mills shall submit an action plan to CPCB by 20.07.2018 regarding the steps
taken by them pertaining to the notices issued to them. Also they shall submit action
plan to implement recommendations of their adequacy assessment report.

All sugar mills shall ensure implementation of Charter and shall submit action plan to
CPCB by 20.08.2018.

All sugar mills shall ensure the upgradation of their ETP within August, 2018 so as to
ensure no interruption in functioning of the ETP in the following seasons.

All sugar mills shall maintain a logbook on ETP operations on a daily basis.

ETP shall be operational at all times and all bypass arrangements-should be dismantled
with immediate effect.

MLSS in acration tanks should be maintained at 2000-2500 mg/l.

All sugar units shall set up environmental laboratorics for regular analysis of raw and
treated effluent thereby ensuring proper functioning of the ETP.

All sugar mills shall employ dedicated technicians for operating and regular
maintenance of ETP and shall also ensure that the technicians are given proper training
on ETP maintenance and lab analysis on regular basis.

To ensure proper lraining of the environmental technicians all sugar mll]s shall
facilitate training of 5 employces. .

All sugar mills may establish an Environment Management Cell at their level consisting
of concerned officials in order to ensurc compliance with environmental standards at

industry level itself.

the Charter; and

.

WHEREAS, CPCB issued direction dated 16.11. 2018 under section 5 of the l"tmmnmcnl

{Protection} Act, 1986 to the Unit to comply with the following directions before
commencement of crushing scason 2018-2019;

I. The unit shall implement the observation & recommendation of the revalidated
adequacy assessment of ETP 1mludmg installation of condensate polishing unit (CPU)
for having boilers more than 45 kg/cm” steam pressure.

2. The unit shall install scaled flow meter along with running hours meter on bore wells
50 as to ascertain usage ol {resh water for various uses.

3. The unit shall install flow meters at major arcas of cold and hot water consumption,

4. The unit shall install flow meters for measuring generation of effluent from various
prominent areas.

5. The unit shall maintain loghook for individual process unit for recording daily water
consumption and effluent generation also. .

6. The unit shall carry out colour coding of pipelines carrying reeycled process water and
fresh process.

7. The Unit shall commission mechanical sludge handling system of adequate capacity.

M/s Dhampur Sugar Mills., Dhampur, Binor, U.P. ' Page 2 0f7
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8.

9,

The unit shall carry out analysis of effluent discharge parameters notified under
Environment (Protection) Rules, 1986 and logbook shall be maintained on daily basis.

The unit shall submit the implementation status of the Charter in the form of Affidavit
and the documentary proof of the completion of the work as committed in the action

plan.

. The unit shall submit implementation status of the Charter and performance adequacy

audit of FTP including actual assessment of water consumption and effluent generation
duly validated by reputed government expert institute namely NSI Kanpur, VSI Pune,
IITs during crushing season & submit the report to CPCB within 60 days of resumption
of operation.

AND WHEREAS, the unit vide letter dated 20.02.2019 submitted their compliance report
including actual assessment of water consumption and effluent generation of season 2018-19
validated by NSI Kanpur and following observations were made:

o

Total discharged effluent quantity was observed to be 193.81 I/t of cane with average

crush rate 12211 TCD.
The unif has not installed flow meters at Mill, fibrizer, power turbine cooling, Band C

massecuite cooling, and outlet of R.O. water reject.

The unit is having high pressme boilers, 105 kgfem? and has not installed condensate
polishing unit.

The capacity of Multi grade filter and Activated carbon filter is not adequate and should
be increased to maintain 20-25 minutes contact time.

AND WHEREAS, the unit was inspccted on 28.03.2019 by team of CPCB officials and
tollowing observations are made; ' '

6.

=~

8.

The unit was operational at the time of mspccu(m

The unit has valid consents of under Water Act, 1974 and Air Act, 1981 upto
31.12.2019 for cane crushing capacity of 14000 TCD.

ETP comprises of Screen bar, Equalization tank, Primary Clarifier, Aeration tank,
Secondary Clarifier, and Tertiary treatment (Multigrade filter and Activated Carbon
filter). However Primary Clarifier was found non-functional during the inspection.
The unit has installed one more Primary clarifier for the treatment of spray pond
overflow that was also found non-functional during the inspection.

Untreated effluent was being bypassed through a separate channel into the outside
drains adjacent to the premises of the mill.

The unit has installed the flow meters at the hot water consumption (Six locations) as
well as cold water consumption (Five locations).

The unit has installed flow meters on all four berewells. The unit has NOC (ull
27/04/2019) for ground water withdrawal from the CGWA and mill may abstract 1500

cu.m/day.
The unit discharges the treated ‘untreated effluent through Ikara Drain to Gagan River
which ultimate meet into River Ram Ganga. .

It is evident that untrecated effluent is being discharged by the Unit, posing potential
threat te river water quality.

M/s Dhampur Sugar Mills,, Dhampur, Bijnor, U.P. Page3of 7
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AND WHEREAS, The Hon ble National Green Tribunal (NGT). Principal Bench in the
matter of OA No. 593/2017 (WP (CIVIL) No. 375/2012), Paryavaran Suraksha Samiti & Anr.
Vs. Union of India & Ors. directed Central Pollution Control Board (CPCB) that *The CPCB
may take penal action for failure, if any, against those accountable for setting. up and

maintaining STPs, CETPs and ETPs. CPCB may also assess and recover compensation for

damage to the environment and said fund may be kept in a separate account and utilized in
terms of an action plan for protection of the environment”™, and

WHEREAS, in compliance of above quoted Hon’ble NG order, cases to be considered for
levying penalty are discharges in violation of consent conditions/ non- compliance with the
directions, such as direction for closure due to non-installation of OCEMS/ non-adherence to
the action plans submitted/ intentional avoidance of data submission or data manipulation by
tampering OCEMS; and

. WHEREAS, as per the methodology for assessing penalty and environmental compensation,
the environmental compensation to be levied to the unit is calculated as Rs. 46,80,000/- (Forty-
six lakhs eighty thousand Rupees only) for the non-compliance period (11.11.2018 to
15.04.2019), for the crushing season 2018- 19; and

WHEREAS, CPCB issued direction dated 23.04.2019 under section 5 of the Environment
(Protection) Act, 1986 to the unit to close down its manufacturing operations immediately and
deposit Rs. 46,80,000/- within 15 days in CPCB A/c No. 532702050000164 (Bank name:
Union Bank of India, IP Extension Branch, Vikas Marg Extn., Delhi; IFSC: UBIN0553271)/
demand draft in favour of EC by CPCB towards environmental compensation and shall comply
with the following directions; '

N

The Unit shall close down its Sugar manufauunng Operations with immediate effect
and shall not resume its operations.

The Unit shall dismantle the bypass arrangements and stop discharge of untreated/
partially treated effluent discharge immediately.

The unit shall install flow meters at Mill, fibrizer, power turbine cooling, B and C
massecuite cooling, and outlet of R.O. water reject.

The unit shall install condensate polishing unit for high pressure bmlcrs 105 kgf'cm
The unit shall install adequate Multi grade filter and Activated carbon filter.

The Unit shall install mechanical sludge handling system of adequate capacity.

The unit shall seek permission from CPCB, after compliance of the above directions,

before resumption of operation.

AND WHEREAS, the unit was inspected on 28.03.2019 and following additional observations
are made: :

1.

2.

Analysis of sample of effluent being by passed showed pH-7.43 against the norms of

5.5-8.5, BOD-56 mg/! against the norms of 30mg/l, COD-108 mg/l against the norms
of 250mg/l, TSS-35 mg/l against the norms of 30mg/l, TDS -504 mg/l against the
norms of 2100mg/1 which indicates non-compliance w.r.t BOI®and TSS as per surface
effluent discharge norms of Environment (Protection) Rules,1986. Photographs of the
bypasses observed by the inspection team are enclosed as Annexure I

MLSS in the aeration tank was 2520 mg/l.

M/s Dhampur Sugar Mills., Dhampur, Bijnor, U.P. Page 4 of 7
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Analysis of effluent sample collected from ETP outlet showed pH-7.68 against the
norms of 5.5-8.5, BOD-18 mg/l against the norms of 30mg/1, COD-60 mg/l against the
norms of 250mg/l, TSS-BDL (<10) mg/l against the norms of 30mg/1, TDS -1328mg/]
against the norms of 2100mg/l. However, primary clarifier of ETP system was not
functional and therefore, dilution of ETP system could not be ruled out.

Analysis of effluent sample collected from lagoon showed pH-7.46 against the norms
of 5.5-8.5. BOD-22 mg/1 against the norms of 100mg/l, COD-73 mg/1 against the norms
of 250mg/l, TSS-23mg/l against the norms of 100mg/l, TDS -748mg/l against the
norms of 2100mg/l which indicates compliance as per on land effluent discharge norms
of Environment (Protection) Rules,1986.

AND WHEREAS, the unit’s reply vide letter dated 10.05.2019 was examined and following
observations are made;

l.
2.

3.

5.

The unit was operational at the time of inspection on 28.03.2019.

Primary clarifier was not functional at the time of inspection and the whole peripheral
structure of the primary clarifier sunk/ subsided in the ground on 23 24" March, 2019.
Extra primary clarifier for treatment of spray pond over flow was not in operation and
unit installed a reactor which enables the removal of sludge from the bottom.

Drain valve of CBD tank, attached to the boiler developed some mechanical fault and
became free from its grooves, resulting in overflow of hot water into the nearby drain.
Untreated effluent bypassed through the drain to lkara Drain to Gagan river which
ultimately meet into River Ram Ganga.

The unit has ¢losed its manufacturing operation on 20.05.2019.

AND WHEREAS, the unit has stopped its crushing season 2018-19 on 20.05.2019. The
environmental compensation to be levied to the unit for full crushing season 2018- 19 is revised

and calculated as Rs. 57,30,000/- (Rupees Fifty- seven lakhs thirty thousand only) for the non-

compliance period (11.11.2018 to 20.05.2019): and

WHEREAS, in case of delay in receipt of Environmental Compensation simple interest shall
be charged (@12% for delay period.

NOW, THEREFORE, in exercise of powers delegated to Chairman CPCB under Section 5
of the Environment (Protection) Act, 1986, the Unit (M/s Dhampur Sugar Mills, Dhampur,
Bijnor, U.P.) is directed to remain closed, immediately deposit Rs. 57,30,000/- within 15
days from the date of receipt of direction in CPCB A/c No. 532702050000164 (Bank name:
Union Bank of India, IP Extension Branch, Vikas Marg Extn., Delhi; IFSC: UBIN0553271)
towards environmental compensation and shall comply with following directions:

I.

o

[§Y]

4.
5.

M/s Dhampur Sugar Mills., Dhampur, Bijnor, U.P. Page 50f 7

The Unit shall dismantle the bypass arrangements and stop discharge of untreated/
partially treated effluent discharge immediately.

The unit shall install flow meters at Mill, fibrizer, power turbine cooling, B and C
massecuite cooling, and outlet of R.O. water reject.

The unit shall install condensate polishing unit for high pressure boilers, 105 kg/cm?.
The unit shall install adequate Multi grade filter and Activated carbon filter.

The Unit shall instal] mechanical sludge handling system of adequate capacity.

I
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6. - The unit shall seek permission from CPCB, after compliance of the above directions,

before resumption of operation.

In case of default in compliance with the above directions, CPCB will be constrained to nitiate

action against the Unit (M/s Dhampur Sugar Mills, Dhampur, Bijnor, U.P.) without giving any
further notice in accordance with the provisions of the Environment (Protection) Act,1986.

Copy to:

P

6.

Member Secretary -

Uttar Pradesh Pollution Control Board,
Building No. TC-12V,Vibhuthi Khand,
Gomti Nagar, Lucknow ~ 226 010

Principﬂ Secretary
Sugar Industry and Cane Development

Department,"G" Block 2/3, Mantri Wing 4th Floor
BapuBhawanVidhan Sabha Marg

Lucknow - 226001

Joint Secretary (CP Division)

Ministry of Environment, Forest & C.C

Prithvi Block, Indira Paryavaran Bhawan,

Jorbagh Road, New Delhi — 110 003

The District Magistrate
Bijnor, U.P.-246701

The Superintending Engineer

Paschimanchal Vidyut Vitaran Nigam Limited,
Bijnor, U.P.

The Regional Director

Regional Directorate

Central Pollution Control Board, PICUP Bhawan,
Ground Floor, Vibhuti Khand, Gomti Nagar,
Lucknow — 226 010

\/ The In-charge, IT Division, CPCB

8.

M/s Dhampur Sugar Mills., Dhampur, Bijnor, U.P.

Master file/Guard file, WQM 11, CPCB Delhi

b

(S. P. SINGH PARIHAR)
CHAIRMAN
'.U,\t I

-With request to ensure compliance of
the directions.

“ .
:For kind information, please.

:For kind information. please

To ensure physical verification,
closure, sealing and disconnection of
power supply in compliance of closure
direction.
tWith a dircction to disconnect power

supply

S, e,
. Pan

:For follow up and ensuring comphance s

:with request to upload on CPCB
server.

%

(PRASHANT GARGAVA)
MEMBER SECRETARY
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‘ dhompur@

‘ phampur Sugar Mills Limited
. /123Gy | Chemical Division N
(- g (ceri) [ : Dhampur, N. Rly,, Dist. Bijnor - )
57 o - . : Pin.Code - 246761
' L _ | Tel:+91-1344-220662, 220009, Fax: 172009¢
4. 47/07/201 » SR E-mail: dsmidhampur@dhampur.com
Dated : 17/0 /2019 L ‘Website: www.dhampur.com
The Chairman,
Central Poliul ron Control Board,

parivesh Bhawan,
East Arjun Nagar, -
Delh| - 11%@31;1

. Sub: Dire

Dear Slr,

d:recttons vide Ietter No.

r/15/2Q1.6-17/3506 dated
der Sectlon 5 of

We w;sh to invite your Kkind attention to the.

,. B-190197/WQM-I1. (RG)/CPCB/Suga
. 25.06.2019/01.07. 2019 in respect of directions un

the EP' Act, 1986

ation vide lettar dated 10 05 2019 to

We had submrtted our explan
eived vide letter No. B-190197/WQM -1

the earlier directions rec
(RG)/CPCB/Suga r/15/2016-17/714 dated 15/23.04. 2019. A copy of

the said letter dated 10.05.2019 is again submitted for your kind
perusal and ready reference |

The umt has been drrected vide letter dated 01.07. 2019 to comply .
w;th the foliowmg d!rectuons - “"“

L

’v”,_»l.,The unit shall dlsmantle the by-pass srrangements and stop
discharge of untreated / partially treated effluent d;scharge |

o ~ immediately.
2. The unit swall mstall flow meters at Mill, Fibrizer, Power turblne ~

Coolmg, B and C Massecuite cooling, arJ outlet of R.O. Water

- reject. »
3 The unit shall install condensate polishing unt for high pressure |

v,bouers, 105 kg/cmz .
it juate Multi grade filter and A_ctivated

. CIN: LiﬁWTMWMU .
orporate Office: 241, OXhia industriat Extate, Phasedi Soow Ddte§ TR 83
Tet, +91 1L JOS3JA00, e 91, 1Y JRAREYD

Branth Office. 1/125, Vijay Khund_ Gomtl Nagar. Luckraw < 128 SHLTH. +93- SIR-2I0E
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5. The unit shall install mechanical sludge handling s..ystem 0

’ adequate ca pacity.
6. The unit shall se k permis
the above durectl-ens, before resump

We would like to to submit that:-
i.  The cnvironmental compensation has been enhanced from

_ Rs.46,80,000.00 to Rs. 57,30,000.00 with additional
: ition of Interest @ 12% In case of delay In the payment

Environmental Compensation ~without
The amount of

slon from CPCB, after compiiance of
tion of operatton, |

 of the sa
;f?;:.;{communica g any basis of calculatlon.
"”}penalty continues to be arbitrary.
| t our explanation has been totally lgnored for
dental temporary reason of over flow. of Hot water
jgdue to m nical fault beyond the human control. It was
~ submitted that such type of incidents does occur in a ~big
~_plant and re totally unintentional. :
e final discharge of treated Efﬂuent has always
‘the prescribed norms for discharge on ‘land as
in the directions letter referred to above.

| e to submit there has not been any by—pass

of d:scharge may have crassed the norm of S
on of Cane crushed but :t did ot wolet the




surpius candensate water replacing the ground /raw wa er.

- Itis helpmg the Unit for reducing the withdrawal of ground
=-._»water. B

'_,Our Mult: Grade Filter and Activated Qarbon Fllter 3are

-'aug:me | he :same

fariners it was mcumbent upon the Unit to fmsh cane-in the

reserved area and seek mandatory permission from the

Cane (‘ommlssi'”*ner before closing down the Unit for the
sez::n. The Sugar Units are not allowed to abruptly close

the cr ushrng season as in that case the Farmers would have

sufferec heavy ;I:osses creating a serlous Iaw and order
position. | ‘ '

However, bemg the terminal part of the crushmg season the
suprlies of cane were depleted and the daily average crush,
o the final date of closure i.e 20. 05 2019?

after 30. 04 0 7
was only 95000 qumtals as agamst the usual dally crush of=

We submit' 'fthat 'we wnll mstall the Flow meters at m|II

and t,;utlet of R_O water reJects as may be essential

' *‘rﬁ*ahdaﬁi“_?f ‘

:,,.s taklng all steps for coollng and recyc:|',~-~.-g of

working satisfactorily and as and when required we sk

Handling System is working satnsfactonly and
;:v_aund to be adequate by NSI in its Report dated

't,,he

Fibrizer, Power Turbine Cooling, B&C Massecuite Coolmg,-







yaner R wig

SPEED POST/E-MAIL

F.No.: B-194004/NGRBA/CPCB/ 2015-16 Date: 16/09/2019

To,
M/s Dhampur Sugar Mills Ltd.
Dhampur, Distt. Bijnor, UP-246761

Subject: Invitation to attain personal hearing to M/s Dhampur Sugar Mills Ltd,,
Dhampur, Distt. Bijnor, UP- reg.
Sir,

A

This has reference to CPCB direction dated 23/04/2019 and 01/07/2019, issued
under section 5 of the Environment (Protection) Act, 1986, to M/s Dhampur Sugar Mllls
Ltd., Dhampur, Distt. Bijnor, UP.

As per Hon’ble NGT order dated 22/05/2019 in Appeal No. 27/2019 with Appeal
No. 35/2019 and order dated 29/07/2019 in Appeal no. 22/2019, CPCB may treat the
impugned order as tentative and pass further approprlate order after permitting the
affected parties to furnish their viewpoint.

Accordingly, Competent Authority has granted personal hearing, You are
requested to attend the personal hearing and furnish your viewpoints on 24/09/2019, at
02.30 pm in the chamber of Member Secretary, Central Pollution Control Board, “Parivesh
Bhawan”, East Arjun Nagar, Delhi-110032.

.

A line of confirmation through e-mail to ngrba. cpcb@gmall com will be hlghly
solicited.

Your’s faithfully,

e\ G
(Dr. A.K. Vidyarthi)
Additional Director & Head, WQM-1I

%
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CENTRAL POLLUTION CONTROL BOARD
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‘i s’ get el R, feel-110032
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‘dated 04./06.11.2019 under Secti

Thanking you,
Yours
For

 AUTHORI
\/ec R.O U.P.Péllution Control Board Bijnor |

dhampur

N / w1911 18295
S” rM(E'o?ﬂ Z / Dhampur Sugar Mills Limited
_ Unit: Dhampur
Ref, No. : Dhampur, N. Rly, Dist. Bijnor (U.P)
Dated :28/11/2019 Fin Code: 246 761
: Tel: 01344-220009

E-mail; dsmdhampur@dhampur.com

The Chair man, Website: www.dhampur.com

Central Pollution Control Board,
Parivesh Bhawan, ,
East Arjun Nagar,

Delhi - 110032
n 5 of the Environment (Pro tgg;ﬁ ion}

Dear Sir,

We wish to invite your kind attention to the directions issued vide
letter No. B-190197/WQM-II (RG)/CPCB/Sugar/15/2016-17/8496
on 5 of the EP Act, 1986.

In this regard we would like to submit that we have opened an
ESCROW account jointly with Districi. Cane Officer Bijnor at Punjab
National - Bank Dhampur Distt Bijnor on dated 26.11.2019.In this
ESCROW account we have deposited an amount of Rs. 16,20,000.00.

The details of ESCROW account are as under.

: Punjab National Bank 3

Bank : »
Account Number 4969002100001587
Branch - Allahapur
IFSCS Code PUNB 0496900.

This is for your kind information please.

)

faithfully,
yampur Sugar Mills Ltd.,

0% DEC 7910

‘Cenrm; Poksion Con




Branch Details

Branch Name: ALLAHPUR (DISTT-BIJNOR)
Bank Address: ALLAHPUR (DISTT-BLINO
up

246761
/ PUNB0496900
4, - .
"Customer Details
Customer Name: DHAMPUR SUGAR MILLS LTD
Customer Address: REGD.OFF.DHAMPUR(DIST.BIUNORE) UP
DHAMPUR
City:
Pin : 246761
Nominee :
Statement Period : 06-11-2019 to 06-12-2019

Account Statement for Account Number 4968002100001587 -

* PLEASE ENSURE THAT ALL THE CHéQUE LEAVES IN YOUR CUSTODY ARE DULY BRANDED WITH YOUR
DIGITS ACCOUNT NUMBER

e CUSTOMERS ARE REQUESTED IN THEIR OWN INTEREST NOT TO ISSUE CHEQUES WITHOUT
ADEQUATE CLEAR FUNDS /ARRANGEMENTS. SUCH CHEQUES CAN BE RETURNED WITHOUT MAKING
ANY FURTHER REFERENCE TO THEM.

* PLEASE MAINTAIN MINIMUM AVERAGE BALANCE,TO AVOID LEVY OF CHARGES.

*Pls note Penal interest may be charged in loan accounts due to financial reasons such as over
drawings, non receipt of install on the rates prescrribed by bank from time to time and for non financial
reasons like non submission of , QMS forms, non adherence to terms and canditions etc.

Abbreviations are as under:
BR: Branch Name , Csh: Cash , Clg: Clearing , ISO: Inter Sol(##)
QAB:Quarterly Average Balances , LF Chg: Ledger Folio Charges , Init: Interest, Chrg: Charges

Ret:Retumning , Chq: Cheque , SI: Standing Instruction , Stk Stmt: Stock Statement , Trf: Transfer , POSP:POINT OF SALE
%

M154026 28-11-2019 ‘ BY TOR:;S-(’)(;,B% BIJNOR, DHAMPUR | - 16,50,000.00 16,60,000.00 Cr.
51336582 26-11-2019 BO ACCT - 10,000.00 10,000.00 Cr.
Unless constituent notifies the bank immediately of any discrepancy found by him in his statement of
Account, it will be taken that he has found the account correct.
*COMPUTER GENERATED ENTERIES SHOWN IN THE STATEMENT OF ACCOUNT DO NOT REQUIRE ANY
AUTHENTICATION / INITIAL FROM THE BANK OFFICIAL.PLEASE DO NOT ACCEPT ANY MANUAL ENTRY IN .
YOUR COMPUTER GENERATED STATEMENT OF ACCOUNT o

Page No 1




| @
7 —

/ = SwR gy wgEvr FEE a1
/ / - UTTAR PRADESIH POLLUTION CONTROL BOARD
Had 9 Hb/qq76’6('}—-2’!5r07—:-\0,‘2_02,0 feif®: \’1f-v6f2-—°2"°

q, P, Clorewn)

PRI R
eI SIGA LS L

/”.&\‘w";\ -
s ¥ tfibu- ';, . 04107
ﬁo ﬂl'lgz '{Fr\’ mﬁ'\q ﬁ’m ({F‘r\y m): e, r’»“ﬁ\,wl}g ' Yo
AR,
Rren-faeER |
frqq—rrda st wRa awer, 1§ Red @ atogo_ w0539/ 2019 anfee

mﬁmﬂomwﬁmﬁ-{oqﬁm*ﬁmﬂaaﬁm '
04022020 & e ¥ waiaweld afgff oFRl sodo YT fr=T
S ¥ HowTd o BYR WM $ wee F

v SR Rvas A SRR EIRT ahogo ¥o ¥Ho—539 /2019 anfea AR
mﬁowgﬂ?ﬁwﬁmqﬁmﬁuﬂammomzmm$ﬁﬁaﬂarsram
FEADT TN

4. When confronted with the observation in para 4.10 (6) above that the EC amount has been
credited to ESCROW account by the unit itself in respect of the past violations to cover the cost of
future remediation. The learned counsel for the CPCB fairly conceded that EC amount cannot be
credited to ESCROW account and that unit has to undertake compliance and remediation from:its

own resources and stated that this direction needs to be revised. Let this be done by the Uttar
pradesh State Pollution Control Board.
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Dhampur Sugar Mills Limited
g?\'atmn::r',“b?‘gly Dist. Bijnor (U.P)
| Pin Code: 246070% 19
el 22
‘{3'4/’7(() //&{26 E:t"ng:l?ggmdhampur@dhampur.com
Website: www.dhampur.com
.. Dated 19.06.2020
To, - : )
The CEO -7, =
U.P. Pollution Control Board,
Building. No. TC-12V, Vibhuti Khand,
Gomti Nagar, _
Lucknow-226010,
Uttar Pradesh.
Y Derasi,

Please take the reference of your letter No.H49998 / C-7/Jal / 70 /2020 dated 17.06.2020,.In this regard we
would like to submit that we have deposited Rs 1620000.00 In A/C No. 701502010002104 (IFSC No.
UBINO570150) of Union Bank Of India, Vibhuti Khand, Gomti Nagar. Lucknow as Environmenta
compensation in the account of U.P.Pollution Control Board lucknow.

The Detail of Account are as Below

Amount Rs. - 1620000.00 | .

UTRNO - 52020061913604480 ) ' | L
“Dated - 19.06.2020

Thanking you,

Yours Faithfully,
j\ For Dhampur Sugar Mills Limited,

20
b(') pa v
(Authorized Signatory)

1N+ | 18940110103 3PLCOX
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Account Statemoent for Account Number 4969002100001587

Branch Details

Branch Name: ALLAHPUR (DISTT-BIJNOR)
Banl - . Tess: ALLAHPUR (DISTT-BIINO
R upP
City: ' .
Pin: 246761 - )
IFSC Code: PUNB0496900

Customer Details

Customer Name: DHAMPUR SUGAR MILLS LTD
Customer Address:  REGD.OFF.DHAMPUR(DIST.BIUNORE) UP
DHAMPUR
City:
Pin: 246761
Nominee : .
Statement Period : : to 20-11-2020
Txn No. . E |
$MS CHRG FOR:01-07- '
S5060893 = - J L
6 04-10-2020 2020t030-09-2020 . | 29.50 9,841.00Cr
SMS CHRG FOR:01-04- .. .
$82204498 09-07-2020 20?0[030-06-2020 - 29501 - . . 9.979.50 Cr.
TRF . Co
04-07-2020 BIJNOR, DHAMPUR 10,000.00 10,000.00 Cr.'
013500 _ Cr
TRF ENTRY DIFF ON DT
M631279 04-07-2020 28.11.2019 -013500 BIJNOR, DHAMPUR 40,000.00 0.00 Cr.
M801839:%].719-06-2020 TO DSM A/C 87 4015 - 16,20,000.00 40,000.00 Cr.
M154026 28-11-2019 BY T(?fsg;l)g 863 BIJNOR, DHAMPUR 16,50,000.00 16,60,000.00 Cr.
§1336582 26-11-2019 BO ACCT - 10,000.00 10,000.00 Cr.

Unless canstituent notifies the bank immediately of any discrepancy found by him In his statement of

Account, it will be taken that he has found the account correct,

*COMPUTER GENERATED ENTERIES SHOWN IN THE STATEMENT OF ACCOUNT DO NOT REQUIRE ANY
AUTHENTICATION / INITIAL FROM THE BANK OFFICIAL.PLEASE DO NOT ACCEPT ANY MANUAL ENTRY IN
YOUR COMPUTER GENERATED STATEMENT OF ACCOUNT

* PLEASE ENSURE THAT ALL THE CHEQUE LEAVES IN YOUR CUSTODY ARE DULY BRANDED WITH YOUR
16 DIGITS ACCOUNT NUMBER

« CUSTOMERS ARE REQUESTED IN THEIR OWN INTEREST NOT TO ISSUE CHEQUES WITHOUT
ADEQUATE CLEAR FUNDS /ARRANGEMENTS, SUCH CHEQUES CAN BE RETURNED WITHOUT MAKING

ANY FURTHER REFERENCE TO THEM.
* PLEASE MAINTAIN MINIMUM AVERAGE BALANCE,TO AVOID LEVY OF CHARGES,

v *Pls note Penal lnteres@ knay be charged In loan accounts due 1o financlal reasons guch as over
drawings, non receipt of install on the rates prescrribed by bank from time to Ume ax for non financlal
raasons like non submission of, QMS gorms. non adherence to terms and conditiong etc.

Abbreviations are as undef: - - . .

. : C Page No 1
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“w.13. Accordingly, we direct the State PCB 1o take further appropriate action by way of prohibiting any activity
in violation of law, thitlating ‘osecution and recovering compensation as per applitable norms, following due
process of law; The State PCB wigy also respond to the 1A filed by the applicant with particulars in the table
annexed to: the application, reproa’zlced abave and file:an actiov taken report before the riext date by e-mail at
Judlclal-ngt@gov.m prefera (y inthe form of searchable PDF{ OCR Support PDF and not in the forin of Image

7 2 PCB. may undertake riecessary inspection for the purpose...
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RAR ' |
“TIEYT {1 02.02.2021 m‘rﬁmmlwﬁr\ﬁmfbﬁmﬁgﬁ
D anamﬂmqamﬁwﬁﬂs‘—
1) Mis Dhampﬂr Sugar Mills Ltd (Sugar Umt), Dhamput, Bijnore, UP
‘Observations
1. The analysis:result of sample collected from drain coming from colony along front boundary wall of
sugar umtshow pH: 4.6, COD<2448 mg/l, BOD-1604 mg/l, which are.on higher'side of typical sewage

istics iie, pH in range 0f 6.5 to 8. 5 BOD in‘range of 200 mg/l -300: ‘mg/l, COD in range of 400
0 gl'[ which indicates that the Sugar effluent got mixed with the domestic sewage drain,

hoWevér 1o | pass of effluent/waste: water was observed from the boundary wall into the drain asthe -

2020 withcapacity of 220 KLD, which was under installation.
3. Theunithiad two lagoons:for storage of treated effluent. One with impermeable base having capacity of
10000'11)3 a‘i‘id se‘cond'havin_g: PVC sheets with 4000 m3 capacity and retention time of 15 days. The

clga;xmg{« ) eml_c,alclea_nmg _by caustxc and sulfamxc acid - caustxc solution storage ,tank and 2 -sulfamm
acid'solution: storage tank and 3- wash storage tank) in the boiling house.
: ~.-.»2‘/ -

T.C. 32 - V, Vibhutl Khand

Gomtl  Nagar, l.u:.know ~ 225010
720691.2120631

.upjcb.r.om
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2720764 ¥-3% InfoBuppcb.com
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3. The unithas provided purchase order (P.O, - No0.-4100007975, dated 16.10. 2020) for: the installation of
Condensate Polishing Unit (CPU) with RO membrane for high pressure boilers (105 kg/emz).

Theumthas installed: decanterforbetterm agement of sludge hang
’ “ n-and nsﬁosakcf*«E‘I‘P’sludge, boiler ash, and

’ other sohds

6. Nobypass arrangement in the unit premises was observed during the inspection.

‘Recommendations
The unit shall take ‘measures.to:stop discharge of spillage/surface runoff containing wastewater from
-industrial premises. into: dx;am dram and drain coming from city along boundaries of sugar unit) and
shall maintain-water: quahty oFthe drain,

‘The unit shall maintain and calibrate the flaw meter installed at Spray pond overflow.,
Theunit shall install the CPU for high-pressure boiler at earliest.
3. Theunitshallinstall the Sewage Treatment Plant (STP) for sewage generated:from colony at the earliest:

5. The umt shall disinantle the sump-: havmg capacity of 100 KL located in bio-compost yard of 10 acres
6. Unnecessary lines for ETP feed near falling structure shall be dismantled immediately.

7. Abandoned old pumping station along with connecting line shall be dismantled.

8

3. Filter backwashmg tank of suitable design capacity shall be installed for filter backwashing, Existing
fresh water line in'ETP area shall be dismantled.

9. Provision:shall by

IP reJect shall be treated in ETP only
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Dhampur Sugar Mills Limited
Uslt Dharnpur -

Dharnpur, N Rly. Dist. Bijnor (U.P)
‘Pin.Code: 246761

Tel: 01344-220009

e:21-4-2021 JJQa.c E-mall: dsrdhampur@dhampurcom
Date 0 } 1922 Website: www.dhamput.com

To,

e

The Chief Environment Officer, Circle-7, » ;
Uttar PradesivPollutién Control Board, "
T.C-12 B, Vibhuti'Khand, Gomti Nagar,

‘tutknow- 226010:

Refs Show Cause NoticeIssued vide letter No. H61711/water-70/2021 Dated 13-04-
2% issued to: Dhampur Sugar Mills Ltd. ~Dharapur, Distrlct- Bijnor..

% DearSir,
“This has reference to the abovementioned Show Cause Notice issued by your good self and
‘received by us-ont 20:04-21. Through this.S.C.N. it has been brought to our notice that certain
‘observations and recommendations have been made by the joint team of CPCB/UPPCB during
theirvisit on02:02-2021. The following obseravtions have been made by the team:

1 T-'hat?th;e B.0O.D. 187 mg/ltr.,-and COD 370 mg/ltr,, was found in the newly construcled
lagoon; having 10,000 cubic mtr. storage capacity.

2. That B.O: D.»117 mg/ltr was found in old Iagoon having storage capacity of 4 000 cubic
mtr,

3. Thatthe old: lagoon havinhg capacity of 4,000 cubic mtr is‘a Kachcha Lagoon:and fined
with PVC Sheet. It is not fit for storage of effluent. During earlier inspection it was also
brought to:the notice of unit but no improvement was found for storage of effluent in:

‘ this{agoon.
" 4. The-analysis result of sampte collected from the dram (local Nala) pH4.6, COD 1604
< mgfitr, TCS28 mg/ltr, TDS 508 mg/ltr and colour 21 ind: icates that industrial eflluent has
~ been: dxscharged in-drain (local nala).

5. The:analysis result of samples collected from local nala (near spray pond) was pli 5.8,

© COD'608 mg/itr, BOD 342 mg/ltr'and TCS 194 mg/lir.

6. Theanalysis result of samples collected from Ikra Nala (Upstream) was COD 296 mg/ltr, e e

. BOD12S mg/itr and TCS 146 mg/ltr which is according to domesticsewage. e

7. The analysis result of samples. collected from tkra Nala (Down Stream) was COD 536

. mg/ltr, BOD 296 mg/itr-and TCS 74 mg/itr.
¢ Th .vanalysls :mentioned above shows that both the local nala are affectmg the quality.of

. e

Ty

; ;9. The unithas nat instatled CPU with RO Membrane for High Presstire Bmler of Stigar Unit.
10;, SeWage Treatment Plant installation has not been completed.

: That UPPCB has |ssued Water Consent to the unit vide letter ro. 69304/UPPCB/BUI\OR
S (UPPCBRQ)/CTO/Water/BI;nare/ZOlQ dated 27-3-20 which lsvmd upto. 31—12-2024

L me.thg above, itls clear th.a_t-the_: Unit has not complied the condmons of Water Consent
¢ - andthe E.T.P; of Sugar Unit is'not working as per the prescribed normis.

CIN: L152490P1933PLC0005"

: : ) : . Corporate Offiée: 241, Okhla Industrial Estate, Phase-lll;New Delhl-110 020

ORI o - el 2+91-11-30659400, £ax: $91-11-26935697

N K Branch Olfice: l/lzs,vuayKhand,GomuNagar,Luckmw 226010, Tels +91:522:239243

. SugarUnlls 1. Phampur, 2. Mansuipir, 3. Asroll, 4. Rajpura, 5. Meergan)
Distillery : Asmolf & Dhampur
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That; keeping I viéw the recommendations of the Joint inspection Team dated 2-2-21, the
unithas to submit the reply of Show Cause Notice on the following points:

1. Why the Water Consent Issued to Sugar unit vide {atter n0.69304/UPPCB/BINOR ‘

" {UPPCBRO)/CTO/Water/Bljnore/2019 dated 27-3-20 should not be cancelled with

fmmediate-effect. .

2. Why the Closure Orders should not be Issued to M/s Dhampur Sugar Mills Ltd,, Unit
Dhampur, Distt. Bijnor: i
3. Why the compétent officlals should not be asked to disconnect the. electrical

- connections:of M/s Dhampur Sugar Mills Ltd., Unit Dhampur,

4. That M/s Dhampur Sugar Mills Ltd., Unit — Dhampur will ensure to submit a written.
) submission ih compliance of short comings find during the visit of Joint Inspection Team
,;a ' within'15 days.

v ) A
.In response to the above allegations our point-wise reply is as under:

1. Regarding B.0.D. 187 mg/ltr,, and COD 370 mg/ltr.,, found in the newly constructed:
lagoon having 10,000 cubic mtr. storage capacity, we would like to bring to your kind
notice that'the BOD and COD of the treated water was found to be on higher side dueto.
below performance of our Aeration System which was. disturbed on 30" Jan’21 L.e. two
days before. the inspection because the fine bubble diffusers of Aeration Tank no,3
somehow got damaged but we got the same repaired at the earliest after stopping
operation-of Aeration Tank No.3. However, dye to malfunctioning of aeration system:in
tank No.3, some untreated water might have mixed with the drain. This is purely an
Sncidental fault which can occur atany point of time. '

2. With regard to the B.O.D. 117 mg/itr which was found in old lagoon having storage
capacity of 4,000 cubic mtr., we would reiterate that the reason for excess BOD in the:
old lagoon has already been mentioned at point no.1, above.

3. ‘Regarding the old Kachcha lagoon of 4,000 cubic mtr. Capacity, having impervious layer
after-lying of HDPE sheet of 1000 micron thickness, it is submitted that this sheet’has = -«
been properly welded by laser machine.  However, In compliance of the-
recommendation we will modify / renovate this lagoon by laying the bricks.

i 4. ‘That the analysis result of sample collected from the drain (local Nala) near boundary
: wall' may be due to sewage water of Dhampur city domestic drain.

5. The analysls result of samples collected {rom local nala {near spray pond) is on higher
side. This might be due to waste water/sewage of Dhampur City which also flow though
‘this channel and the chances of excess BOD/COD due to sewage of Dhampur City.

6. "The:analysis result of samples collected from Ikra Nala (Upstream) was COD 296 mg/ltr,
BOD 125 mg/Itr and TCS 146 mg/itr which Is according to domestic sewage.




: - | R

7. -The-a.nalys‘l's result of samples collected from lkra Nala (Down Stream) is'on higher side.
The rise In BOD/COD of down stream might be due to mixing of water from domestic i
drain ofcolony. i

8. Theanalysis mentioned above shows that both the local nala are affecting the quality of
Ikra nala. The reason for affecting the quality of lkra nala has been mertioned at Point
No.4 and 5, :

S8, We hav\{e:in,s_talledf CPU of 72 mtr. Cube/hr for High Pressure Boiler of »s_ugar_Unita» Due to
COVID-19: Pandemic the supply of equipment got delayed and now the CPU has been
commissioned and:is- working properly.

d-commissioning
man power due
the STP , after
d the

10. We have installed 220 KLD Sewage Treatment Plant, The Installation an
was-delayed on account of adverse impact in supplies and availability of
to restrictions imposed on account of Pandemic Covid 19. s _However,
the aforesaid inspection by the Joint Inspection team, has been completed an
sameis now running successfully. '

Itis humbly submitted that in view of the aforesaid:explanati_bns and compliances in respect of

installation and commissioning of CPU.and STP the proceedings proposed in the said Show

. Cause Notice dated 13:04-2021 may kindly be dropped and the proposal of imposing any
- environmental compensation may please also be dropped.

: _ Weon our part reiterate and assure you that we will take all possible necessary actions-as may
*'be under outcontrol to ensure the quality of Ikra Nala. '
Thanking You,

@ Yours faithfully,
For Dhampiir Sugar i

o
74
(s

B Aﬁthoriled:SIgnﬁtON) :

Copy to: | o
1.Additional Director, CPCB, New Dellhi.
2. Regional Officer, Uttar Pradesh:Rollution Control Board, Bijnor.

{Authorized Signatory)
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Government of India

Ministry of Jal Shakti
Department of Water Resources,

River Development & Ganga Rejuvenation
Central Ground Water Authority

(o5 feprl & Jremufed yAToT 93)
’ NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION
Project Name: S M/s Dhampur Sugar Mills Ltd. (Dhampur Unit) *
Project Address: Dhampur, District - Bijnor, Uttar Pradesh
Town: : Dhampur (NPP) Block: Dhampur
District: Bijnor State: Uttar Pradesh
Pin Code: 246761
Communication Address: M/s Dhampur Sugar Mills Ltd.(Dhampur Unit), Dhampur, District - Bijnor, Uttar Pradesh —
246761
Address of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, -Sector-B Sitapur Road
’ Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021
1. |NOC No.: CGWA/NOC/IND/REN/1/2020/5636
2. |Application No.: 21-4/1256/UP/IND/2016 3. |Category: ' Industry
4. |Project Status: Existing Project 5.NOC Type: 1st Renewal
6. |Valid from: 28/04/2019 7.|Valid up to: 26/04/2022
8. |Ground Water Abstraction Permitted: N S e
Fresh Water Saline Water ' Dewatering Total ‘
1 m*/day m¥year m*/day m3/year m3/day m3fyear m3/day m?/year i
. 1500.00 333000.00 1500.00 333000.00
9. |Details of ground water abstraction /Dewatering structures- ‘
- Total Existing No.:4 ' Total Proposed No.:0
T DW | DCB BW | TW | MP DW DCB BW ™ | MP
Abstraction Structure* 0 0 . 0 4 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit
10. Quanthm of grdund water recharge/harvesﬁng(m3/year): 194630.00
11. Number of Piezometers (Observation wells) to be No. of A Y Monitoring Mechanism
constructed/ monitored & Monitoring mechanism. Piezometers
Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 2 0 1 1

(Compliance Conditions given overleaf)

Digitally signed by
NANDAKUMARAN P
Date: 2020.01.27 18:35:34 +05'30'

% W (Fr 9fAr S wiftraon)
Member (CGWA)

¥

18/11, IHIIT §13W, AATAE U2, A el ~ 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

T T - SawT T
SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1.

2.

13.
14.

15.

16.

17.

18.

19.

20.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWB, once every year.

In case the ground water abstraction is more than 10 m*/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500. m¥day,the firm shall install telemetry system in one of tife piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m3/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m3/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stlpulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (|n case of renewal) in consultation with the concerned Regional Director,
CGWB.

Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvesting structures at its own cost.

The project proponent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.

In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the firm.

. The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.
. Wherever the NOC is for abstraction of saline water and the existing wells (s).is /dre yielding fresh water,
the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3.

months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

. In case of mining projects, additional key wells shall be established in consultation with the Regional

Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and

November) in core as well as buffer zones of the mine.

Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned

Regional Director, Central Ground Water Board.

The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within

one year from the date of issue of this NOC. ‘

This NOC is subject to prevailing Central/State Government rules/taws/norms or Court orders related to

construction of tube well/ground water abstraction structure / recharge or conservation structure/dlscharge

of effluents or any such matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from agpropriate authorities.

The issue of this NOC does not imply that other statutory / administralie clearances shall be granted to the

project by the concerned authorities. Such authorities would consider the project on merits and take

decisions independently of the NOC.

This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases

related to ground water or any other related matters.

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water

withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of

Environment(Protection)Act,1986.

In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be

liable to pay “Environmental Compensation”/ “Penalty”, if any under Sec 15 of EPA 1986 as and

~ when decided by statutory authorities.

(Non-compliance of the conditions mentionid above is likely to result in the cancellation of NOC and
legal action against the proponent.)

IR P .




51312021 NOC Application Form

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jat Shakti

Government of Uttar Pradesh

Form 3 (B)
(Commercial or Industrial or Infrastructural or Bulk user having N.O.C. issued by Central Ground Water

Authority or by Ground Water Department)

[See Rule 8(2)]
Certificate of Registration of Existing/New Well

Registration No.: 202104000201

ARUN KUMAR

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Name of the Owner
Designation Company Name DHAMPUR SUGAR MILLS LTD SUGAR
LT Deputy Manager A HT BT UNIT
Company Address DHAMPUR DISTRICT - BIINOR, Authorization Letter l
el 7 v UTTAR PRADESH Wi O Download
Address of the Applicant ‘gg;?;*’“f Sugar Mills Ltd Dhampur 2 fion Form Serial No.  BINR0421RINO021
Date of Submission 15/04/2021 Specimen Signature
Location Particulars _
District Bijnor Block ALHEPUR
Plot No./Khasra No. Existing premises khasra detail Municipality/Corporation NA
attached
‘Ward No./Holding No. NA
Particular of the Existing Well and Pumping Device N o —
Dﬂ:l? of Construction/Sinking of the 01/04/1966 ’ .
Type of Well Tube Well/Boring Depth of the Well (In meter) 105.00
. Assembly Size(For Tube
Purpose of well Industrial Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump . 50.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 100.00
Date of Energization (In Case of Electric Pump) 01/04/1966
This certificate of registration is issued oh the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Place: LS
Date:
Yours Faithtully,
Signature of the Issuing Authority
and Designation
Conditions

172
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1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record rate and
quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user,
until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water
meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands. ) -

3. In case of any change of ownership of the existing well, fresh registration has to be obtained. :

4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SL. (2) and (3) of this certificate shall
be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars 7 information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital 'water level recorders shall be made available to this
office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitering

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment.
It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as follows:

5/3/2021 NOC Application Form

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4”10 6”.
o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
. piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring. %
o The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given in
meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for aceuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours, . ’
: . o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis. )
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
8. Any other condition(s) that may be imposed by the District Ground Water Managenient Council.

o

2/2
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NOC Application Form

GROUND WATER DEPARTMENT
 (Namami Gange & Rural Water Supply Department)

. Ministry of Jal Shakti

Government of Uttar Pradesh

Form 3 (B)

(Commercial or Industrial or Infrastructural or Bulk user having N.O.C. issued by Central Ground

-Water Authority or by Ground Water Department)
[See Rule 8(2)]

Certificate of Registration of Existing/New Well
{UiS10(1) of the Uttar Pradesh Ground Water Managerhent and Regulation Act, 2019}

egistration No.: 202104000202 "

Name of the Owner

| ARUN KUMAR

: Designation Deputy Manager - Company Name : DHAMPUR SUGAR MILLS LTD SUGAR
9% : | B FT A { UNIT
Company Address : : Authorization Letter
HYA T ar { UTTAR PRADESH ISR 97
. Address of the Applicant Dhampur Sugar Mills Ltd Dhampur Application Form Serial | BUJNR0421RIN0022
: : Bijnor : No.

- Date of Submission

Location Particulars

| Specimen Signature

s

. 15/04/2021

District

| Plot No./Khasra No.

E Bijnor ' Block

Existing premises khasra detail : Municipality/Corporation
attached

! Ward No./Holding No.

- Particular of the Existing Well and Pumping Device

of Construction/Sinking of
ell

. 01/04/2003

Type of Well

Tube Well/Boring

Industrial

Strainer Position (For Tube Weli)

: Type of Pump Used

. Submersible ! H.P. of the Pump { 50.00

Operational Device

* Date of Energization (In Case

: Rate of Withdrawal

%100.00
! (m3/hr.) :

Electric Motor

© 01/04/2003

1/2
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5/3/2021 NOC Appllcat(on Form
This certltlcate ot reglstratton is issued on the baS|s of the |nformat|on turmshed by the apphcant subject to the condltuons stated overleaf

Place:
" Date:
_ Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

1. For the purpose of measuring and recording the quantity of ground water extractedgvery said user shall affix water meters, which record
rate and quantum ofextraction, at outlet of pumping devices and it shall be presumed that thquantity recorded by the meter has been
extracted by the said user, until thecontrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shaibt
exceed to the recordedrate from water meters.

2. The District Ground Water Management Counciteserves the right to stop extraction of ground water from the well due tquality hazards or
any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has 1o be obtained.

4. No change of location, design,rate.of withdrawal and pumping devicein respect of the existingwell as indicated at S| (2) and (3) of this
certificate shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead t
cancellation of thisregistration.

5. In case, any of the particulars / information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellatiort:.

6. Construction of pie2ometers and installation of digital water level recorders with telemetrghall be mandatory for user. Depth and zone
tapped of piezometer should becommensurate with that of the pumping well The data, obtained from digitatater level recorders shall be
made avatilable to this office on monthiy basis.

7. Guidelines for Installation of Plezometersand their Monitoring

Piezometer is a borewell fubewell used onlyior measuring the water level by lowering-the tape/ sounder or automatic watdevel measuring
equipment. It is also used to take water sample for watequality testing whenever needed. General guidelines for installation giezometers
are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance trorthe pumping well through which ground water is | :
being withdrawn. The diameter ofthe piezometer should be about 4" 10 6" :
The depth ofthe plezometer should be same as is case of the pumping #ell from which groundater is being abstracted. If, more
than one piezometers are instalied thesecond piezometer should monitor the shallow ground water regime. it wilcilitate shallow
as well as deeper ground water aquifer monitoring.

o The measuring frequency should be monthly and accuracy of measurement should be ufp.cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRPRigital Automatic water level recorder (DWLRY)
with telemetry system should beused for accuracy.

o The measurement of water level in piezometer should be taken, only after theumping from the surrounding tube wells has been
stopped for about four to sixhours. L, g

o All the details regardlng coordinates, reduced level (with respect to mean level), deptizone taped and assembly lowered should be o
provided for bringing the piezometerinto the Hydrograph Momtonng System for Ground Water Department, UttaPradesh, and for its B
validation. :

o. The ground water quality has to be monitored twice in a year during pre-monsoon (May/Junadnd post-monsoon
(October/November) periods. Quality may be got analyzed fronNABL approved lab. Besides, one sample (1 It capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanentdisplay board should be installed at piezometer/Tube wells site for providinghe location, plezometer/ tube well
number, depth and zone tapped ofpiezometer/tube well for standard referencing and identification.

o . Any other site specific requirement regarding safety and access for measurement may btaken care off.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

H

2/2




5/3/2021

NOC Application Form

GROUND WATER DEPARTMENT
{Namarmi Gange & Rural Water Supply Department)
Ministry of Jat Shakti

Government of Uttar Pradesh

—
Form 3 (B)

(Commercial or Industrial or Infrastructural or Bulk user having N.O.C. issued by Central Ground

-Water Authority or by Ground Water Department)
[See Rute 8(2)]

Certificate of Registration of Existing/New Well

{UiS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

" egistration No.: 202104000203

: Name of the Owner

| ARUN KUMAR

: Designation
LI}

- Company Address
| Fel)

Deputy Manager

i
H

T TH UNIT

DHAMPUR DISTRICT - BIUNOR, Authorization Letter
UTTAR PRADESH | TR 9

. Download

Address of the Applicant

Dhampur Sugar Mills Ltd Dhampur

: No.

Date of Submission : Specimen Signature
. Location Particulars

: District

 Plot No./Khasra No.

i Block ALHEPUR
Existing premises khasra detail ¢ Municipality/Corporation @ NA
attached : :

DHAMPUR SUGAR MILLS LTD SUGAR

Application Form Serial : BJNR0421RIN0023

: Ward No./Holding No. NA R
- Particular of the Existing Well and Pumping Device

Well

2 of Construction/Sinking of

| 01/04/2003

 Type of Well

Purpose of well

| Tube Well/Boring ' Depth of the Well (In 114.00
! meter) :

industrial | Assembly Size(For Tube
| Well) .

! Strainer Position (For Tube Well)

Type of Pump Used

Submersible ; H.P. of the Pump - 80.00

. Operational Device

Date of Energization (In Case of Electric Pump)

Electric Motor Rate of Withdrawal %, 150.00
: (m3/hr.) :

© 01/04/2003

1/2
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51312021 NOC Apphcahon Form
¥
This certmcate of reglstratlon is lssued on the baSlS of the |nfom1at|on furmshed by the apphcant subject to the condmons stated overleaf.

Place:

Date:
Yours Faithfully,

Signature of the Issuing Authority

and Designation

Conditions

1. For the purpose of measuring and recording the quantity of ground water extractedgvery said user shall affix water meters, which record
rate and quantum ofextraction, at outlet of pumping devices and it shall be presumed that thguantity recorded by the meter has been
extracted by the said user, until thecontrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shaibt
exceed to the recordedrate from water meters.

2. The District Ground Water Management Counciteserves the right to stop extraction of ground water from the well due tquality hazards or
any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.

4. No change of location, design,rate of withdrawal and pumping devicein respect of the existingweli as indicated at Si. (2) and (3) of this
certificate shall be made without prior permission of the District Ground Water Management Counc:l Any deviation in this regard shall lead t

N cancellation of thisregistration.
: 5. In case, any of the particulars / information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for canceliatipn.

6. Construction of piezometers and installation of digital water level recorders with telemetrghall be mandatory for user. Depth and zone
tapped of piezometer should becommensurate with that of the pumping well. The data, obtained from digitakater ievel recorders shall be
made available to this office on monthly basis.

7. Guidelines for Installation of Plezometersand their Monitoring

Piezometer is a borewell /tubewell used onhfor measuring the water level by lowering the tape/ sounder or automatic watdevel measuring
equipment. it is also used to take water sample for watequality testing whenever needed. General guidslines for installation gbiezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum ot 50 m distance frorthe pumping well through which ground water is
being withdrawn. The diameter ofthe piezometer should be about 4” to 6". :

o The depth ofthe piezometer should be same as is case of the pumping well from which grounwater is being abstracted. If, more
than one piezometers are installed thesecond piezometer should monitor the shallow ground water regime. It wifhicilitate shallow
as well as deeper ground water aquifer monitoring.

o The measuring frequency should be monthly and accuracy of measurement should be ufp cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRPigital Automatic water level recorder (DWLR)
with telemetry system should beused for accuracy.

o The measurement of water level in piezometer should be taken, only after theumping from the surroundmg tube wells has been
stopped for about four to sixhours. - :

o All the details regarding coordinates, reduced level (with respect to mean level), depttgone taped and assembiy lowered shoqu be * " T
provided for bnngmg the piezometerinto the Hydrograph Monitoring System for Ground Water Department, UttaPradesh, and for lts
validation. - g '

o The groundwater quality has to be monitored twice in a year during pre-monsoon (May/Junednd post-monsoon {
(October/November) periods. Quality may be got analyzed frotNABL approved lab. Besides, one sample (1 It capacity bottle) to the

. concerried Director, Ground Water Depariment, Uttar Pradesh, for chemical analysis.

o A Permanentdlsplay board should be installed at piezometer/Tube wells site for providinthe location, piezometer/ tube well
number, depth and zone tapped ofpiezometer/tube well for standard referencing and identification. '

o Any other site specific requirement regarding safety and access for measurement may biaken care off.

8. Any other condition{s} that may be imposed by the District Ground Water Management Council.

2/2




ST M

5/3/2021 NOC Application Form

GROUND WATER DEPARTMENT
' (Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

=
Form 3 (B)

(Commercial or Industrial or Infrastructural or Bulk user having N.O.C. issued by Central Ground
- Water Authority or by Ground Water Department)

[See Rule 8(2)]
Certificate of Registration of Existing/New Well
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Name of the Owner ‘ ARUN KUMAR
Deslgnatlon : Deputy Manager Company Name ' DHAMPUR SUGAR MILLS LTD SUGAR
\ trc.’ m:ﬁaﬂam UNlT
; Company Address : DHAMPUR DISTRICT - BIJNOR, Authonzatlon Letter Download
: m:ﬁa;r T | UTTAR PRADESH mﬁmw 9
: Address of the Appllcant . Dhampur Sugar MI"S Ltd Dhampur i Apphcahon Form Senal BJNR0421RIN0024
No.

Bunor

Date of Submlsslon Speclmen Slgnature

et

: Locatlon Partlculars

District Block ALHEPUR
: Plot No.IKhasra No. . EX|st|ng premises khasra detall Mumclpallty/Corporatlon
attached
. i
f Constructlon/Smkmg of 01/04/1 966
! Type of Well . Tube Well/Boring . Depth of the Well (In 114.00
{ ! meter)
Purpose of well - ¢ Industrial Assembly Size(For Tube

Submersuble : H P of the Pump 50 00

; Rate of Withdrawal 51 00 00

Operational Device Electric Motor
H (m3/hr.)
i Date of Energization (In Case of Electric Pump) 01/04/1966

1/2




5/3/12021 NOC Application Form

L e et e e

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Place:
Date:
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

1. For the purpose of measuring and recording the quantity of ground water extractechvery said user shall affix water meters, which record
rate and quantum ofextraction, at outlet of pumping devices and it shail be presumed that thquantity recorded by the meter has been
exiracted by the said user, until thecontrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shaibt
exceed to the recordedrate from water meters.

2. The District Ground Water Management Councifeserves the right to stop extraction of ground water from the well due tquality hazards or
any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained. ‘

4. No change of location, design,rate of withdrawal and pumping devicein respect of the existingwell as indicated at Si. (2) and (3) of this
certificate shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead t
cancellation of thisregistration.

5. In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellatien. ’

6. Construction of piézometers and installation of digital water level recorders with telemetrghall be mandatory for user. Depth and zone
tapped of piezometer should becommensurate with that of the pumping well. The data, obtained from digitabater level recorders shall be
made available to this office on monthly basis. '

7. Guidelines for Instaliation of Plezometersand their Monitoring

Piezometer is a borewell Afubewelf used onlyor measuring the water level by lowering the tape/ sounder or automatic watdevel measuring
equipment. it is also used to take water sample for watequality testing whenever needed. General guidelines for installation gfiezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance frorthe pumping well through which ground water is
being withdrawn. The diameter ofthe piezometer should be about 4™ 1o 6" ) :

o The depth ofthe piezometer should be same as is case of the pumpihg’well from which groundater is being abstracted. If, more
than one piezometers are installed thesecond piezometer should monitor the shallow ground water regime. It wifhcilitate shallow
as well as deeper ground water aquifer monitoring. ’ . ‘

o The measuring frequency should be monthly and accuracy of measurement should be uto cm. the reported measurement should
be given in meter upto two decimal. .

o For measurement of water level sounder or automatic water level recorder (AWLRigital Automatic water level recorder (DWLR)
with telemetry system should beused for accuracy. .

o The measurement of water level in piezometer should be taken, only after thpumping from the surrounding tube wells has been
stopped for about four to sixhours. ' b : S T

o All the details regarding coordinates, reduced level (with respect to mean level), deptrgone taped and assembly lowered should be : ;
provided for bringing the piezometerinto the Hydrograph Monitoring System for Ground Water Department, UttaPradesh, and for its Lo y
validation. :

; o The ground water quality has to be monitored twice in a year during pre-monsoon (May/Junednd post-monsoon :

¢ {October/November) periods. Quality may be got analyzed fronNABL approved lab. Besides, one sample (1 it capacity bottle) to th9§

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. :

. o A Permanentdisplay board should be installed at piezometer/Tube wells site for providinthe location, piezometer/ tube well

number, depth and zone tapped ofpiezometer/tube well for standard referencing and identification.
o Any othersite specific requirement regarding safety and access for measurement may btaken care off.
8. Any other condition(s) that may be imposed by the District Ground Water Management Council.
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\Dated os.dz.;zozi/flqlz@ | N |
' 0 \7

Ig;.cme/ pvironment Officer, Circley,
ollution Control B
(P esh PO trol Board, ' TTESTHEY (
U:;tﬁi ‘B','VibhutI:Khand,, G_omtl‘nagarva < ghha‘mpursv‘ugarMllls.lelt‘e‘d
rc oot Yy vernical Division
, Dhampur, N; Ry, Dist.ifnor (UP)
_ PinCode - 246761

Website: www.dhampur.com

.. Shiow Cause Notice No,
Dated 12-01.21.

H5721 .
9/c.7 Water-105/2g21.

peference

gear-S..il‘g
s has reference to-the-abovementioneg sp V
s?l;:an’d:;r'ec‘;eived' by us'on '27;01-»2;.'0;;? Shofl Cause Notice datedt12.01.2 "
notice that water samples were drawn‘frc:);ggl this Show Cause Notl;e |t0 :‘-21Jssue:i o
e that Wale? BAE S , ! as been brought to our
.I;T.\Roorkee,(th'rd'Pa"tY on02-11-20 > Ustream and E jacent lkra.
by 1T ) '02-11-20 in which the parametegsoc\::’nc::rea";g oot e
our, TCS, COD.and.BOD etc.

e fotind to be above the prescribec
we v prescribed Parametersas per Lab report. On.the b f
. On the basis of these reports it

15 been alleged that thedistillery is not maintaining the 71
' €LD norms properly.

A

is also ’meh‘tibn,e.d that t .
::/CPCBZTPA/ZOZO?zl,-dated::'soa;_zo(;;:;.C'B' New Deihi vide it’s letter F.NO:190189/WQM-
onseqll Y 1as recommended for initiating action against the ’distilléry‘

consequently, Environ . .
Consequentts = mental Compensation of Rs.30,000/- per day has been proposed to be-levied

as per the uidelines of CPCB
on us as per the B lings 'of CPCB under the norms of “Levying Environmental Compensation

iajg‘_aiﬁst defaulting Industries”.

 yssuih; Dhampur Sugar Mills Ltd. (Distillery Divis
uchy Dhampur SUBST AT = A llery Division} is now required to a the following poil
of Stiow Cause Notice and submit reply of the same within 15 d:yy foatdrssthefplonmere®

1f) Why should the water Consent No.68854/UPPCB/Bijnor{UPPCBRO)/CTO water/

Bijnor/2019;dated:17-07-20 issued to Dhampur
with immediate effect ? | |

| (ﬂ) V}_lhy should .not;t,h‘e-orde_r'fors‘topping operations of Dhampur Distillery, Dhavmpur issued ?
{ii): Whvighquld?i;«énatbefexpected from the concerned Officials that they disc.on‘neI:t the-p'owér
aﬂnd wgter:-ccnn‘ecltigfns of Dha‘m_pur Distillery, Dhampur with immediate effect ?
Why: 'shou_ldt-.Bqard-not initiate the proceedings for levying ‘Environmental Compensation’@
-85.30,0001'-‘ per day. on Dhampur Distillery, Dhampur as per the gui’de’liries of CPCB, in
IeSPODSEi'toat'b"e'vidlations:fou,nd in the inspection dated 02-11-2020, conducted by the third
':‘_par__ty;(_ i,e;;;l]’};,ﬁpdrkeg) till the period these violationsare made good ?
J{it‘respdnse’,tot thé,ga;b;aye allegations, our polnt‘wise'reply- are-as follows =
s a ZLD compliant unlt which adheres to all the Tules and

1. That Dhampur Distillery; Dhampur i
d from time to time by UPPCB, CPCB and MGEFCC.

regulations as promulgate
small industries situated

wpur City and other
r the sugar mil /

idual water of Dhan
ikra Nala and merge nea

flows through the
eculting in degradation of the total vo
Corporate Dlfice: 241,

2 That the tcit;il ‘waste /res

further &) the : up-stream
1 Estate, Pha
1-13-3

JigcknoR=
Tel:+91-1344-220009
£-mait: dsmdhampur@dhamput.

Okhlo Industiid
. 9400, Fax: 91112
Tl 4911190830 s rao1:522.239283

com-

Distillery, Dhampur may not be discontinued .

433PLC000S1 )

lume of watefPlhszsup1933pLcd
e NewDeh110020:
011126935637

~distillery: with. the down-stream, T
 Several.occasions.
S ) : . olfices 1125 Vijay Khan g Gomﬂﬂagg{)"“‘kmw' & R ra, 5:Meergan}
Branch OHEE Sugarunlu:1.Dhampdr,Z;M«’"’“'P“"'3‘%":&"',,y;_,{;':10u-&ohampur

T A
i Sy e SR ATY

LR P




3, That the crushing s .
movem'enf of su:atizson of our Sugar mjy
PR ne transport ¢y startag t
s B it PR T - SPOrt sye on 31
water [OBBING OCCUIS In cane yary a3 tractor tolly & trucks of
which the mud containng extracy © ANt at the road eadin mq‘hcanezg_rowers.;f'requent;
0 SUgarcane 's'eepsvand flgws lnet;aned‘;ard bacause of
- e adjacent Ikra nala

October 2020.and due ta heavy

resulting In higher BOD, COD e, fro
time.

4. Ater ﬂ e @hlrd party inspection eayyy
samples of ikra nala to the centifi ried out gy o™
with other test report dated og I:

BOD, and TSS within the ‘Prescribe

d lak for Yot November 2020 we sert -the water
22020 weestirjg-and the report dated 04-11-2020 along
re found to ba appropriate, having the COD,

: X o dl’an‘e i )
the report of .the_.sam les: drawn o Be. These reports confirm that the adverse results of

_inviewof theabove facts we humbly submit as fol
- ubn ollows:

“a) That the water Consen |

er C t | ;
 dated:17-07-20, Issued toDh N°-6§854/U99ca/mjnor(uppcsRo)/mO/water/eijnor/zO1-9.
% -0:10'Uhampur Distillery, Bhampur may not be .disc_ontinu\ed.\ “ ”

b) .»That'_the/os)'e‘_ratl.'o?s of Dhampur Distillery, Dhampur may not be stopped.

o _Iﬁ_atin :‘\Ii‘e‘w_pfft.;i._ezla'h;';;gports dated 04-11-2020 and 08-12-2020 { copies enclosed }in which

u-,;;u._the “COD, BOD and TSS: were found within the _prescribe& timits, it.is requested that the
pr_gposed ‘Environment Compensation’ of Rs. 30,000/~ per day may Kindly be dispensed
with. -

- ié)'f' That alternatively, _i,t:l‘sfaIiso.‘.evident“that subsequent to the third ‘pafty:inspei:tion conducted
2-11-2020, the test reports of lab dated 04-11-2020 and 08-12-2020

“by IIT, Roorkee on 0
' '_ccnﬁ_rms:thaf;.fajl‘ltithecp_ar,améter’s of water in ikra drain were within norms and assuch, there

o :.,is'nb_.(o;t:casiombfleyyf'Environmenta,l Compensation’ as proposed.

i wew of the above facts, I i submitted that the proceedings proposed in the said Show cause

. Notice dated 12._0"1921:}mayfkind'[y he dropped.

We on our part reiterate and assure you that we will take all possible necessary actions as ever to

ensure 2LD in our unit: |
Yours faithfully,

, Thankmg You’ : ' for Dh¥mpur Sugar Mills Ltd.,
o : : %U_g;] ?’}Dlstiller\/‘ Division
Encl=As AhOVe',:' U AN \N\/\ - ;

gl";)xu'thorized signatory

i/

ot
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% © s bSO ey




"~ \3¥7_UJTAR PRADESH POLLUTION CONTROL BOARD

L2, ch i oot 12) RS 207 ‘;/

.

a1,
| ﬁiﬁmgvgmﬁi—aﬁrﬁée(maﬂqﬁa).
AR, fasiRg o et
mﬂﬁgmmmmﬁﬁﬁmmmmﬁmﬂ
URT 337 Wufod 27 @) ¥ i sl wwer wary e @ ww 3 wafaehy afgRS
R R o B W 3

U SRR Rvas 9 & u3 e wes7268 /-7 / TA—105 /2021 A 1201,
2021 311 51 (g framer aar Piiam) Sififrm 1974 Y ar 33-¢ wafda 27 () @ Fa
SE @ Ry T SR IARY AR W 71 G §, RS ZR1 RAiE 02.112020 F TR
T FeelT B e San SediE BT WA 53 o @ Ry aw W 30,000/~ WY A

I W wfaeolly gl sfRifa ) o & e e Rear ) _
@i wgEw frier A 7F Reeh g w0 Al D wu W o 0dl gRr Riw 24,
02.2021 P Sel ATAgR R Prew Rifts (Reead gfie), amp, e @ dersha i
A7 O e w1 adean R T Se wiE ¥ e @ i ¥ wer 37 &or, SovwoTdo
124 Fomo /ey, WosltoLn 272 Romo /diex, Rostiodo 65 Momo /ey @ TR A
HoR 272 B9, DogwoTaD 208 fom /dier, Soaltofo 800 Romo /eyt osoDo 280

fomo /efiex oy Ay .

ST B a1 Préer R 09.06.2021 @ R T ST B TR T SIS @l
ST 5T a1 | st fosdodo 120 Moo Ry e, Woatoo 288 Mowo FT Bex,
Sl0THoTwI0 126 om0 IR wex orr SR & fosoo 130 Fowo wRY Sew, Mostodo
296 Fiomo Ry FeR, Aovxowwo 132 fomo ofy dex @A W - '

S wdl B ReT v gy W aRed @ Gl ¥ O @ un wer
V957268 / Wl~7 /SHet-105,/2021 feii® 12012021 ERT w1 (I PRRY aen fovizmm)
A 1974 B AR 337 WARA 27 (2) B arwla W) FRY qaRY AW B B9 Y e
02112020 ¥ . 00.06.2021 T ol e 219 Y W 30,000/~ WY RA 0 = ¥ w9
65,70,000/— 1 AR afrgfef ofeRfa o wRht ¥ aon AR Rrar o & 5 wataeoiy
afagfd g=RRr Y Somo wgEw P 9 @ g Yo e s, fyfears, M,
TS RUd 3% & WA |0-701502010002104 -AEOTHOTHO FIS—UBINOS70150 ¥ 15 27 &
wwﬁmmﬁmﬁmmmmmwmémﬁwm
ghfea wi i ,

ot PR o Wi 8 s S wafavoiy sRigR W 65,70,000 /- 41§ e R
S SR T PRV FARR M Rl 12012021 W IR B aeR W Fioka ferar s

id

e T yieRer e,
- e T

C?(/ w7

NG 12 -V, Vibhul Khand

FEFRE-226010. Gomtl  Nagar, Llucknow =~ 225010

T3, 2120978, 22061, 2120008 Phone:znmx.znommm:,mmx

B asa-arred . Fax: U522 = 2730764 ¥-35- Info@uppcb.com Email: infoBupdeb com dvamz: www.uppeh.com
Web Site: www.yppeb.com

AR-ud Ao

O:\G C Arya\Third Party\Shwocause Letter.doct




IR
,,,,,

@/(,
e

. | dl:ompur@

Dhampur Sugar Mills Limited

Ref. No. DVW/ UPPc 8 / 22/ a7 Unit: Dhampur
Da : " Dharmnpur, N, Rly, Dist. Bijnor (U.P)
ted quj ?_:'} %} o " Pin Code: 246 761, GRAM: SUGARMILLS
c q:'”'L‘;f'.""‘”‘;éf{ e, Tel: 01344-220662, 220009, Fax: 220006
The Chief Environment Officer, D "“ " g‘w&wi ey %@"IQEEémai.l:corporateofﬁce@dhampur.com
) ¢ ANl 912 ) fane sga,  Website www.dhampur.com
Circle -7, P oo
UP Pollution Control Board, poobm 30 “O1-2e)) . ;
TC-12/8, Vibhuti Khand, { ea, %
Gomti Nagar, ' g '
Lucknow LS L S

Ref.1) Show Cause Notice H57219/C-7/water-105/2021 dated 12.01.2021

2) Our reply vide letter No. 19120 dated 08.02.2021.
3) UPPCB Ietj;er No. H63682/C-7/Water-105/Distillery/21 dated 20.07.2021

Dear Sir,

Kindly refer to the aforesaid Show Cause Notice dated 12.01.2021, our reply
dated 08.02.2021 and to your letter dated 20.07.2021. It is submitted that vide
letter dated 20.07.2021 the Board has imposed an Environmental
Compensation of Rs. 65,70,000/-(Rupees Sixty five lakhs Seventy thousand
only) and further directed us to deposit the same within 15 days. it is further
stipulated in the letter dated 20.07.2021 that the “decision on Show Cause
Notice dated 12.01.2021 shall be taken after deposit of the aforesaid
Environmental Compensation of Rs. 65,70,000.00 (Rupees Sixty five lakhs

Seventy thousand only).

You would kindly appreciate that the deposit of Environmental Compensation
before adjudication of the Show Cause Notice tentamounts to pre-deposit of ’
the Environmental Compensation, which appears to be unreasonable and

against the equity.

It is further submitted that the Environmental Compensation imposed vide
your letter dated 20.07.2021 is for the period from 02.11.2020 to 09.06.2021
for a total of 219 days @ Rs. 30,000/-per day. The Environmental
Compensation has been imposed on our Distillery Unit in respect of alleged
pollution in lkra Nala, whereas for the same allegation an Environmental
Compensation of Rs. 35,40,000/- has been imposed on our Sugar Unit for the
period from 02.02.2021 to 31.05.2021 for a total 118 days @ Rs. 30,000/~ per
day. The amount of Rs. 35,40,000/- has already been deposited by us vide UTR
No. PUNBR52021072013052722 dated 20.07.2021.

CIN:L152490p1 933PLC
Corporate Office: 241, Okhla Industrial Estate, Phase-ill, New: Delhi-&og g;l])
Tel. +91-11-30659400, Fax: +91-11-; 6
% Branch Offlce: 1/125, Vijay Khand, Gomii Nagar, Lucknow - 226 010, Tely +91]~;222?§‘;gg:;
A Units : ). Mansurpur, 2, Asmoll, 3. Rajpura, 4, Meerg-anj
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It may kindly be observed that the period from 02.02.2021 to 31.05.2021 (118
days) stands included in the period from 02.11.2020 to 09.06.2021 (219 days).
Therefore, for 118 days the Environmental Compensation has been imposed

two times.

We would be grateful if we are provided an opportunity for personal hearing
and to explain that our Distillery, the subject matter of SCN dated 12.01.2021
and your letter dated 20.07.2021, is ZLD compliant unit. The ZLD compliant
status is confirmed and verified by the UPPCB and CPCB in their Joint

Inspection Report submitted before Hon’ble NGT.

P We would therefore request you to kindly recbnsider proposed Environmental
Compensation of Rs. 65,70,000/-(Rupees Sixty Five lakhs Seventy thousand
only) and grant us an opportunity for personal hearing before taking the final

decision in the matter.

We would be extremely grateful for your equitable order.

Thanking you,

Yours faithfully, -
For Rhampur Sugar Mills Ltd.,

L
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Government of India

Ministry of Jal Shakti
Department of Water Resources,

River Development & Ganga Rejuvenation
Central Ground Water Authority

(o= Al ¥ Iemafed yHATOT =)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: S M/s Dhampur Sugar Mills Ltd. *

Project Address: M/s Dhampur Sugar Mills Ltd.

Town: ‘ Alhaipur (CT) Block: Dhampur

District: Bijno - State: Uttar Pradesh

Pin Code: 246761

Communication Address: . M/s Dhampur Sugar Mills Ltd.(Distillery Division), Dhampur, Bijnor, Uttar Pradesh -

" 1246761 _
Address of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B Sitapur Road
Yojna, Ram Bank Chauraha, Lucknow, Uttar Pradesh - 226021

1. INOC No.: CGWA/NOC/IND/REN/2/2020/5654

2. |Application No.: 21-4/87/JP/IND/2007 ‘ 3. |Category: Industry

4. |Project Status: Existing Project 5. INOC Type: 2nd Renewal

6. |Valid from: 08/04/2019 7.|Valid up to: 06/04/2024

8. |Ground Water Abstraction Permitted: h C o

Fresh Water ' * Saline Water ‘ Dewatering Total >
m3day m3/yeaf m3/day m3year m?day m3/year m?/day m®/year -
2400.00 648000.00 2400.00 648000.00
9. |Details of ground water abstraction /Dewatering structures
- TobtaimExistingv No.:2 Total Proposed No.:0
~ Jow|opce [Bw|Tw| MP | DW | bcB | Bw | W | MP
Abstraction Structure* 0 0 0 2 0 0 0 0 0 0

*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit

10. {Quantum of ground water revc.:hérge/harvesting(m3/year): 268584.00

11. |Number of Piezometers (Observation welis) to be No. of- “ Monitoring Mechanism

 constructed/ monitored & Monitoring mechanism. Piezometers

: Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 2 0 1 1
4 ‘ (Compliance Conditions given overleaf)

Digitally signed by
NANDAKUMARAN P
Date: 2020.03.23 11:51:00 +05'30'

% FETT (FERT o ST TR
Member (CGWA)

]

18/11, STTHANT @139, Tﬂﬂﬁ? {3, a? feeely - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Validity of fhis NOC shall be subject to compliance of the following mandatory conditions:

1.

2.

13.

14.

15.

16.

17.

18.

19.

20.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,
CGWB, once every year.

In case the ground water abstraction is more than 10 m®/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500. m¥day,the firm shall install telemetry system in one of tht piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m®/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m¥day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be implemented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB.

Proof of recharge/water harvesting structures constructed (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also
undertake periodic maintenance of recharge/water harvesting structures at its own cost.

The project proponent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.

In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the firm.

. The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.
. Wherever the NOC is for abstraction of saline water and the existing wells (s)_is /are yielding fresh water,
the same shall be sealed and new tubewell(s) tapping saline water zone shall be constructed within 3,

months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

. In case of mining projects, additional key wells shall be established in consultation with the Regional

Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine.

Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned
Regional Director, Central Ground Water Board.

The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.

This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.

This NOC does not absolve the proponents of their obligation / reqmrement to obtain other statutory and
administrative clearances from appropriate authorities.

The issue of this NOC does not imply that other statutory / administratiwe clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.

This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases
related to ground water or any other related matters.

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions of
Environment(Protection)Act,1986.

In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay “Environmental Compensation”/ “Penalty”, if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities.

(Non-compliance of the conditions mentionid above is likely to result in the cancellation of NOC and
legal action against the proponent.)

i,
. L




5/3/2021

(Commercial or Industrlal or Infrastructural or Bulk user having N.O.C. issued by Central Ground Water
" Authority or by Ground Water Department)

NOC Application Form

GROUND WATER DEPARTMENT
{Namami Gange & Rural Water Supply Department)

Ministry of Jat Shakti
Government of Uttar Pradesh

Form 3 (B)

[See Rule 8(2)]

Certificate of Registration of Existing/New Well

{UIS10(1) of the Uttar Pradesh Ground Water Management and Régulation Act, 2019}

Registration No.: 202104000250

Name of the Owner

Designation
9

Company Address
s T qar
Address of the Applicant

Date of Submission

Location Particulars
District
Plot No./Khasra No.

Ward No./Holding No.

ARUN KUMAR

MANAGER
Dhampur Sugar Milis Ltd Dhampur

Distt Bijnor, 2467

Dhampur Sugar Mills Ltd Dhampur
Bijnor

22/04/2021

‘Bijnor

Existing premises khasra detail
attached

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the

frcof Well
Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

01/04/2007

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name
FY=t HTARY
Authorization Letter

it 9

Application Form Serial No.

Specimeq Sigxtla‘tl_x_re

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal (m3/hr.)

01/04/2007

DHAMPUR SUGAR MILLS LTD
DISTILLERY DIVISION

Download

BINR0421RIN0028

ALHEPUR
NA

NA

130.62

50.00
120.00

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf,

Place:

Date:

Conditions

A

Yours Faithfully,
Signature of the Issuing Authority
and Designation

O

1/2




5/3/2021

104

NOC Application Form

1. For tﬁe purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record rate and
quanttim of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user,
until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water
meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands. .

3. In case of any change of ownership of the existing well, fresh registration has to be obtained. e

4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall
be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars 7 information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this
office on monthly basis. ‘

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment,
It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as follows:

o

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring. A
o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in
meter upto two-decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after.the pumping from the surrounding tube wells has been stopped for
about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis. .
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification. .
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

o

212
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5/3/2021 NOC Application Form

GROUND WATER DEPARTMENT
{Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Gavernment of Uttar Pradesh

Form 3 (B)
(Commercial or Industrial or Infrastructural or Bulk user having N.O.C. issued by Central Ground
Water Authority or by Ground Water Department)

[See Rule 8(2)]
Certificate of Registration of Existing/New Well
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

gistration No.: 202104000251 Y

Name of the Owner " ARUN KUMAR
Desngnahon : MANAGER Company Name i DHAMPUFI SUGAR MILLS LTD
‘ﬁ : { a?q:ﬁ T TH 2 DISTILLEFIY DIVISION
: COmpany Address : Dhampur Sugar MI"S Ltd Dhampur Authonzatmn Letter : Download
m w7 'rar Distt Bijnor, 2467 : mﬁ:amr LE] '
Address of the Appllcant ;, Dhampur Sugar MI“S Ltd Dhampur AppIicatlon Form Senal BJNR0421RIN0029
; Bunor 3 No. :
Date of Suhmisslon 22/04/2021 Speclmen Slgnature

Locatlon Partlculars

Dlstnct : Bunor Block . ALHEPUR

: Exlstmg premises khasra detall Municipality/Corporation
; attached

Plot No./Khasra No. NA

Type of Well Tube Well/Boring Depth of the Well (in i
; meter) ;
{ Purpose of well Industrial Assembly Size(For Tube |
| Well)
Stramer Posltion (For Tube well) _’t _
Type of Pump Used H P of the Pump | 50.00 :
Operational Devlce _ Rate of Wlthdrawal
' (m3/hr.) : :

Date of Energlzatlon (In Case of Electnc Pump) 01/04/2007
' 112




5/3/2021 NOC Application Form

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Place:
Date:
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

1. For the purpose of measuring and recording the quantity of ground water extractedgvery said user shall affix water meters, which record
rate and quantum ofextraction, at outlet of pumping devices and it shall be presumed that thquantity recorded by the meter has been
exiracted by the said user, until thecontrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shaibt
exceed to the recordedrate from water meters.

2. The District Ground Water Management Counciteserves the right to stop extraction of ground water from the well due tquality hazards or
any other reasons, if the situation so demands. '

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.

4. No change of location, design,rate of withdrawal and pumping devicein respect of the existingwell as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead t

cancellation of thisregistration.

- In case, any of the particulars / information furnished by the applicant in his application for issuance of this registration is found to be i

incorrect during verification at any subsequent stage, this registration is liable for cancellation. 4
6. Construction of piezomieters and installation of digital water level recorders with telemetrghall be mandatory for user. Depth and zone

tapped of piezometer should becommensurate with that of the pumping well. The data, obtained from digitabater level recorders shail be
made avallable to this office on monthly basis.

7. Guidelines for Installation of Piezometersand thelr Monitoring
=2 es Tor Installation of Flezometersand their Monitorin

Piezometer is a borewsll ftubewell used onlyfor measuring the water level by lowering the tape/ sounder or automatic watdevel measuring

equipment. It is also used to take water sample for watequality testing whenever needed. General guidelines for installation gfiezometers
are as follows: '

o The piezometer is to be installed/constructed at the minimum of 50 m distance frorthe pumping well through which ground water is
being withdrawn. The diameter ofthe piezometer should be about 4” to 6”. ' ;

o The depth ofthe piezometer should be same as is case of the pumping well from which groundater is being abstracted. If, more
than one piezometers are installed thesecond piezometer should monitor the shallow ground water regime. It wifacilitate shallow
as well as deeper ground water aquifer monitoring. .

o The measuring frequency should be monthly and accuracy of measurement should be utp cm. the reported measurement should
be given in meter upto two decimal. :

o For measurement of water level sounder or automatic water level recorder (AWLRDigital Automatic water level recorder (DWLR)
with telemetry system should beused for accuracy. .

o The measurement of water level in piezometer should be taken, only after theumping from the surrounding tube wells has been
stopped for about four to sixhours. - I L

o All the details regarding coordinates, reduced level (with respect to mean level), deptizone taped and assembly lowered should be -
provided for bringing the piezometeinto the Hydrograph Monitoring System for Ground Water Department, UttdPradesh, and for its
validation. :

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/Junejnd post-monsoon f
(October/November) periods. Quality may be got analyzed fronNABL approved lab. Besides, one sample (1 it capagcity bottle) to the’
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. 4

o A Permanentdisplay board should be installed at piezometer/Tube wells site for providinthe location, piezometer/ tube well
number, depth and zone tapped ofpiezometer/tube well for standard referencing and identification.

o Any othersite specific requirement regarding safety and access for measurement may btaken care off.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.
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Speed Post
B-190198/WQM-II(RG)/CPCB/Sugar/14/2016-17 a9\ <R 1_2_.96.2019

Y
To, '

M/s Dhampu /é\ugar Mills (DSM) Ltd.,

Bareilly, U.P.-243504

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986-
NOTICE THEREOQF

%—;WHEREAS, the Central Government. has notified the standards for discharge of
environmental pollutants from various categories of industries under the Environment
(Protection) Act,1986 and the rules framed there under; and

WHEREAS, the Ministry of Environment & Forests, Govt. of India, vide notification
S.O.157(E) of 27.02.1996 has delegated powers vested under Section 5 of the Environment
(Protection) Act,1986 (29 of 1986) to the Chairman, Central Pollution Control Board (CPCB),
to issue direction to any industry, Municipal Corporation, Municipal Council, Cantonment
Board to any local or other Authority for the violation of emission and effluent standards
notified under the Environment (Protection) Rules,1986; and

WHEREAS, it is obligatory on the part of industries to install effluent treatment plants (ETPs)
i to comply with the effluent discharge standards as notified under the Environment (Protection)
Act, 1986 and the Rules framed thereunder and also to meet the consent conditions granted by
State Pollution Control Board (SPCBs) / Pollution Control Committees (PCCs); and

WHEREAS, M/s Dhampur Sugar Mills (DSM) Ltd., (Formerly J.K. Sugar Linﬁted), Sindhauli -
Road, Meerganj, Bareilly, U.P. (hereinafter referred as ‘the Unit’) is involved in the process of L e
sugar manufacturing from crushing of cane; and

‘'WHEREAS, the unit (M/s Dhampur Sugar Mills Ltd., (Fofmerly J.K. Sugar Limited),
Sindhauli Road, Meerganj, Bareilly, U.P.) was inspected on 25.01.2018 by officials from
CPCB, Delhi and following observations were made;

1. During the inspection, ETP was operational.

2. The Unit has applied for valid consent of Water Act & Air Act.

3. The analysis of treated effluent sample showed pH-7.06 as against norms of 5.5-9.0,
BOD-31.2 mg/l against norms of 30 mg/l, COD- 112 mg/! against norms of 250 mg/l
and TSS-111 mg/l, against norms of 30 mg/! at the outlet of ETP which indicates non-
compliance w.r.t. BOD & TSS norms prescribed under Envi%enment (Protection)
Rules, 1986.

4. The MLSS concentration in the aeration tank was very low i.e. 684 mg/I.

The Unit has submitted the irrigation management plan.
6. Leakage was observed from syrup pumps, sulphide used pumps, magma pumps,
condensate pumps etc.

» R N AT Page1of4
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7. Th& Unit has not submitted the revalidated ETP adequacy assessment report within 45
days to CPCB. |

WHEREAS, CPCB issued Show Cause Notice under Section 5 of the Environment
(Protection) Act, 1986 dated 15.03.2018 for non-compliance of stipulated standards; and

WHEREAS, the unit submitted the revalidated adequacy assessment reports and irrigation
management plan validated by NSI, Kanpur vide letter dt. 15.06.2018; and

WHEREAS, CPCB through an Expert Committee comprising of experts from National Sugar
Institute (NSI), Kanpur, Vasantdada Sugar Institute (VSI), IITs and representatives from sugar
mills prepared a Charter for Water Recycling and Pollution Prevention (thereafier referred to
as the Charter; and

WHEREAS, a meeting of sugar mills operating in Uttar Pradesh, representatives of UPPCB
and CPCB was held on 06.07.2018 under Chairmanship of Principal Secretary, Sugar
Industries and Sugarcane Development, Government of Uttar Pradesh and the following
decisions were made:
1. Sugar Milis shall submit an action plan to CPCB by 20.07.2018 fegarding the steps
taken by them pertaining to the notices issued to them. Also they shall submit action
plan to implement recommendations of their adequacy assessment report.
2. All sugar mills shall ensure implementation of Charter and shall submit action plan to -
CPCB by 20.08.2018. -
All sugar mills shall ensure the upgradation of their ETP within August, 2018 so as to
; ensure no interruption in functioning of the ETP in the following seasons.
4. All sugar mills shall maintain a logbook on ETP operations on a daily basis.
5. ETP shall be operational at all times and all bypass arrangements should be dismantled
with immediate effect.
6. MLSS in aeration tanks should be maintained at 2000-2500 mg/1.
7. All sugar units shall set up environmental laboratories for regular analysis of raw and
treated effluent thereby ensuring proper functioning of the ETP.
8. All sugar mills shall employ dedicated technicians for operating and regular
maintenance of ETP and shall also ensure that the technicians are given proper trammg‘ ,
on ETP maintenance and lab analysis on regular basis. e
9. To ensure proper training of the environmental technicians all sugar mills shall facilitate e
training of 5 employees.
10. All sugar mills may establish an Environment Management Cell at their level consisting
of concemed officials in order to ensure compliance with environmental standards at
industry level itself.

t
i
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WHEREAS, the unit vide letter dated 09.04.2018 submitted their comphance status of the
Charter; and

WHEREAS, CPCB issued direction dated 26.10.2018 under section,5 of the Environment
(Protection) Act, 1986 to the unit to comply with the following directions before

commencement of crushing season 2018-2019;
1. The unit shall implement the observation & recommendation of the revalidated

adequacy assessment of ETP.

pA/s Dhampur Sugar Wils, Mesrgen L Page 2 of 4
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“ The unit shall install sealed flow meter along with running hours meter on bore wells

s0 as to ascertain usage of fresh water for various uses.

3. The unit shall install flow meters at major areas of cold and hot water consumption.

4. The unit shall carry out colour coding of pipelines carrying recycled process water and
fresh process water.

5. The unit shall install flow meters for measuring generation of effluent from various
prominent areas.

6. The unit shall maintain logbook for individual process unit for recording daily water
consumption and effluent generation also.

7. The unit shall carry- out analysis of effluent discharge parameters notified under
Environment (Protection) Rules, 1986 and log book shall be maintained on daily basis.

8. The unit shall submit the implementation status of the Charter in the form of Affidavit
and the documentary proof of the completion of the work as committed in the action
plan.

9. The unit shall submit implementation status of the Charter and performance audit of
ETP including actual assessment of water consumption & effluent generation duly
validated by reputed expert institute namely NSI Kanpur, VS! Pune, IlITs during
crushing season & submit the report to CPCB within 60 days of resumption period.

10. The unit shall commission mechanical sludge handling system of adequate capacity.

9

AND WHEREAS, the unit vide letter dated 11.04.2019 submitted their compliance report
including actual assessment of water consumption and effluent generation of season 2018-19
validated by NSI, Kanpur; and

WHEREAS, the unit was inspected on 28.03.2019 by officials from CPCB, Delhi and
following observations are made:

1. The unit was operational at the time of inspection.

2. Analysis of treated effluent sample from ETP outlet showed pH-7.40 against the
norms of 5.5-8.5, BOD - BDL mg/] against norms of 100 mg/l, COD-10.9 mg/I
against norms of 250 mg/l, TDS-452 mg/l against norms of 2100 mg/l and TSS-27:4
mg/l against norms of 100mg/l. However, MLSS in aeration tank was 1291 mg/l
which indicates that the aeration tank was unstabilized. Further, significant reduction
of BOD (100 %), COD (99.93%), TSS (98.1 %) along with low MLSS level indicate
that the ETP system was diluted.

3. Analysis of treated effluent sample from lagoon showed pH-7.52 against the norms
of 5.5-8.5, BOD-BDL mg/l against norms of 100 mg/l, COD-8 mg/l against norms
of 250 mg/l, TDS-465 mg/l against norms of 2100 mg/l and TSS-54.4 mg/1 against
norms of 100mg/I.

4. BOD level is below detection limit at different treatment operations. It seems that
unit has diluted ETP system at different stages.

5. Asreported by unit representative, the boiler ash and press ggud are provided to local
farmers for blending in their agricultural field/ land filling. But the unit was unable
to provide any documentary evidence for the same.

6. The flow observed at the ETP outlet is equal to that at the ETP inlet even though the
spray pond treated effluent is also being discharged into the ETP.

CRARL, i i Page 3 of 4
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It is evident that the aeration tank of ETP system is not properly stabilised due to poor
operation and maintenance of ETP system and there is possibility of dilution of ETP
system. '

NOW, THEREFORE, in view of the above observations and in exercise of the powers,
delegated to the Chairman, CPCB under Section 5 of the Environment (Protection) Act, 1986,
notice is hereby served to the unit (M/s Dhampur Sugar Mills (DSM) Ltd., U.P) to Show cause,
why the unit should not be closed down until all the necessary pollution control measures are
planned and implemented so as to comply with the prescribed effluent discharge standards
notified under Environment (Protection) Act, 1986 to satisfaction of CPCB.

You are hereby given an opportunity to file your objections (if any) to the above proposed
direction within 15 days from the date of receipt of this notice, failing which appropriate action
will be taken against the unit without giving any further notice as, in accordance with
provisions of the Environment (Protection) Act, 1986.

- (S.P. SINGH PARIHAR)
CHAIRMAN
Copy to: l3’6}@
1. Principal Secretary - With request to ensure compliance of the

Sugar Industry and Cane Development Department,"G"  Idirections.
Block 2/3, Mantri Wing 4th Floor Bapu Bhawan Vidhan
Sabha Marg Lucknow - 226 001
2. Member Secretary - For kind infonmation, please.
Uttar Pradesh Pollution Control Board,
Building No. TC-12V, Vibhuthi Khand,
Gomti Nagar, Lucknow ~ 226 010

3. Joint Secretary (CP Division) : For kind information, please.
Ministry of Environment, Forest & C.C '
Prithvi Block, Indira Paryavaran Bhawan,

.

Jorbagh Road, New Delhi — 110 003 L e
4. District Magistrate - For kind information, please.
Bareilly , U.P.
5. Regional Directorate :For follow up and ensuring compliance

Regional Director

Central Pollution Control Board, PICUP Bhawan, Ground
Floor, Vibhuti Khand, Gomti Nagar,

Lucknow — 226 010

6. In-charge, IT Division, CPCB

7. Master file/Guard file WQM II, CPCB Delhi .
%

=X}

—]

(PRASHANT GARGAVA)
MEMBER SECRETARY
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DSM SUGAR MEERG

(A unit of Bhampur Sugar 33l

Sindhauli Road, Meerganj,
t}areilly, UP, 243 504

Ref. No- DSM/MRG/CPCR/19-20/ "0 = Y| Jh 0

Dated: 25.06.2019

LA

The Chairman, :
Central Pollution Control Board,
Parivesh Bliawan,
CBD-cum-Otfice Complex, Tel. : +91-9897099847

Fast Arjun Nagar, _ E-mail: dsmmeerganj@dhampur.com
DELHI - 110 032 Website: www.dhanipur.com

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 — Notice thereof.

Dear Sir,

Kindly refer to your letter no. B-190198/WQM-II (RG)/CPCB/Sugar/14/2016-17/2458 dated 12/14-06-
2019 received by us on'24.06.2019.

The Unit was inspected on 28.03.2019 by the Officials of CPCB and following observations were made
as mentioned in the notice under reference:

A
v

1} "“During the inspection, ETP was operational.

~

2) Analysis of treated effluent sample from ETP outlet showed pH-7.40 against the norms of 5.5-
8.5, BOD - BDL mg/l against norms of 100 mg/l, COD-10.9 mg/l against norms 0f250 my/l. TDS-
452 mg/l against norms of 2100 mg/l and TSS-27.4 mg/I"against norms of 1 00mg/1. However.
MLSS in aeration tank was 1291 mg/l which indicates that the aeration tank was un stabilized.
Further, significant reduction of BOD (100 %), COD (99.93 %), TSS (98.1 %) along with low
MLSS level indicate that the ETP sysiem was diluted. .

3)  Analysis of treated effluent sample from lagoon sh(}wgd PH-7.52 against the norms of 5.5-8.3,
~ BOD-BDL mg/l against norms of 100 mg/l, COD-8 mg/l against norms of 250 mg/l, TDS-465
mg/l against norms of 2100 mg/l and TSS-54.4 mg/l against norms of 100mg/I :

4)" BOD level is below detection limit at different treatment operations. It seems that unit has diluted
" ETP system at different stages.

3) As reported by unit representative, the boiler ash and press mud are provided to local furmers
- Jor blending in their agricultural field/ land filling. But the unit was unable to provide any
documentary evidence for the same. . e A

6) The flow observed at the ETP outlet is equal to that at the ETP inlet even though the spray pond
treated effluent is also being discharged into the ETP.

It is evident that the aeration tank of ETP system is not properly stabilized due to poor operation

and maintenance of ETP system and there is possibility of dilution of ETP system.

We would like to submit that we have complied all the directions issued time to time by CPCB and our
effluent treatment plant is adequate (duly validated by NSI, Kanpur in December, 2018) to handle .
efflucnt generated and we wish to submit our point wise explanation as appended:-

{. "The ETP was operational on the date of inspection i.e. 28.03.2019.

2 y=A-wondd-beabserved through analysis report that pk. TDS, TSS are within norms however, BOD.
"S‘M%TWWB Featower s Ide. We are unable to understand reason behind the same.
SRR TR a1 e, s Cond....2

CIN:L15249UP19.3 4P11 000511
: . Corporate Office: 241, Okhla tndustrial Estate, Phase-lll, New Dclhi 110020

04 J UL 7209 < Tel.: +91-11-30659400, Fax: 91- 11-26935697
ot ' E-mail : corporateoffice@dhampur.com, investordesk@ctharipur.com
Regd. Office : Dhampur, Distt. Bijnor, UL, 246 761

Branch Office: 1/125, Vijay Khand, Gomti Nagar, Lucknow-226 010, Tel.: +91 "2+ 239243

% Sugar Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura, . Meerganj

Distillery : Asmoli & Dhampur
2 Noqap ©
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Puping the vaunan 201819 the pinnt was inapeated several times by
UPPCB, National Sugar Institute. The details of results are as under:

dhom@

DSM SUGAR MEERGA N

{A unit of Dhampur Sugar Mitls Limizesd!
Sindhauli Road, Meerganyj,

Barellly, U.P, 243 504

Tel. : +91-9897099847

E-mail: dsmmeerganj@dhampur.com
Website: www.dhampur.com

; PARAMETERS
TEST LAB DATE BOD COD
pH (mg/l) (mg/) TSS (mg/l)
Y " 27.12.2018 TO
National Sugar Instgtut:e Kanpur 2912.2018 7.55 '24 100 86
Newcon Consultarts &
Laboratorics , :
~ NABL ISO/TEC 24.01.2019 7.32 26 147 27
Recognised with MOEFCC &
_UPPCB *
U P. Pollution Control Boald 30.01.2019 7.50 22 2 24
U.P. Pollution Control Board‘ 07.02.2019 7.68 20 160 - 19
U.P. Pollution Cdntro] Board - 15.02.2019 7.69° 20 184 22
U.P. Pollutioﬁ Control Board 20.02.2019 7.22 21 176 22
U.P. Pollution Control Board 27.02.2019 | 725 19 120 23
U.P. Pollution ”antrol Board 04.03.2019 7.40 23 112 | 27

- The team of JAMIA UNIVERSITY DELHI has also visited. three times (27.12.2018, 23.01.2019

& 09.02.2019) on behalf of your good office and collected the samples. Till date, we have not
received any adverse report from them.

We are also analysing the treated water in our site lab, the date of sampling our lab results are within
range with MLSS 3500 mg/I.

We are also attachmg herewith copy of our log book sheets of date closure to the date ofi mspectmn

and copy of the Analysis Reports by UPPCB, NABL Lab for your kind perusal please as Annexure
01. ‘ '

We have stored treated water in lagoon having capacity of 5000 m? at the time of sampling the level
of lagoon was around 60-65%.

The same analytical variance was found in lagoon water as found in treated effluent water. Our
replies are same as per S.No.2 (given above).

We have cross checked our ETP and not found anywhere the possibility of dilution of effluent.
However, we will thoroughly recheck the system during repair and maintenance in off-season.

We are mixing boiler ash with press mud and distributing to the farmer to use as Manure I their
field after being drenched in water in rains free of cost as part of ot Cane development plan. From
December, 2018 to June, 2019 we have distributed about 187572 qtl. of the said Manure to about
2743 farmers. Some of the sample reports are attached herewith for your ready reference please as
Annexure 02..

Contd....3

CIN:L15249UP1933P(1 (000511

L e

-
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Corporate Office: 241, Okhla industrial Estate, Phase-ll, New Delhi-110 020
Tel.: +91-11-30659400, Fax: 91-11- 26935697
E-mail : corporateoffice@dhampur.comn, investordesk@dharnpur.com

Regd. Office : Dharnpur, Distt. Bijnor, U.F. 246 761

Branch Office: 1/125, Vijay Khand, Gomti Nagar, Lucknow-226 010, Tel.: +91-52.-239243
% Sugar Units : 1, Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura, 5. Meerganj

Distillery : Asmoti & Ohampur
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DSM SUGAR MEERGAN}

(A unit of Dhampur Sugar Mills Limised;

Sindhauli Road, Meerganj,
Bareilty, U, 243 504
-3- Tel. : +91-9897099847
E-mail: dsmmeerganj@dhampur.com
Website: www.dhampur.com

6. We agree with your observation that the ETP outlet flow is equal to ETP inlet flow, even though
the spray pond treated effluent is also discharged into the ETP. We would like to draw your kind
attention that our treated spray water is discharged in equalization tank and ETP inlet flow meter

installed in between equalization tank & primary clarifier so ETP inlet flow includes spray treated
water.

We are confident that your goodself will be satisfied with our explanation. It would be appreciated that
we liave invested aboul Rs.170 luc in last two years o augment the ETD inCluding Online Continuous
Operating System.

We would also like to assure the Board that we are committed to maintain & clean environment and to

operate our ETP efficiently. We have been taking all possible steps to ensure compliance of various
directions xssued either by CPCB or UPPCB.

It is humbly submitted that in view of the aforesaid facts and our explanalion the instant bhow Cause
Notice may kindly be withdrawn and the reply be taken on record.

Thanking you.
Yours faithfully, '

FOR DSM SUGAR MEERGANJ
(A Unit of/[; ur Sugar Mills Ltd.)

Signatory)
Encl: Asabove - | e

Copy to-
1. The Principal Secretary :
Sugar Industry and Cane Development Department, "G" 2/3, Mantri Wing 4th Floor Bapu
Bhawan Vidhan Sabha Marg Lucknow - 226 001.
2. The Member Secretary :
Uttar Pradesh Pollution Control Board, Building No. TC-12V, Vibhuthi Khand, Gomti
Nagar, Lucknow — 226 010.
3. The Joint Secretary (CP Division) : Ministry of Environment, Forest & C.C Prithvi
Block, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi — 110 003
4. The District Magistrate: Bareilly, U.P “»
5. The Regiona! Directorate: Regional Director Central Pollution Control Board, PICUP
_Bhawan, Ground Floor, Vibhuti khand, Gomti Nagar Lucknow- 226010,
6. In-Charge, IT Divison , CPCB |
7. The Regional thcer Uttar Pradesh Pollution Control Board, Rajendra Nagar, Bareilly,
U.p.

CIN : L15249UP1933P1L00051)Y

Corporate Office: 241, Qkhla Industrial Estate, Phase-Ili, New Dethi 110020

Tel.: +91-11-30659400, Fax: 91- 11-26935697

E-mail : corporateoffice@dhampur.com, investordesk@dhampur.com

Reqd. Office : Dhampur, Distt. Bijnor, U.P. 246 761

Branch Office: 1/125, Vijay Khand, Gomti Nagar, Lucknow-226 010, Tel: +91-52 239243

% Sugar Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli. 4, Rajpura, 5. Meergany
Distillery : Asmodi & Dhampur
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EXP  Amalysis ( performance As per record As per sample taken
parameters ), average value | during the visit P

ETP Inlet ' y T

| w Efiient Aow rate [T y TAE g (799,57 B

e liter/ton of cane) .

b. Sulphur (mg/L) - 495 3

¢. pH 6.50 4.85 }

d. COD (mg/l.) 1950 1750 |

e. BOD (mg/L ) - 700 j

f. TSS (mg/L) 80 635

g. TDS (mg/L) I150 925
B _ETP Outlet ' 4 |
a. Treated effluent flow rate( m*/hr) | 36.55 (175.97 liter | Details of OCEMS dat’J
/ton of cane) attached as Annexure- | |
L 8(A). J }

l =« 125 |

National Sugar Insti

. ETP validation , Season.2018-19 l 2018
" ll"‘ ; - - e
€. BOD( mg/L. ) 19.50 24
f.TSS (mg/l. ) 185 . 86
g TDS (mg/l. ) _ 590 - 414
- - . . ‘
%




Newcon Consultants & Laborafories

AD L DOUL 1 2015, ISO 14001 - 2015, GHSAS 18001 : 2007 Certified Laboratory
HABLISO/IEC 17085 : 2005 (Testing, Cert. No. TC-5526) Acereditated Laboratory,
Recognized with MOBFCC & U.F Pollution Control Board &

Website . www.newconlab i 1SC 9001114001/0HSAS 16004

Rag. No. R154/7381
TEST CERTIFICATE
WASTE WATER SAMPLE ANALYSIS REPORT

Page 1 of
' DATE OF REPORT : 31/01/2019
DS SUGAR MEERGANS — - ‘

UNIT :- MEERGANJ, SINDHAULI ROAD, MEERGANJ , .DISTT
BAREILLY,(UP), INDIA

SAMPLING DETAILS

Analysis Start Date 28/01/2019 Analysis End Date 31/01/2019
Date of Sampling 24/01/2019 Sampling:{D N, 012/28/01/2019 .
Time of Samplirig 11:50

_ RSampIing Done By NCL

ampling Location ETP OUTLET

Sampling Description EFFLUENT WATER AFTER TREATMENT “
Sampling Protocol - _18:3025(Part-1) Sampling:Quantity TWO Lt |
Packing Condition Sealed  Packed In Glass Bottle
TEST RESULT .
S.No. 'Pa‘l;é"mé"ter” ST Unit " Protocol Result Standards:{CPCB) (Max) :

Inland Surface  Public Sewer
‘ e e S 3 P32 seeo . o500
2" Bio Chemicoi Oxygen Demand (3 day CUUABHA210'BY % 36 380
3 Cherical Oxygen Demand (GOD) "APHA-5220 (B ) 147 250 Not Speahied
4 Ol & Grease T mg/ll  APHA-5520" C 25 1G 20 .
b 88 (Totai Suspended Soligsy T T mg/il  APHA-2540 (H+B) 27 3¢ (For Sugar 800
’ Mills)

STANDARD LIMIT FOR TSS IN TREATED WATER 15 30 mgiL.

« v UENg Of Report

W .-'.i";(l'*‘-':;;}f“' :

SRS A "
AYTHGRIZED SIGNATORY
y Endorsement of the same is neither inferred nor implied. 2. Al disputes subject t
glrwithoul the permission of CHIEF ANALYST. 4. Our fiability 1s limited to invoiced value only

/
{
\

: reproduced excepl in

i Dham Mandir) GHAZIABAD - 201 003 (U.P)
bors « 8th K.M. Stone, NH-58, Delhi Meerut Road, Morta (Opp. Manan
ke tory : 1 Telefax : (0120) 2675225, Mobile : 9810430345, 9810096348, 981841148
# enll bR naucaniah in neweaniah@amail com, marketing@newcontab in
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W0 WO wWENvr frgeser il Phone & Fax: 0581-2585299

Email-robareily@uppcb.com

& BRI 1219 /1, $—AF WO TR
§NCI—243122

U. P. POLLUTION CONTROL BOARD
Regional Office: 1219/1 E-Block, Rajendra Nagar, Bareilly-243 122

ANALYSIS REPORT OF EFFLUENT SAMPLE

ﬁme & Address of Industry / Drain M/S D.S.M. Sugar Meerganj, Bareilly
Date of Sample Collection » 30/01/2019
| Detalls of Sampling Point ___| Final Outlet of ETP
__| Sample Collected By Mr. Bipin Kandpal (S.A.)
Date of Analysis Completion 06/02/2019
PARAMETER ANALYSED : ANALYSIS RESULT STANDARDS
A PHYSICAL PARAMETER |
1. Colour Colourless Colourless
2. Odour ‘ Odourless B Odourless
B. CHEMICAL PARAMETER L )
. .| 1pH 7.50 6.5-8.5
.| 2.Suspended Solids(mg/L) - 240 ] 30.0
} 3, Total Digsolved Solid(mg/L) 518.0 -
4.B0D (mg/l) 220 , | 30.0
5.COD (mg/U) 1120 |- 250.0
B 6.0l and Grease {mg/L) 6.0 . 1006
‘Note: All values are in mg/l except pH or stated otherwise, *

st | Regior&)fﬁcer
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wWO WO Wﬂ fArgesor 'lh'é / Phone & Fax: 05812585799

Email-robareily@uppcb.com
& orafag: 1219 /1, $—a1P IO TR
gVeN—243122 o
U. P. POLLUTION CONTROL BOARD

Regional Office: 1219/1 E-Block, Rajendra Nagar, Bareilly-243 122
ANALYSIS REPORT OF EFFLUENT SAMPLE : ;
1. | Name & Address of Industry / Drain M/S D.S.M. Sugar Meerganj, Bareilly
2. | Date of Sample Collection _15/02/2019
3. | Details of Sampling Point Final Outlet of ETP .
|_4. | Sample Cdllected By Mr. Bipin Kandpal (5.A.)
5. | Sample Code e L J'
6. | Date of Analysis Completion 20/02/2019 . .
-' _ PARAVETER ANALYSED . ANALYSIS RESULT STANDARDS
ER A. PHYSICAL PARAMETER
L 1. Colour Colourless Colourless
i ) 2. Qdour L : Odourless Odourless
: B. CHEMICAL PARAMETER L
1.pH 7.69 6.5-8.5
2.Suspended Solids(ng/L) 22.0 30.0
i 3. Total Dissolved Solid{mg/L) 634.0 -
4.80D (mg/L). 20.0 30.0
L 5.COD {mg/L) 184.0 250.0
{ 6.0il and Grease (mg/L) 8.0 ,.10.0 j
Note: All values are in mgft except pH or stated otherwise. ) T
: fic Asstt. Regiong Officer
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U. P. POLLUTION CONTROL BOARD
Regional Officeﬁ:ﬁ 1219/1 E-Block, Rajendra Nagar, Bareilly-243 122

_ANALYSIS REPORT OF EFFLUENT SAMPLE

=

Name & Address of Industry / Drain

M/S D.S.M. Sugar Meerganj, Bareilly

Date of Sample Collection

.20/02/2019

Details of Sampling Point

Final Outlet of ETP

Sample Collected By

5. | Sample Code

Mr. Shashi Vindkar (AEE), Mr. Bipin Kandpal {5.A.)

6. | Date of Analysis Completion 25/02/2019
PARAMETER ANALYSED ANALYSIS RESULT STANDARDS
A. PHYSICAL PARAMETER '
1. Colour Colourless Colourless
2. Odour | ‘ Odourless Odourless
"B, CHEMICAL PARAMETER , _
1.pH 7.22 1 1 6.5-8.5
2.Suspended Solids{mg/L) 22.0 30.0
| 3. Total Dissolved Solid(mg/L) 422.0 -
P 4.BOD (mg/L) 21.0 | 30.0 i
5.COD (mg/L) _ 176.0 * 250.0
{ 6.0Qil and Grease (mg/L) .30 - 100 #
Note: All values are in mg/ll except pH or stated otherwise.
Sc:er‘o i Asstl. Regiogat Officer

S
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Phone & Fax: 0581-2585239
Email-robareily@uppcb.com

PORT OF EFFLUENT'SAMPLE

11219 /1, RSP XOFs TR

e 1219/1 E- Block, Rajendra Nagar,’ Barellly 243 122

1. M/S ‘D.S.M. Sugar Meergan], Bareilly
2. 27/02/208
3. : Final Qutlet of ETP
1, [ Sample Collecte Y . M. Shaskii Vindkar (AEE), Mr. Bipin Kandpal (S.A.) )
5. | SampleCode. - : L= )
6. | Dateof: Analysfs ompleﬂon 05/03/2019
ANALYSIS:RESULT STANDARDS
A. PHYSICAL PARAMETER
" Colour ' Colourless Absent
2. Odour = ‘ Odourless Odourless
, B. CHEMICAL PARAMETER ‘ '
| _|LpH - _7.25 6.5-8.5
2.Suspended Solids(mg/L} '23.0 30.0 -
3. Total Dissolved Solld{mg/L) 367.0 -
4.B0D (mg/L) . 19.0 30.0
5.COD (mg/L) 1200 250.0
6.0l and Gryass (_n:';gil.) 5.0 10.0

Note; All values are In mgfi-axcept pH orgtated othervise,

f"/
ScibntificAEst.
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VALI]

DATION FOR UTILIZATION OF
TREATED EFFLUENT
FOR IRRIGATION PURPOSE

FOR
DSM SUGAR MEERGAN]

(A unit of Dhampur Sugar Mills Ltd.)
District-Bareilly, Utor Pradesh

PREPARED BY:

NATIONAL SUGAR INSTITUTE

Government of india v
Ministryof Consgmer Alfgirs, Food & Public stribution
Department of Food & Pulbilic Distribution
Kanpur 208 007 (U hadla
P+ 91 512-885707340 25T
COFan, +91-512.2570247 0 %
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1. Introduction of factory:
1.1Name :M/s DSMSugar Meerganj(A unit of Dhampur Sugar Mills Ltd.)U.P.

1.21nstalled capacity :5000 TCD

Factory Performance:
S. No. Particulars 2016-17 2017-18 | 2018-2019 | 2019-2020
1. | Duration of season 117 174 157 - 177
(days)
2. | Averagesugarcane | 4545.63 4741.86 4489.97 4505.84
crushed perday
(TCD)
3. | Total sugarcane | 5318387.63 | 8250846.80 7049263.78 | 7975340.17
crushed (Qtls)

1. VisitUndertaken:- ‘ .
The Factory was visited on 23 and 24* January, 2021 by Dr. Lokesh Babar, Junior
Scientific Officer (Agriculture Chemistry). Factory officials, ShriAshish Sharma, Unit
Head, ShriSarabjeet Singh Saini, Dy. G.M (Process), ShriAlok Kumar Pandey, Manager
(Process), ShriAtul Kumar Shukla, Maﬁager (Environment & ETP} and
ShriDeependraTripathi, Senior Chemist (Process) were presentduring the visit.

2, ‘Observation & Discussions:-
’ To a_s'sésS’ the validation of the ETP Performance, a separate visit was paid b__y- the NS
officials on 5- 6% March, 2020. The present visit was undertaken duri,ng ‘ﬂtecms'hing

season of the factory.Inspection of ETP along with interactions with farmers at their™ &~

cane fields also carried out during the visit.

2f{Page | | . | e Q’a‘)o;fé




3.  Effluent Generation: Copies of analysis reports of treated effluent and data
-communicated to CPCB server are attached as Annexure-l.

Existing arrangement of treatment: Details of different units of ETP (till date) with
capacity & dimensions are attached as Annexure-Ii. |
Storage lagoon: Capacity 5000M3attached as Annnexure-ilL.

5. Cropping pattern of the area: Sugar cane is grown as main cash crop at command
area of M/s DSM Sugar Meerganj (A unit of Dhampur Sugar Mills Ltd.) U.P. The
cropping pattern-is as follows:-

A. Wheat -Sugarcane (Plant)- Sugarcane(Ratoon) ~ 2 Years

B. Sugarcane (Plant) - Sugarcane (Ratoon)- 2 Years
6. Quantity of effluent available for land application (KL/day):*
a. Installed cap_aéity of factory is 5000 TCD,

b. Estimated-average Effluent generation per day @200 liters/ton of cane crushed
- 1000 KL/day

C Net effluent generation left for irrigation- 1000 KL/day

d. Total treated effluent generated for highest crushing for 180 days
=1000 X 180:= 1,80,000KL/Crushing Season

6. Characteristics of treated effluent:

S.Ne. Particular Average values

(2020-2021) o
till 23.01.2021

1. pH 7.26

2. 'BOD (mgfliter) | 17.74

3 e T Coimse

4 TSS (mg/liter) 16.77

“
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* The above average values are as per data transmitted from M/s DSM Sugar Meergan;
' I(A unit of Dhampur Sugar Mills Ltd.}) U.P. to CPCB server through real time
-monitoring system during crushing season 3rd November, 2020 to 23t January, 2021,
It was also observed that all the paramameters were under control as per norms of

CPCB. The copies areenclosed as Annexure-I.

8. Command area:

' S.No. | Soil texture , Effluent loading rate(KL/hectare/day) ]

i
L | Sandyloam { 170-225(average 197m® /hectare/day or say 200m®/ hectare /day) f
i N

Un the basis of soil testreport, the Soil of the command area of factory is sandy loam.

“

9, (Iomma__n\d area identified:

| SNo. | Total available . Areaavailableat | Distance |  Mode of
| area(hectare) = 70%land | from |  Effluent
L . |_efficiency(Hectare) |_unit(km) |  Transport
| L 2890 | 20.24 | Within- [ Through PVC
| (Factory farm, . Inside | Pipe
| lawnand green . Factory |
g belt) : j
P20 | 108.89 76.22 | Withinto | Through MS Pipe
] (Farmers’ Land) | [ 1TKM ; up to factory
| | outletand later
f | by PVC Pipes by
| farmers
| Total = 137.80 | 9646
Details list of treated effluent used for irrigation purposr by cane farmers with farmer’s name, w
area, village and crops cultivated are attached as Annexure-IV. e
10. Details of crop area: |
E S. Neo. f Location/ Village | Total Crop area under effluent application |
1 | available | (hectare)
i f area | |
| (hectare) e ' Rabi 1 Annual Mg
17 [ Factory farm, lawn | 28.90 - 2880 | B —
|andgreenbelt | N




"5 | Farmers' Land 137.51 - 20.60 116.91
(Wheat) {Sugarcane)
”‘ """ Total 166.41 . 49.50 116.91 |
11. Yearly total treated water balance with respect to land available for irrigation for
different crops keeping in view of the loading rates for different soil textures:
S. No. Land Area | Area Water | Irrigation | Average | Water
Pparticular | (Hect) | available Loading | interval Crushing | Requirement
at70 % (days) days KL/annum
land
efficiency
_ (Hect.}
1. Factory farm, | 28.90 20.23 200 10 180 72,828
lawn and . 1
green belt | _
2. Farmers’ land | 11691 81.84 200 15 180 1,96,416
(Sugarcane)
3. Farmers land | 20.60 | 14.42 200 25 180 720,764.80
(Wheat) _
i
-166.41 116.49 Total t2’,90,(."&()8.8(} %

As discussed in the previous paragraphs even after considering -effluent generation @200
li’tér/_ton of cane, the estimated total effluent generation shall be about 1,80,000KL/Cmsh‘ing
season. Thus, the generated effluent from the factory is expected to completely utilized in
irrigation as per tﬁ_e plan submitted by the factory. '
o 12 Effluent application scheme: e,
A Storage and transportation: M/s DSM Sugar Meerganj (A unit of Dhampur Sugar
| Mills Ltd.) U.P. has Lagoon with a capacity of 5000 cubic meters from where treated
effluent is transmitted through MS/PVC pipeline up to the boundary of the factory.
From PVC/MS pipeline, treated effluent is transported to the farmers field. With the
help of flexible pipe connected to discharge point nearby farmer’s field irrigation is
carried out at the desired field. The schematic diagram of supply of treated effluent to

farmersis attached as Annexure-V. %
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Irrigation schedule & plan of the command area: The treated effluent is available
from November to April depending upon the duration of crushing season which is
generally below 180 days. The irrigation plan and schedule ofM/s. DSMSugar
Meerganj (A unit of Dhampur Sugar Mills Ltd.) U.P. isattached as Annexure-V1. In
commandArea of Meerganj (A unit of Dhampur S’ug:‘ar Mills Ltd.) U.P.intensive
sugarcane cultivation is practiced by farmers. Sugarcane is a crop which requires
water in abundant through its life span. The intensive cane cultivation requires
continuous use of water. The treated effluent provided to the farmers is a great help to
them as it is available on weekly rotation schedule of the farmers.According to the
weather condition of area, the farmers provide irrigation to cane field at 12-15 days
'in-ter{rals,.whiléf'wheat farmers provide irrigation to wheat Fteld at 22-25 days intervals.

Agreement with farmers: The details are attached as Annexure-VIL

Demonstration farm and trials:-The Cane department of the factory undertakes
demonstration of Farm trials at farmers’ field quarterly basis to motivate the farmers
of the-area (Photo Attached). In each of the demonstration, large no. of the farmers of
the ‘cominand area participate who are- imparted the knowledge about such

technigues by the staff of the factory.




E.

13.

14.

Tirape

KishanGosthi: Gosthis are regularly organized on cane production by Factory's cane
department. Frequency of such Gosthis was reported as follows: '
S.No. Activity - Schedule

1 KisanGosthis Fornightly

2 |  Fieldtrials Quaterly
ion 16%November, 1%

Kisangosthi organized during crushing season 2020-202
December and 16 December 2020, 2¢ January and 16% January, 2021.

‘Basic requirement and monitoring schedule: M/s DSMSugar Meerganj(A unit of
Dhampur Sugar Mills Ltd.) U.P.has deputed team of four Cane staff persons under the

supervision of ShriAnuj Sharma, General Manager (Cane) for regularly visits at farmer’s *

field. Team members maintain the irrigation plan and schedule by proper
monitoringround the clock during crushing season. Members of team regularly visits at
farmer’s field and solve the irrigation related the problems of cane farmers. . |
Technical backup and man power deployed: M/s DSMSugar Meerganj(A unit 0f
Dhampur Sugar Mills .Ltd.)U-.Phas a backup of technical team with an Environment
Manager in general shift along with one ETP Chemist, one ETP supervisor and one
helper per shiftfor round the clock for proper ETP operations.One fitter and one
electrician take care of ETP maintenance round the clock. *

An Environment Manager and three ETP Chemists are employees of the factery while

three ETP supervisors and three helper along with One fitter and one electrician are




©

‘contractual staff. ETP Chemists had done training for ETP opertation and maintenance
conductued by NSI, Kanpur.

15. Physico-chemical properties of soil: M/s DSM Sugar Meerganj (A unit of Dhampur
Sugar Mills Ltd.} U.P. reported following details with respect to analysis of the soil of
the envisaged area where treated effluent is proposed to be used for irrigation
purposes. Analysis report of soil is attached as Annexure-VIIL The analytical details

are as given below:

S. No. Particular Average

1 pH 6.85

2 Bulk density (gm/Cc) 1.45

3 Particle density (gm/Cc) 2.85

1 Conductivity (m$/cm) | 045

5 ‘Porosity % 51.23

6 Soil Texture Sandy loam.

7 Sand % 69.8

8 Clay% 12

9 Silt % ' 18.2

10 Sodium (mg/kg) | 132.50

11 Potassium (mg/kg) 107.50

12 | Calcium (mg/kg) 580.5

13 "P20s (mg/ke) 355

14 Chloride as Cl (mg/kg) 191

15 €aC0s (mg/kg) 145

16 | Magnesiumas Mg (mg/kg) 4.06

17 |- Sulfate as S04 (mg/kg) | 166.42 ‘
CONCLUSION: . S e

On the basis of the data provided by the factory and observations made during crushing

season; itis concluded that: _

1. The frrigation management plan by M/s DSM Sugar Meerganj (A unit of Dhampur
Sugar Mills Ltd.) U.P. is considered to be in order to use treated effluent for irrigation
for the sugarcane, wheat and factory farm and green belt of factory premises, The
irrigation performance of treated effulent for irrigation purpose shall be largely
dependent upon the utilization of treated effluent by ghe farmers as per the list
provided.
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2." Reports regarding compliance of effluent quality standards and status of soil and
ground water quality shall have to be submitted to SPCBs/PCCs-twice in a year, in first
‘week of January and July as recommended by CPCB as guidelines for utilization of treat
effluent in irrigation on dated 04.10.2019. '.

3. The treated effluent should meet the norms prescribed for irrigation under

Environment (Protection) Rules, 1986/Consent.

4. Meeting the prescribed norms shall not be the only criteria for use of treated waste
water in irrigation, the requirement of water for irrigation will also be a limiting
condition and this depends upon various factors like Climate, Irrigation type, Soil

Condition and total salt concentration etc.

5. The physico-chemical characteristics of the soil under irrigation with treated effluent,
should be monitored twice in a year to assess conditions in summer and post monsoon

seasons, in order to determine the deterioration of soil quality.

6. The groundwater quality should also be monitored twice'in a year. Samples should be
collected from the first water bearing strata from existing hand pumps or by installing
the same for sampling purpose only. The sampling points should be uniformly spread
in the command area and near effluent storage area. '

7. The Factory should carry out the analysis of various prescribed effluent/soil /ground
water quality parameters from the NABL/EPA/ SPCBs/PCCs recognised/accredited

laboratories.

8. The factory may strengthen the monitoring irrigation pipeline facilty to i:bntrol’ Iéa‘kége

sl ""‘1..”1\_‘

or mixing of undesirable materials {due to brekage of pipeline or other reasons) in

treated effluent which may lead to undesirable colour development in treated effluent
at different discharge points at farmers field. The factory may extend. the irrigation
facilities further by providing pipes/channels for effective and extensive use of treated

effluent.

9. The factory should make sure that treated effluent shall meet all the paramerters as

per CPCB norms before discharge the treated effluent for irrigation purpose in

command area. .
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10, Farmers using treated effulent for irrigation as per CPCB norms may be motivated to
dilute the treated effluent before irrigation. Treated effluent at 20-40 percent can be
used as soil fertilizers for better plant growth, which leads to maintain the sol health

and safer environment in long run.
11.The factory should also maintain proper records/log book of the quality of the un-
treated and treated effluent for inspection purpose.

12.The revalidation required to be done after needful (one year).

, (Dr. Lokesh Babar)
Junior Scientific afficer (Agril. Chemistry})

NATIONAL SUGAR INSTITUTE

Government of India
Ministry of Consumer Affairs, Food & Public Distribution
Department of Food & Public Distribution
Kanpur- 208 017 {U.P.} India
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Ref. No.DSM/MRG/Pollution/2021 /[.gr 7/ 20 dhompur
Date: 214*202.1 DSM SUGAR MEERGAN)J
—a . {A unitof Dhampur Sugar Mills Limited)
Sindhauli Road, Meerganj,
To, ‘ Bareilly, U.P, 243 504
Tel.: +91-9897099847

. E—mail:-dsmmeerganj@dhambur.com
The Chief Environment Officer, Circle-7, Website: www . dhampur.com

Uttar Pradesh Pollution Control Board,
7.C.-12 B, Vibhuti Khand, Gomtinagar,
‘Lucknow- 226010. '

Show Cause Notice issued vide letter No. H61710 [/Jal-773/
2021 dated 13-04-21 issued to Meerganj Sugar Mill, District - Bareilly.

“N " Dear Sir,

This has reference to the above mentioned Show Cause Notice issued by your
good self and received by us on 19.04.2021. Through this S.C.N. it has been
brought to.our notice that some discrepancies have been pointed out by the

~ jSint team of CPCB/UPPCB durmg their visit on14-01-2021.
At the outset the letter mentions the recommendations made during the

previous inspection dated 29-11-21 which are reproduced below along with
the compliance made by the industry:

1. ETPinlet flow meter sﬁ‘ould be installed at the main inlet-of ETP.

Compliance Status Presently, the whole effluent of the plant-is being
measured immediately after equalization tank through electro-magnetic
 flow meter which amounts to the measurement of the total inlet of
water in the ETP. However, we are in the process of installing additional
flow meter in the inlet of ETP. This flow meter will be installed within

two months.

A, "\.»,,1\‘

2. Periodic removal of sludge shall be ensured.

Compliance Status — We make periodic removal of ;\sludge”‘”We
already installed filter press for sludge handling.. F b e
- modification is also being made in the sludg
efficient removalof sludge, SRR
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3" Flow meter shall be installed at mill house and boiling house outlet for
" monitoring of Benerated effluent.
Compllahce Status ~We have installed flow meter at mill house.

However, advanced flow meter are being installed at rmH house and
boiling heuse as per directions.

R

4. The oil skimmer shall be installed within a tank having approximate
retention time of 45 minutes.

Comp%iance Status — A new oil skimmer has been installed on 25-1-21 at
the place where the team had suggested.

% 5. The treated effluent discharges for irrigation shall comply with MOEF
&CC Notification dated 14-01- 2016.

Compliance Status - We are fully complying with MOEF&CC Notification-
d?t_ed 14-01-2016 regarding discharge of treated effluent for irrigation.

.6 Installed. STP shall. be made operational for treatment of generated
sewage. Treated .sewage shall be ut:llzed for lrngatlon -and other
~ purposes.

Cémplian‘ce Status — STP is fully operational since 20-01-21 and treated
effluent is being used to irrigate our farm land. In this regard the
relevant pictures. were already sent to CPCB/ UPPCB at the ofﬁcual e—man

iDon 17-01-21 ) _ L.

7. The unit. shaﬂ keep enly smgle arrangement to pump the treated
effluent fr»m the Iagoon to- crngat:on supp!y




&)

gzzplﬁgsgasiztruss;\ggel ha:ve a valid Hazardous waste authorization
ule-l category 5.1, s, 2, Qil and grease, the

authorized mode of disposal of which is to mix it with bagasse and burn

the same in own boijler (Quantit
* y2MT s au ,
valid up to 20:06-22, / Annum). This authorization is.

9. All possible efforts shall be ma

de to ensure consistent compliance of the
standards referred, |

Com?lian'ce Staius ~ We are making all possible efforts to ensure
consistent compliance of standard referred by the Officials. We shall also

submit the completion report of all the concerned compliance work
which are under process -

Durmg the subseQUent joint inspection dated 14-01-262_1-,’ the following
alleged cliscrepanc;es were found:

1. There is no TDS reduction unit installed at the ETP of the unit. TDS of

1028 mlﬂ;gram .per liter was found at the inlet of ETP. At the primary

- clarifier outlet TDS of 404 Milligram per liter was found, whereas TDS of 732

mllhgram per hter was found at secondary clarifier outlet. This shows the
| pessabmty of dnlutlon in the primary clarifier by the mdustry

2. ln the aeratson tank 01 and 02, the ratio of M L.V.S.5/ M.S.S.S. was found
to be 0.6 and-0.56 which is less than the optimum value (0.7 - 0. 8) This

shows that the: tank isfull of sludge.

s, m\..,,,_“‘
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On the basiS* of the recommendations and observations of Joint Inspection
on 14-01-2021, the unit has to submit the reply of Show Cause Notice on
the following points:

1. W-»'hy the Water Consent issued to sugar unit vide letter No. 71145 /
UPPCB / Bareilly (UPPCBRO) / CTO / water / Bareilly / 2019 dated: 20-
03-21 should not be cancelled with immediate effect. ‘

2. Why the closure orders should not be issued to Meerganj Sugar Mill. (A
unit of'Dhamppr Sugar Mills Ltd.)

w 3, Why the.competent officials should not be asked to disconnect the
G electrical connections of Meerganj Sugar Mill.

4, 1nitiation of the process of levy of Environment Compensation @ Rs.

* 30000/- per day (as proposed in the guidelines issued by the CPCB) is
also proposed on Meerganj sugar mill from the date of start of the
violation in compliance of the order dated 09-11-2020 of Hon’ble NGT in
0.A No. 539/2019, Adil Ansari Vs M/S Dhampur Sugar mills 1d. &

- Others.

*

' 5. That M/s Meerganj Sugar Mill ( A unit of Dhampur sugar mills Ltd. ) will
ensure to submit a written submission regarding compliance of short
comings found during the visit of Joint Inspection Team within 15 days.

Sl
PR

~=in res;pons_e‘f‘tb ?\chef.abpve. allegations our point-wise reply is as under:

tics of effluent in terms of COD, BOD, TDS varies during
As the excess condensate comes in the same drain, the
fluent are likely to fluctuate considerably. When the
the secondary clarifier through aeration tank, the TDS
e to.nutrients (urea & DAP) which are required to
-ation tank. H8wever, we assure that

e are taking all possible steps to
f the effluent so as to keep it




at the drying beds. This procédure is be‘ing
als stringently and in no case the sludge is

performed at regular interv
allowed to accumulate in the tank.

3. As ,a!‘ready. mentioned at point no. 7 above, single arrangement for
!Jumpfng_ the treated effluent from the lagoon was installed on 15-01-21
itself, The rEIQVant“p’ictures have already been sent to the official email
1D of CPCB/UPPCB on 17-01-21.The main source of irrigation is our own
farm. However, the treated effluent is being released for agriculture use
to both, our farm land and other nearby irrigation fields at regular
interval. |

It is submitted that the alleged discrepancies found during the course of
joint inspection on 14-01-21 have been removed and some minor
renovation / madification work are already under process. These will be
completed ‘as soon the present adverse circumstances of Covid 19
panidem'i’c gets sbrted out because the supply of equipment and work
force has been badly effected.

In view of the above facts and in view of the grave situation because of
spread of covid pandemic wherein the working of industry is imminent.
for generate of employmeént and enhancement of economic growth, it is
requested that—
. 1. The water consent of Meerganj sugar unit may not be discontinued. .. -

e

2. Th’e'::apéfaﬁo.ns of Meerganj sugar mill may not be closed.

3. The electricity and water connections of Meerganj sugar mill may
" notbe ordered to be disconnected.




in view Of the above facts, it is submi
YR facts, it is submitted that the pr ings i
said Shaw Cause Notice dated 14-01-21 may kindwpbzcderzc::gszpro.posed i the

We on our part reiterate a
e "actg!;t tgltgrate and assure you that we will take all possible
| ary actions as ever to ensure total compliance as directed.

Thanking You, .
~ Yours faithfully,

“1- Shri A. K. Vidyarthi, Additional Director — DH WQAM:- Il Central Pollution
Control Board,*Parivesh Bhawan, Purvi Arjun Nagar, New Delhi - For
.* Kind Information. |

2 - Regional Officer U. P. Pollution Control Board , 1219/1, E- Block,

~ Rajendra Nagar Bareilly

i
I Sy
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f-No DSM/MRG/Pollution/2021/ 21~ 27 DSM SUGAR MEERGAN)

‘ . (A unit of Dhampur Sugar Millg Limtved)
Date : 28-4-2021 , Stndhault Road, Meerganj,
e Bareilly, U, 243 504.
o, ' Tel.: +91-9897099847
Fax: +918881992001
The f:htef Environment Off| cer, Circle-7, £-mall: dsmmeerganj@dhampur.com

Website: www.dhampur.com
Uttar.Pradesh Pollution Control Board, :

T.C~12V, Vibhuti Khand, Gomtinagar,
Lucknow- 226010,

Reference:Yo.ur-letterNo..H6081_6/C-7/Jal-773/21 dated, 19-03-21.

“oear Sir, : ,.

v

N Furth__e‘.r\to our letter No,;DSM/MRG/PoIlution/2021/18-20, dated 21-04-21 in response to the joint
_ inspection held in our Sugar mill on 14-01-21, we would like take reference to your letter
No;HGGBlG[C—7/JaI—773/21, dated-19-03-21 which refers to the third party inspection conducted by

NS, Kanpuron-28-01-21. ' - '
As peﬁ-;thesreport of this inspection, the working of our ETP was found to be satisfactory and the
BOD,COD,J5S etc. were also found, within pollution control norms. We have already complied with
the-other mindu»disgﬂrgggngigs: indicated by the NSI and our reply dated,02-04-21 has already been

w0 Submitted: . .

In view of the above report. w'hich.-,.shbws_.- normal working of the ETP and-within norms effluent
parameters, we would iterate that the. proceedings proposed in your Show Cause Notice
No:HB1710/1al-773/2021 date ! d'13:04-21 may kindly. be dispensed with.

We:hope thatYour good.self will considerour request, keepingin view the compliances made by us
.andftﬁeadv.eksecIrcumstancés"Of»j:h?e.'-:unp eg‘e,di_e‘nted-;spreadvof Covid pandemicwherein the's ugar .
lndUSt_'nyis':tlre'lessly-worklng.fqr‘_t'h'e;welfar'e'.-of industry, economyand betterment of publicatfarge.

EER S

ﬂ‘ -t
v TonkingYou, |
 Yours falthfully, S
" For Dhampur Sugar Millsttd, _
Copy To: e
2+ Shrl A.K. Vidyarthi, Additional Birectc |

Parlvesh Bhawan, Purvl Arjun Nagar N
- Reglonal Officer, P. Pollution Control Board

‘

RajendraNagarBaretlly S

"







Ref: DSM/MRG/_’ _oﬂutlon/2021/ l’e) a»/al—«
Dated:. 20. 07 2021

Regxorial’()ff' icer, 1

“ro ment Offic icer (Cnrcle- 71U.P; Poliuti
a .,_,matl Nagar Lucknow —226010.

amMmpur

. DSM S_UGAR MEERGANJ

¥ oad Meergan;, R
,'Baremy UP, 243504 - ’
. . . Tele91 9897099847
& : ' Fax: 918881992601
E-mail: dsmmeergan;@dhampurcom
Website.wwwdhampurcom

on Control Board TC 12 Vv,

CIN Ll§2490P1933?l.C0005

('orporate Office: 241, Okhla Industiial Estat e, Phase-i, NewDelh«-n ) .
Tel: +91- 11-30659400 Fax: 91-11-26935697
office@dhampur.com, | 6l sk@dhampiir.zom

Regd. Office : hampur, Distt. Bljaor UP;, 24676}
Branch OFfice: 1/125; Vl)ayxhand Gomtl Nagar, Lucknow-226 010, :

Sugar *Jmts : hampur. 2. Mansurpur,3

F-mail corp

pu}a.S.Meerqan)'
moll&ohampur :
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6. |Provide details of pollution control systems such as
'E ftluent T;'eatmcnt; Plant, scrubbers, etc, including
: Imode of disposal of waste o

Piovide details- of o _(iupational heailth_ and s-afefy

i 9 Arrangements for transportation-of waste to the faility |

Place: ' .
Date: . S - ’ ’

Ericlosures :
L. Air'Coﬁsem_ (Auached) -
‘Cotisent - ‘(Attachied)

3. Emergency Response Plan : (»At_tached)v
4. Certificate Hazarduse Waste ~ (Attached)
5. Copiy_offthe.Emergency;Rés;ponse Plan (Attachied) -
- : o
“ -_
_ ~-~-This is.computer generated: application -
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. B @ Registered

. UTTAR PRADESH POLLUTION CONTROL BOARD

e — T.C. 12V, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW A ey a
"RW%/‘/ i
ef p vevesnrastevarend

1C-7IHaz. 11212017 Dated:”.7<.

1d-‘date of issue ;2 7/ ey M//Zﬁ} 7 @f» /ng Ciém»t/cf‘
lo, and date) : DSM/PROD/UPPCB/45,. Dt. Nil. ~ .
3 M/s. D.SM. S ndhauli Raod, Meerganj, Distt-Bareilly is hereby granted an
authorisation based on the signed inspection report dated 13-04-2017 for generation, storage
& disposal of hazardous wastes as per following details.

1. Number of authorisat
2, Reference of appl

Details of Authorisation

Sl. No.:| Category of;HaiérdeUs waste as | Authorised mode of disposal or " Quantity
per Schedule Il and Il of these Recycle or utilization or co-
rules processing, etc.
1. | Schedule-(, Cat’egdrj/:S.T, 52 0il& | Mix with baggase & burn into own 02 M.T./Annum
Grease boiler. ,

: on’shall be valid for a period of Five Year from the date of issue, if not

suspended or cancelled earlier. N

2. The authorisation is subject to the following general and specific conditions (Please specify
any.conditions that.need to be imposed over and above general conditions, if any):

f authorisation: ]

llected in leak proof containers and shall be duly marked in a manner suitabie

insport.and the packaging shall be easily visible and be able to withstand

tic factors. All hazardous waste containers / bags shall be provided with a

rea should be at an isolated spot in the premises and must be fenced, covered

general {abel, The ¢l

“and duly marked. -

2. The authorized person/agency shail ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive
safety measures must be folldwed in handling of wastes and the staff must be properly trained.

3. The authorisation shall'comply with the provisions of Enviroiment (Protection) Act 1986 and rules made
thereunder. .'

4. The authorisation or its renewal shall be produced for inspection at the request of an officer of the U.P.
Pollution Control Board.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as

spillages, leakages, fire etc.-and their possible impacts and also carry out mock drill in this

regard at regular interval of time; ‘

v

] L
~

6. The person authorised shall comply with the provisions outlined in the Central Poliution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and Penalty”
. The person authorised shall not rerit lend, sell, transfer or otherwise transport the hazardous waste s without
.- Obtaining prior pet f'of the U.P. Pollution Control Board. ,
8. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breachof this authorisation.
9. Itis*the duty of the authorised person to take prior permission of the U.P. Pollution Control Board to close
down the facility..
10: An application for the.renewal of an authorisation shall be made in form 1, before its expiry as laid down in
- rule. It is further -brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble
Supreme Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management  and Transboundary Movement) Rules, 2016 shall be allowed to operate without valid
authorisation. It -is :also provided in the same orders that industries vWich are not complying with the
conditions of authorisation shalt not be allowed to operate. Hence in case you fail to apply for authorisation,
before its expiry or fail to comply with conditions of the earlier authorisation issued to you, closure order
shall be issued against your industry without any further notice. :
11. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter and should

“also maintain records on Form 3 and present it to Board's inspecting officials.

12. In case of ogeurrence of an accident, complete details on form must be sent to U.P. Pollution Conffol Board
- atthe earllest along with details of mitigative and remedial measures taken.




: » ANNEXURE.’R‘/J(W)‘

5/21/2021 v i NOC Application Form

- GROUND WATER DEPARTMENT
- {Mamami Gange & Rural Water Supply Department)

. Ministry of Jal Shakti

: Government of Uttar Pradesh

Form 8 (C) T
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR

INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
- WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:
‘ VALID UP TO : 18/05/2026 B

¢ of the Applicant  : SARABJIT SAINI
Address of the . DSM SUGAR MEERGANJ, A UNIT OF DHAMPUR SUGAR 4
. Applicant: “MILLS LIMITED, SINDHAULI ROAD, MEERGANJ, BAREILLY, Lo

Company Name:

i Nagaria Sadat, Block -

- Company Address 1 .
: - Meerganj, Distt- Bareilly

Serial No. of Application : BRLY0421NINO027 ' Date of Submission © 0010412021
Form : N

Specimen Signature of the User:

. Location particulars:'

District ' Bareilly Block - MEERGANJ
. Plot No. existing premises details attached

: MunicipalityICorporation i NA : Ward No. NA

Holding No. . “NA

 Rate of Withdrawal 155.00 :  Date of Energization (In. | 01/04/1995
. (m3/hr) : - Case of Electric Pump) : - S

BRI WS

Fan

ping.Device: P

Type of the Well

Tube Well/Boring : Purpose of the Well  Industrial

5 Approx. Strainer 0.00
¢ Length (For Tube Well)

- Assembly Size (For Tube | 60.00

Well)

Type of Pump to be : Submersible

. Diameter (For Dug Well)
' i Used:

; H.P. of the Pump: Operational Device | Electric Motor
Maximum Allowable :2.00
Runnjng Hours Per : :

Day:

Maximum Allowable
: Rate of Withdrawal
¢ (m3fhr):

Extraction of Ground Water:

- Maximum Allowable : 55800

This No-Objectioh cettificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at .

a rate not exceeding that as shown at Sl. (3j), for Running Hours | day as shown at S. (3k), and for maximum allowable annual extraction of groynd
water as'shown at Sl. (3k) and is-valid subject to the observance of the conditions stated overleaf.
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5/21/2021 NOC Application Form

Place:
Date:

Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

- No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

“ « For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters

(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
,‘he rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

‘ne concerned Authority reserves the right to stop extraction of ground water from the well due to quallty hazards or any other reasons, if the
situation so demands .

« In case of any change of bwnership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate

shall be made without prior permission of the Competent Authority, Any deviation in this regard shali lead to cancellation of this registration

- In case, any of the particulars | information furmished by the applicant in his application for issuance of this registration is found to be incorrect

during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date:of issue. The applicant shall have to apply for renewal

through a fresh application, at least ninety days prior to expiry of its validity.

-« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

"+ Guidelines for Installation of Piezometers and their Monitoring .

Piezometer is a borewell /fubewell used only for measuring the water level by lowering—the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for mstallatlon of piezometers are
as follows:

o The piezometer is to bé installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being :
withdrawn. The diameter of the piezometer should be about 4” to 6”.

s The depth of the piezometer should be same as is case of the pumping well from which ground water i is being abstracted: If, more than
one piezometers.are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as welt as
deeper ground water aquifer monitoring.

° N_o. of piezometers to be constructed & Type ef water Ievel monitcring“mec_hanismehe_lvl_’ be elow table

Monltrnng Mechanlsm

S.No Quantum of Ground water withdrawal (cum/day) ¢ No.of piezometers required

. I\rtenual DWLR wrth Telemetry
1< 10 e e 0 e s 0 o .

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Dlgltal Automatic water Ievel recorder (DWLR) wrth
telemetry system should be used for accuracy. o

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quallty has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon {October/November) ;
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, :
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5/21/12021 . NOC Application Form

Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
» Any other condition(s) that may be imposed by the concerned Authority.
- In case, any of the particulars | information furnished by the applicant in his application for issuance of this perrmt is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.
= Any other condition imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

» SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objectlon Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local govemment water supply agencies are not able to supply the desired
quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian

Industries (CH)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit

audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at

ast 20% over the next three years through appropriate means. )

.« i) Construction of observation well(s) (piezometer)(s) within the premises and installation of approprjate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3

« /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of
the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to poilute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,

. other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water

{  pollution.

‘ « (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

"« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results

¢ should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

¢ o i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day.

. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

: ) This NOC is not authonzed by any Ofﬁclal Th|s should only be used for Prevnew purpose.’

ugwﬁmwﬁwﬁm%ﬂmmﬁmﬁ%sﬁmgah@m%@mﬁm%mmaﬂ%@ R 4,
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512172021 NOC Application Form
L2

 GROUND WATER DEPARTMENT
| | {Nemami Gange & Rural Water Supply Department)
i Ministry of Jal Shakti
© Government of Utlar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USEROF GROUND
WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulatibn Act, 2019.]
AUTHORlZATlONI NO-OBJECTION CERTIFICAT NO: -
VALID UP TO : 18/05/2026

ve of the Applicant SARABJIT SAINl
Address of the DSM SUGAR MEERGANJ, A UNIT OF DHAMPUR SUGAR e
Applicant: MILLS LIMITED, SINDHAULI ROAD, MEERGANJ, BAREILLY,

upP

i Nagaria Sadat, Block -
Meergan], Dlsn- Barenlty

| DSM SUGAR MEERGAN. (A Unit of Dhampur Sugar Mils)

: Company Name:

: Serial‘ﬂNe. ef Applicetio\rl BRL?042;\N1N0028 o DateofSubmrssron z 09/04/2021
“ Form I
l Specrmen S|gnature of the User'wv - ) ‘
’Locauon pamcmars- o . S e .‘ B ’
'vbistri&m | Baremy e P .B.l.OCk,.. R, MEERGANJ
Plot No. _ existing premises details attachetuiw - o
| 'Mumc.pm,ty,c,,,po,at,on " v e . Wa,dNo e NA
Howmg No- e s e SN NA
e othhd,awal 15500 | A e . . ‘ Da‘e &Energuatmn “,,01,04 ’1995 -
~ (m3/hr) e ; Case of Electric Pump) - T

iculars of the Proposed Well and Pumpi‘u§.~,Device:

Purpose of the Well Industnal

Approx. Stramer 0 00

Type of the Well Tube Well/Bonng

. Assembly Slze (For Tube 60 00

: Well) ' Length (For Tube Well) |
; Dlameter (For Dug Well) ;000 s Type of Pump to be Submersible
e Used:

H P of the Pump Operatlonal Devrce Electnc Motor

- Maximum A|lowab|e 2 00

; Maxrmum Allowable _

¢ Rate of Withdrawal - Runnig Hours Per

: (m3/hr.) - Day:

Max1mum Allowable An ali'Extractlon of Ground Water. 55800

_ Thls NO-ObjeCthH cerificate authorizes the owner apphcant (user) to smk a well in the location specxﬁed at Sl (2) for extraction of ground water at
! a rate not exceeding that as shown at SI. (3j), for Running Hours | day as shown at Sl. (3k), and for maximum aliowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observarice of the conditions stated overleaf.
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5/21/2021 NOC Application Form

Place:

. Date:

Yours Faithfully,
Slgnature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

: » No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this

certificate shall be made without pnor permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

authorization

For the purpose of measuring and recordihg the quantity of ground water extracted, every said user shall affix digital water flow meters

(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of

pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.

he rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

~1e concemed Authority reserves the right to stop extraction of ground water from the well due to quallty hazards or any other reasons, if the
situation so demands |

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at S. (2) and (3) of this certificate

:  shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
. = Incase, any of the particulars | information furnished by the applicant in his application for issuance of this reglstratlon is found to be incorrect
¢ during verification at any subsequent stage , this registration is liable for cancellation.

+ The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to :
this office on monthly basis -

+ Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be |nstalled/constructed at the minimum of 50 m distance from the pumping well through which ground water is belng
withdrawn. The diameter of the piezometer should be about 4" to 6”.
o The depth of the piezomieter should be same as is case of the pumping well from which ground wateris being'abstracted. If, more than
one piezometers are instalied the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as* Bl g
deeper ground water aquifer. monitoring. I
° No of plezometers to be constructed & Type of water level momtonng mechanism shall be .as per below table i B

Monmnng Mechamsm

Manual o DWLR wnth Telemetry

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required

ro <10 0 e ; 0
- PR B S e S

o The measuring ﬁengncy should be monthly and a(:duracy of measurement should be up to cm. the reported measurement should be ;
given in meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Dlgltal Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy. %
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.’
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezameter into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
“validation. ;
o The ground water quality has 1o be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
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52112021 . NOC Application Form

Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification. .
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
Any other condition(s) that may be imposed by the concerned Authority. ' .
In case, any of the particulars 1 information furnished by the applicant in his application for issuance of this permitis found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation. ’
Any other condition imposed by the concerned Authority. _
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific

conditions: ’ :

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired

quantity of water. '

ii) All industries shall be required to adopt latest water efiicient technologies so as to reduce dependence on ground water resources.

iif) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCly National Productivity Council (NPC) certified auditors and submit

egudit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at
ast 20% over the next three years through appropriate means,

“1v) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 .

Iday of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
at a minimurh distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of

the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP. 3

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute

ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives

etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is sfrictly prohibited.

vii) Industries which are likely fo cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
poliution. '

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will'be granted subject to the following specific conditions: ‘
i} In case of Infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate |
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii} Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose. ~ - .
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5/21/2021 . NOC Application Form
- GROUND WATER DEPARTMENT
- {Namami Gange & Rural Water Supply Department)

© Ministry of Jal Shakti
| Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulaﬁbn-Act, 2019.]
AUTHORIZATIONI NO-OBJECTION CERTIFICAT NO
VALID UP TO : 18/05/2026

e of the Applicant

SARABJIT SAINI

DSM SUGAR MEERGANJ A UNIT OF DHAMPUR SUGAR Lo -

ddress of the .
Applicant: i MILLS LIMITED, SINDHAULI ROAD, MEERGANJ, BAREILLY,
{UP
Company Name: DSM SUGAR MEERGANJ (A Unit of Dhampur Sugar Mills) : Company Address : Nagana Sadat Block -
: : Meerganj, Dlstt- Barellly
 Serial No. of Application | BRLY0421NIN0D29 ' " . Date of Submission ' 09/04/2021
Form ;: ‘
Spemmen Slgnature of the User'
Locatlon partlculars. .
. District Bareilly - . Block - MEERGANJ .
{ Plot No. : existing premises details attached _
MumclpahtyICorporatlon INA ) EN ? Ward No.

Holdmg No.

Rate of Wlthdrawal : 50.00 S Date of Energization (ln
- (m3/hr.) : Case of Electric Pump)

01/04/1995

Type of the well | Tube Well/Boring .~ . Purpose of the WeII

Assembly Slze (For Tube 60.00 = ) Approx. Stramer v 0.00
Well) _ i Length (For Tube Well)

Type of Pump to be . Submersible
Used: '

Drameter (For Dug Well)

H P. of the Pump Electnc Motor

: Operatlonal Devnce

: MaX|mum Allowable
¢ Runripg Hours Per
: Day:

Maxmum Allowable
Rate of Withdrawal
(m3lhr. :

i
§
:
i

Maxnmum Allowable dn ual Extraction of Ground Water. ; 18000

] Th|s No-ObJectlon ceitificate authorizes the owner apphcant (user) to smk a well in the location specuﬁed at Sl (2) for extractlon of ground water at
i a rate not exceeding that as shown at S. (3j), for Running Hours I day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
! water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.
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Place:

Date:

1S

NOC Application Form

Yours Faithfully,
"Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

- In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
: authorization )
¢ « For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter-has been extracted by the said user, until the contrary is proved.

e rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
;e concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situatonsodemands -, = +

-« In case of any change of ownership of the existing well, fresh registration has to be obtained.

: » No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate

i shall be made without prior permission of the Competent Authority. Any deviation in this regard shail lead to cancellation of this registration

i = In case, any of the particulars | information fumished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

; » The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The appllcant shall have to apply for renewal

| through a fresh application, at least ninety days prior to expiry of its validity.

+ » Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and zone tapped.of .
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to :

;  this office on monthly basis .
» Guidelines for Installation of Piezometers and their Monitoring B .

Piezometer is a borewell /tubewell used only for measuring the water level by Ioweringl(t‘he tape/ sounder or automatic water level measuring
equipment. it is also used to take water sample for water quality testing When ever needed. General guidelines for installation of p|ezometers are
as follows:

" The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reponed measurement should be

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being |
withdrawn. The diameter of the piezometer should be about 4" to 6".
The depth of the piezometer should be same as is case of the pumping well from which ground water is being.abstracted. If, more than :
one piezometers are installed the second piezometer should monitor the shallow ground water reglme It will facilitate shallow as well ag
deeper ground water aquifer monitoring.

No of plezometers to be constructed & Type of water level monltonng mechanlsm shall be as per below table

P 1 Monmnng Med'\amsm

: S.No Quantum of Ground water withdrawal (cum/day) ! No.of piezometers required :
i Manual DWLR WIth Telemetry
2 11- 50 . o T o o 1
; : - - 500. . I ; 1.. ;
: . 50 ....................... 2 2

given in meter upto two decimal.
For measurement of water level sounder or automatic water-level recorder (AWLR)/ Dlgltal Automatic water level recorder (DWLR) with

telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from%he surrounding tube wells has been stopped

for about four to six hours.

" All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the plezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation. -
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, :

213




sy

5/21/2021 - NOC Application Form

Groynd Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/ftube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
"« Any other condition(s) that may be imposed by the concemed Authority.
« In case, any of the particulars 1 information furnished by the applicant in his application for issuance of this pemul is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancelfation.
+ Any other condition imposed by the concerned Authority.
+ In case, any of the particulars | information fumished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:
+ (A) For Industrial User: No Objectlon Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
» i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.
_» i) Allindustries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources..
« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CHY/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
udit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at
15t 20% over the next three years through appropriate means.
: « "iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3
i « /day of ground water and. Monitoring of water leve! shall be done by the project proponent. The piezometer (observation well) shall be constructed
at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall bé the same as that of
. the pumping well/ weils. Monthly water level data shall be submitted online to the Ground Water Department, UP.
« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
:  ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pestlcldes/ insecticides, fertilizers, slaughter house, explosives
. etc)) shall store the harvested rain water in surface storage tanks for use in the industry.
i« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
© o vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

- (B) Infrastructural User: The No Objectlon Certificate for ground water abstraction vvillbe granted subject to the following specific conditions:
“« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
. (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results:
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
. » i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day.
. The water from STP shall be utilized for toilet flushing, car washing, gardening etc ’

This NOC is not authonzed by any Official. This should only be used for Preview purpose: * . . ;
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' GROUND WATER DEPARTMENT

' {Mamami Gange & Rural Water Supply Department)
Ministry of Jat Shakti
Governmert of Uttar Pradesh

Form 8 (C)

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulatibn Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICAT NO:

VALID UP TO : 18/05/2026

ame of the Appllcant . SARABJIT SAINI

" Address of the DSM SUGAR MEERGANJ A UNIT OF DHAMPUR SUGAR _ A

Applicant: ' MILLS LIMITED, SINDHAULI ROAD, MEERGANJ, BAREILLY,
fup

Company Name: ; DSM SUGAR MEERGANJ (A Unit of Dhampur Sugar Mills) : Company Address . Nagaria Sadat, Block -
: Meerganj, Dlstt- Barellly

09/04/2021

Serlal No of Appllcatlon BRLY0421NIN0030 " : Date of Submission
Form :

: Specrmen Srgnature of the User'

» Locatlon partlculars.

| Dlsmct Bare ,“y e Bk,).c_'_( I MEERGANJ .
: o No. | emtmg p— d;t;,'l;manached" e o R A — - . -
:‘Munlclpalrturéorporatron N - ‘ o ‘ WardNo ” | NA
: Ho.dmg o . o o s s e B | e NA s

oot W“hdrawal 500 T RITT R . . Daﬂt;bf Energ,zatlon . 01/04/2012
! (m3/hr.) _ 5 ’ " Case of Electric Pump) o e

: Particulars of the Proposed Well and Pumpirrg,‘Device:

“ Type of the Well ; Tube WeII/Bonng ) Purpose of the Well Industnal

: Assembly Srze (For Tube 60 00 ApPprox. Stramer 0.00

Well) o * Length (For Tube Wel)
. Diameter (For Dug Well) Type of Pump to be i Submersible

: Used:

Operauonal Device Electnc Motor

: H.P. of the Pump

\ Maxrmum Allowable Maxrmum Allowable 12.00
: Rate of Withdrawal " Runnigg Hours Per {

: (m3/hr) Day:

: Maxnmum AIIowabIe Extraction of Ground Water : 3650

Thls No—Objechon céftificate authorizes the owner apphcant (user) to smk a well in the Iocatlon specmed at Sl (2) for extractlon of ground water at
"t arate not exceeding that as shown at-Sl. (3j}, for Running Hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.
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: Place:
" Date:

: Yours Faithfully,
Signature of the Issuing Authority
and Designation

GENERAL CONDITIONS:

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated ‘at S (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization )
- For the purpose of measuring and recording the quantity of ground water exiracted, every said user shall affix digital water flow meters
(conforming to BIS/ 1S standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
he rate of exiraction of ground water from the well as shown in item 3(K) shall not exceed to the recorded rate from water meters
concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands +, * :
*» In case of any change of 6\7vnership of the existing well, fresh registration has to be obtained. ‘
« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate :
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
"« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
: during verification at any subsequent stage , this registration is liable for cancellation. '
« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.
» Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and zone tapped of
° piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis :

{ « Guidelines for installation of Piezometers and their Monitoring, .
Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring

equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”. _ ' ' :

o The depth of the piezometer should be same as is case of the pumping welt from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shaflow as well a&®
deeper ground water aquifer monitoring. :

° yo. of piezometers to be constructed & Type of water level monitoring mechanism §haﬂl‘lﬂpgv§vsm per below“twavplq:‘

: Monitiring Mechanism
S.No Quantumi of Ground water withdrawal (cum/day) e ——

1 ) o <10

2 11-50

3 . 50- 500 v
i L4 > 500 2 .0 2
o The measuring frequency should be monthly and accuracy of measurement should be Up"tb cm. the ”re’pvo‘r{ed measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy. LS
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
; ) for about four to six hours. : :
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
H provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation. ;
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) ,
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
213
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h
Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care off.
» Any other condition(s) that may be imposed by the concerned Authority. .
- In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation. '
» Any other condition imposed by the concerned Authority.
« Incase, any of the particulars | information fumished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:
« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions: ’ :
i » i) No Objection Certificate shall be granted only in such cases where local govemment water supply agencies are not able to supply the desired
quantity of water. _
« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
i « i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICC)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three. months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at
2ast 20% over the next three years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of approprigie water level manitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3
« /day of ground water and. Monitaring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed
" ataminimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of
- the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP. i
L. v) The proponent shall be required to. adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
. ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
|« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
-« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution. ’

~ » (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: !
i = 1) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate :
| (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results’
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
-« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day.
The water from STP shall be utifized for toilet flushing, car washing, gardening etc '

This NOC is not authorized by any Official. This should only be used for Preview purpgse.
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" OBSERVATIONS:
a) Impléme‘ntati()n_ status of the recommendations of adeguacy report.
nmendations may be collected from unit)
-are-installed at major consumption & discharge points. But for better
of usage of fresh water and generation of effluent more flowmeters as
adequacy/validation report are to be installed.
IL Some wateér from cooling tower blow down (after treatment of the blowdown) found to be
n. dif to horticulture without measurement. Rest majority of the water found to be’
e complete effluent is to be accounted for. .
S in’stall_ed additional MGF and ACF to meet the retention time as per norms. i
“of -aeration tank is still falling marginally short for the licensed capacity as
of the '_re‘port However, it was reported that 100 nos. of additionat diffuser units
are installed to increase aeration efficiency. ’
b) Implementation status of charter points (as indicated in above format) —
L - The Sulphate Removal System (SRS) is of very elementary type without any microsettler/
anaerobic filters or aerobic treatment. g
I The ffac;pry'is:inStalled with two boilers of 68.5 kg/cm2 pressure. Condensate Polishing Unit
(CPU) is not installed.
, c) Compliance status w.r.t. discharge norms
b , The effluent generation is 197.2 it/ton of cane with quality parameters is within the limits as
per.CPCB norms. The:quantity of discharge is very close to the prescribed limit. Though
' complying with the discharge norms but factory needs to improve keeping in the
nts: mentioned in a) & b) above and avoid discharge of cooling tower blow down
iculture purpose. . _
DATIONS: ‘ T e
specifically indicate compliance w.r.t. observations made in above 3 sections of
vations along with additional recommendatlons if any) e
fluent generatlon is 197.2 It/ton of cane with quality parameters is within the limits as '
norms_but the quantity of discharge Is very close to the prescribed limit. The
ould explore the means to minimize the same. : ' |
should be standardized.

.

-2

: TC. 12 v. Vibhuti Khand,
g Gomt} Nagar, Lucknow-226010
28,2720091,2720081 Phone: 0522- 2720831,2720828, 2720691, 2720681
e-mail; info@uppcb.com
Web Site: www.uppch.com
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. 3. Since factory is installed with bollers of 68.5 kg/cm2 pressure and treated effluent discharge
v i is also q’r_i,h»ig‘h"e'rf;'s"ide, the factory may install CPU for recycling of condensate to boiler for
better water usage management and reduction in the guantity of effluent generation. ’ \
4, The cornp!eté‘éffluent of all the routes Is to come to ETP and then only to be discharged for '
irrigation purpdse for proper accounting of the discharge.
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dhampur

Dhampur Sugar Mills Limited

Unit : Rajpura

Pin Code : 243 727 (U.P)

. .—.E-mail : dsmrajpura@dhampur.com

Himfau% W& H4gs90 -7 /ST1-047 /2020 i 03.08.2020 m'\‘mf T3
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FLOW METERS AT RECOMMONED PLA
OLLOW THEIR SUGGESTION,

CES, AS PER NSI TEAM ADVICE TO REDUCE MORE

RIGATION BY TREATED MEASURED WATER ALWAYS AND FOR FUTURE WE ASSURE YOU

NSTALL C.P.U,

WATER NORMS WELL IN LIMIT WE ARE INCREASING AERATION TANK CAPACITY AS SAID

CONSUMPTION WILL BE REDUCED BY INSTALLING CPU AND SOME FLOW METERS WHERE

LATION WILL HELP TO. MAINTAIN OUR DISCHARGE

2 D.LAMELLA CLARIFIER AND IT IS WORKING WELL FORS.R.S. _"
'3 NDENSATE WATER AND REDUCING FRESH WATER CONSUMPTION, PLANNING TO INSTALL

VALI.‘,_YEFFLUENT.WILL BE ROUTED THROUGH ETP AND DISHCHARGE WILL BE USED FOR-

TICULTURE_ BY MEAURING THROUGH [FLOWMETERS. SAME_THING WE ARE PRESENTLY
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- Id :- corporal ce@dnamy
E-mall Website :-wwiv.dhamp

Vill. & P.O. : Rajpura, Distt. Sambhal

CIN No. : L15249UP1933PLC000511

Regd. Offica :- Dhampur Sugar Mills Lid., Near Riy Stafion, Dhampur (Synor) U.P; 246761 "

Tel. : +'91-5836-239055, Fax : 239054
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. AVEXURE * R /A

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 35 of 2015
(M.A. No. 348 of 2015 & M.A. No. 349 of 2015)

IN THE MATTER OF:-
Shailesh Singh Vs. M/s D.S.M. Sugar Distillery Division & Ors.

CORAM: HON’BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON
HON’BLE PROF. A.R. YOUSUF, EXPERT MEMBER
HON’BLE MR. BIKRAM SINGH SAJWAN, EXPERT MEMBER

Present: Applicant: Mr. Mahesh Shrivastava, Adv.
Respondent No. 1: Mr. Yash Pal, Adv.
Respondent No.2&3: Mr. Pradeep Misra & Mr. Daleep Kr Dhyani
"Respondent No.4: Mr. Raj Kumar, Adv & Mr. S.L Gundli, SLO

Respondent No.5&6: Ms. Savitri Pandey, Adv.

Date and Orders of the Tribunal

Remarks '

Item No

We have heard the Le;arnei’"' sounsel appearing for

12
i

parties. The report of the Joint Inspectios am has been

filed on record. In terms “of this report the DSM Sugar

th capacity of 24000 KL was d

Further iﬁore,“ there was circuiting at the

ét was not equipped with

acoustic enclosure.

The Learned Counsel appearing for the industries
submits that they will be conducting effective steps in
terms of the recommendation made.

Further %he Applicant contended that the
Groundwater has been polluted to the extent that the
poi:)ulation of the nearby localities is suffering from Cancer

and some other diseases. It is their contention that there




162

is serious air pollution. Allegations made by the Applicant
are of course denied by the industry respondents. In the
circumstances afore-stated §ve direct that this industry
shall be closed forthwith. However,: industry has liberty to
take remedial measures and apply to the Joint Inspection
Team for a fresh inspection. The inspection would be
conducted by the Joint Inspection Team only in
furtherance to the order of the Tribunal. Recommendation

A

of the Joint Inspection Team then would be placed before

the Tribunal. Liberty to the Respondent industry to move

achievement of the prescribed standard respect of its

effluent as per the prescribed norms: and carrying out

rectification of various defects and deficie

in the inspection. Both Sugar and Distillery

T .
;i:m remain closed. . . oo CT \
me‘_:» Wlth the %bOVe dlreCtIOI'lS theorlg]_n A%llcatlon

RN
. LN

par s

No. 35 of 2014:% well as all other M.A. No. 348 of 2015
f2015 are disﬁ@sed of.

+ ALiberty to Applicént to move as praye

(B.S. Sajwan)
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

REVIEW APPLICATION NO. 13 OF 2015
IN
ORIGINAL APPLICATION NO. 35 OF 2015

IN THE MATTER OF:

M/s. DSM ‘Sugar Distillery Division, -
Asmoli, District Sambhal,
Uttar Pradesh.

- .....Applicant -
Versus

1.

ahagun Mascot,

blic, Dist. Ghaziabad,
2 ollution Control Officer . .

hal (Uttar Pradesh) ™
3 Secretary, Uttar Pradesh Pollution Control Board

(UPPCB), Pick-up Bhawan, 3 Floor,
Gomti Nagar, Eucknow,
Uttar Pradesh-226010.

4. Chairman/Secretary, Central Pollution Control Board,
(CPCB), “Parivesh Bhawan”, East Arjun Nagar,
' oma Court, Shahdara, .

, Moradabad Division,
Moradabad-,aUttar Pradesh-243003.
6. District Mag1strate Dist. Sambhal,
Uttar Pradesh-224201.
% T Respondents

¥

COUNSEL FOR APPELLANTS:

Mr. Chetan Sharma, Sr. Adv., with Mr. A.A. Aron, Advocate for
the DSM. '




COUNSEL FOR RESPONDENTS:
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JUDGMENT

PRESENT: .
Hon’ble Mr. Justice Swatanter Kumar (Chairperson)
Hon’ble Mr. Justice M.S. Nambiar (Judicial Member)
Hon’ble Dr. D.K. Agrawal (Expert Member)
Hon’ble Prof. A.R. Yousuf (Expert Member)
Hon’ble Mr ‘Ranjan Chatterjee (Expert Member)
P Reserved on: 22" September, 2015
Pronounced on: 10t December, 2015

1. Whe e "the Judgment is allowed to be pubhshed on the net? -

.
il

Tribunal in O.A, No. 35 of 2015 under Section 18(1) read with

Sections 14, 15, 16 and 17 of the National Green Tribunal Act,

2010 (for short ‘NGT Act’) praying that M/s. DSM Sugar Distillery

Division, Asmo n Sambhal District of Uttar Rradesh (for short ‘the
Review Applica’x}njt’)m Was a seriously polluting industry. It was
operating c‘ontréiﬁr to the terms and conditions of its consent order.
For a long period of time, it had been discharging the poisonous

smoke in the atmosphere, u*treated effluents on the land, both

inside and outside of its premises. The Unit had polluted the

surrounding area as well as the ground water, besides adversely

affecting the top layer of soil of the earth. It was extracting ground
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water through tube well, illegally and in a completely unauthorized
manner. Officers of the Central Pollution Control Board (for short
‘CPCB’) had conducted inspection on 20% May, 2014 and found
that the Unit was violating the prescribed norms. In these
circumstances,rthe applicant had prayed for a deterrent action to be

taken against the sugar distillery division of the Review Applicant.

2. Replies by all the respondents were filed to the main
application and the review applicant vehemently contested the
contentions ﬁled by thé respondents in their replies. Certain‘
additional documents were also filed by the applicant showing that
various,peré,‘o.nf!s‘ had suffered differenf diseases as a resﬁljc of the

polluted water.

1e pendency of the application, vide order-dated 26th

o

February, ’2015 the Tribunal had constituted an Expert Team (the

Joint Inspectlbn Team’) consisting of the officers of the CPCB and
the Uttar Pradesh Pollution Control Board (for short ‘UPPCB)) to
conduct an inspection of the premises of the sugar and distillery
unit. On 24t Mjarch, 2015, the Joint Inspec&ion Team conducted
the inspection, on Which day, the sugar unit was in operation while
the distillery unit was closed. The Joint Inspection Team submitted
its report to the Tribunal on 16t April, 2015. In this report, various
" deficiencies were pointed out.  Inter alia, it was stated that the ETP
was. not meeting the prescribed standards of TSS for disposal on

land. The Treated Effluents Storage Tank was also not meeting the

stipulated norms of effluent disposal on land with respect to TSS
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and BOD parameters. Short circuiting at Primary Clarifier was
observed. The unit was to install pressure sand filter before
starting of the cane crushing season which had not beén done. The
ETP was operational for 23 days as against one month before
commencement of the cane crushing season as per records. Excess
fugitive emissioné were observed at the bagasse handling and
storage area. The DG Set with capacity of 650 KVA was not
equipped ;;xrith acoustic enclosures and stack height was not proper.
As many as- téﬁ?”/recommendations were meide by the Joint
Inspection,Tgf'aﬁ;i‘\fJ Under the observation head, certain dcﬁciencies
were po1ntedoutand the Unit was required to comply with them in

relation tothe diStill_ery unit which was not operative at that time.

4. On the ba31s of the report of the Joint Inspection 'Tearh dated

24th March ‘;N,Oylvla‘S\,*the Tribunal on 23t April, 2015 cﬁrecte'ci closure* . “ras

of the Unit & ':iba‘ssed the following order:

“We have heard the Learned Counsel appearing for
parties. The report of the Joint Inspection Team has been
filed on record. In terms of this report the DSM Sugar
Distillery Division unit is not adhering to the prescribed
norms. The sample collected and analyzed by the Joint
Inspection. Team is beyond the prescribed limits for
different parameters. It is further stat®d that treated
effluent from ETP is not meeting the criteria for the BOD
and TSS for disposal on land. The treated effluent storage
tank with capacity of 24000 KL was damaged.

Furthermore, there was short circuiting at the primary
clarifier Unit. DG set was not equipped with acoustic

enclosure.
’ The Learned Counsel appearing for the industries
submits that they will conducting effective steps in

terms of the recommendation made.

Further the Applicant contended that the Groundwater
has been polluted to the extent that the population of the
nearby localities is suffering from Cancer and some other
diseases. It is their contention that there is serious air
pollution. Allegations made by the Applicant are of course

4
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denied by the industry respondents. In the
circumstances afore-stated we direct that this industry
shall be closed forthwith. However, industry has liberty
to take remedial measures and apply to the Joint
Inspection Team for a fresh inspection. The inspection
would be conducted by the Joint Inspection Team only in
furtherance to the order of the  Tribunal.
Recommendation of the Joint Inspection Team then
would be placed before the Tribunal. Liberty to the
Respondent industry to move the Tribunal for seeking
permission to operate after achievement of the prescribed
standards in respect of its effluent as per the prescribed
norms and carrying out rectification of various defects
and “-deficiencies pointed out in the inspection. Both
Sugar and Distillery units will remain closed.
With the above directions the Original Application No. 35
of 2014 as well as all other M.A. No. 348 of 2015 and
No. .349 of 2015 are disposed of. L1berty to
Apphcant 0 move as prayed.” .

5. After d1sposal of the Main Apphcatlon No. 35/2015 by the
above order the distillery unit filed a Review App11cat1on No.

13/2015 seeklng review of the order dated 23 Apr11 2015 and

Joint Inspection:f::*flfeérn as well as the UPPCB.

6. Notice of the Review Application were issued to the non-
applicants, who filed their replies to the reziew application and
contested that the unit should not be permitted to recommence its

production.

7. In the Review Application, it was submitted that the Review
Applicant undertakes to remo%e all the deficiencies as pointed out
in the order of the Tribunal dated 23 April, 2015 and the Unit
would take prier approval before operating its sugar unit in the next

cane crushing season. According to the Review Applicant, it had

5
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complied with all the recommendations made in the report of the
Joint Inspection Team. It is stated that the press mud lying in the
unlined area at the time of inspection was observed in the Sugar
unit which is actually the production point of press mud from
where it is reg1.ﬂar1y shifted to Bio Composting Yard of the Distillery
unit which is duly lined consisting of a layer of Sand Bend, HDPE
Sheet, PCC and Brick lining. The 'ereated effluent from the sugar
unit is fulijr utilized for irrigation by the nearby farmers and there is

no discharge by the industry. There are two RO Units of 500

m?3/day capa01ty“ and one of such RO is sufficient and adequate to

handle thev sie;_methanated spent wash. As such, there was no
deﬁcien‘cy;rénd{ the unit should be permitted to operate. The

Ethanol: Blendlng Programme (EBP) ensures compliance to the

policy of the );vaefnment of India and ensures proper benefits.

8. After fili gof the review application, the Joint Inspection Team

conducted inspeetio‘n twice, once on 14th May, 2015 and other on
20t August, 2015. In those inspections, the Joint Inspection Team
made the following observations, recommendations and compliance

thereof: v

Observations, Recommendatxons & Compliances as per Joint Inspection
conducted on 14.05.2015 & Report submitted on 28.05.2015

Observatlons Recommendations Complied/ Not
Complied
- The Unit was utilising | - Flexible piping system needs | - Fully Complied
flexible piping for connecting | to _ be discontinued and

the flow meter to the storage perr&anent arrangements to
lagoon for carrying raw spent | be made.
wash.

- The Unit has got aero tillers ) .
(02 Nos) and JCB for| Manual Spraying of spent | - Fully Complied

carrying out bio- composting wash over the windrows is

S e,
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operations, however manual
spraying of spent wash over
the windrows were observed.

- The PH of MEE concentrate
was observed to be taken to
Bio composting process and
the same is to be taken care
of.

- Analysis results indicate

that BOD removal efficiency
of the bio digester is 89%
while COD removal»~‘efﬁ01ency
of i

the

required to be discontinued.

- The PH of MEE concentrate
taken to bio compost needs to
be taken care of.

- The BOD removal efficiency
of the bio digester is 89%
which is acceptable while
COD removal efficiency is 65%
which needs to be improved.

- Unit needs
monitor the

to regularly
ground water

- Fully Complied

- Fully Complied

- Fully Complied

however ] COD quality and more number of
contamin: 1s observed in | piezometric wells shall be
‘nitrate value | installed. |
p is also on "
the high (Drmkmg
water standar 5mg/1).
is not possible to reach to a
conclusion regarding the
source of contaminations the
Piezometers are recently
drilled and further studies
needs to be taken.
%

Observations & ecommendations as per Joint Inspection conducted on
20.08.2015 & Report submitted on 21.09.2015

Observations

Recommendations

- During the visit, the distillery unit
since
in compliance to the
protocol  for monsoo?

was not in
13.07.2015,
CPCB

closure.

operation

- The unit was having main 2
capacity,

lagoons of 10,000 m3

each for the storage of

methanated spent wash & RO
concentrate

MEE
The

reject and

respectively. lagoons

]

bio-

for

- Distillery unit to take necessary measures
to reduce the volume of spent wash stored
in two lagoons as per the consent order.

PRC—
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storage of spent wash were found
filled almost to the brim with spent
wash, though the consent condition
specified the storage limit up to
5000 m3 capacity.

- It was observed that a soil mined
pit which is a part of a barren
private land, around 100 m from
road is filled to some part with dark
brown coloured effluent with
organic smell and resembling
distillery spent wash.

v

- Regarding this spent wash found
lying outside the premises of the

industry, the industry
representative; ormed that they
have not discharged any spent
wash out e premises and are

not aware

‘the effluent stored in
the soil-mined pit.

- After another 1nspect10n on
22.08.2015, it was' found that a
drain is' p ‘ smg behind the sugar
mill. The drain finally meets the
Saut river. Howevér, no by-pass
arrangement - ‘or © spent-wash
discharge dIStlHCI‘y unit into
the drain observed. Samples
were collecte m the drain and
as per the analysis, the pH of the
sample is neutraliand the level of
COD, BOD, TDS and Chlorides
indicates that there is no
contamination of the Drain with
spent wash.

- The fly-ash in th sugar mill was
not stored properly and it was also
observed at low"':ljring area near
primary school Asmoli.

- The joint inspection could not
observe disposal of spent wash or
black spot at any of the place
visited.

- The soil samples collected fro
the mined pit and the control site
nearby indicate contamination of
soil by storage of spént wash. Two
soil samples from the agricultural
field shows higher values of
potassium, calcium and

- Urgent measures are required to be taken
to collect and treat the spent wash dumped
in mined pits to prevent ground water
pollution.

- The exact source of illegally dumped
spent wash in the soil mined pits needs to
be identified by further investigation.

%

- The Fly ash needs to be stored properly
and storage arrangement needs improved

| by better house-keeping.

- Urgent measures are required to be taken
to collect and treat the spent wash dumped
in mined pits to prevent ground water
pollution.

s n.,,,”‘\_‘
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conductivity but it cannot be
ascertained whether the increase in
it is due to the spent wash.

- Two samples (one from piezometer
installed near bio compost area and
the other from bio-digester area)
both show COD contamination and
1 sample (piezometer near bio-
digester in distillery unit) shows
marginal phosphate contamination.

- Unit needs to regulérly monitor the
ground water quality and more number of
piezometric wells shall be installed.

- Soil analysis shows that distillery
spent wash has been stored at the
soil mined pit at ‘Ahrola Mafi’ and
has impacted the soil of the mined
pits. The analysis results of the soil
samples from other locations do
not ascertain contamination from
spent wash and storage/ discharge
as not observed in
ng the visits.

- Urgent measures are required to be taken
to collect and treat the spent wash dumped
in mined pits to prevent ground water
pollution. %

these locations®

9. The Ob‘seifvfati\On of the Joint In’,spection Team that further

investigation could be done to find out the exact source of illegally

nt wash would be of no help to the industry inasmuch

as the othga d?uments, the Local Commissioner’s Report and lack y

S w"’»”m‘

ion by the industry which unquestionably would

discharge such klndof effluents.

From the above reports, it would appear that the industry is

majorly complying with the recommendations made by the Joint

; .
~.In that sense, the unit has now become

Inspection Te

compliant and re is a possibility that claim of the industry that it

would not disché’rge untreated effluents or store any spent wash or

press mud in and around its premises, which would cause ground
water or environmental pollutig;n, could be accepted. But in spite of
this, it cannot be disputed that the Review Applicant was a
polluting i‘nd‘ustry for all this past period. It is the only distillery

unit situated in that district within 15 kilometers circumference.

9
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The sugar and/or distillery unit has discharge of a trade effluent
that contains abnormal values for specific parameters like pH, SS,
BOD, COD, TSS, MLSS, MLVSS and oil and grease on the one hand
while on the other the release /storage of semi-solid substances,
including, speﬁt wash etc. would contain organic matters, organic
carbon, Na, K, Ca and Mg with values beyond set limits. The

applicant had placed in its main petition as well as in this

application, documents to show that the Review Applicant industry

was storing spent’ Wash,. sludge in the open field areas inside its’

as outside for yeérs altogether and that had

premises as we
polluted theground water, surface water bodies and the soil of the
area in- questlon The applicant in the main application has also

stated thaten "4£h"k‘lJune, 2015 at about 3.30 p.m., 3 kms away from

the mill Vint Asmoh,Sambhal District, U.P., the dry ponds were filled

with dark"~thid ¢ "substances which was filled in by the industry
through tankers. They captured videos, pictures, photographs of
the black liquid ' thrown by the mill. They have annexed

photographs of the back side of the mill showing deposit of such

substances. It.i “also stated that fly ash froin the mill has been
stored in huge&;rj‘;qliéntities inside and outside the boundary walls.
This was dlsputed by the Review Applicant. According to them they
had not thrownykthe spent wash. This spent wash was stated to be
stored at Ahlora Mafi and other places. Further, according to the

Review Applicant, these wastes could be thrown by even other

industries.

10
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10. | In the report of the Joint Inspection Team dated 20% August,
2015 it was noticed that a soil mined pit, part of a barren private
land around 100 meters from the road was filled to séme part with
dark brown colour effluent with organic smell and resembling
distillery spent‘was.h. The lagoons for storage of spent wash was
found filled almost to the brim with spent wash while as per the
consent conditions, the spent wash should not be stored more than

the red mark in the lagoon. On 22»d August, 2015, the Joint

Inspection Teamnot1ced that the drain is passihg behind sugar mill

which also carnes domestic waste water generated from the

residentiél colony of sugar factory. However, no_ byepass

arrangenieii’t" for ;’é«pent wash discharge from distillery unit into the

drain was served This drain finally met the Saut River. It was

also obséwegi,, that .fhe fly ash in Sugar mill was not stored properly.

The fly ash \;;vas:;"‘fiobserved at low lying areas near primary school,
Asmoli. The 'soil in' the mined pit showed very high parameters in
regard to the TSS—6310, COD-64,275, BOD-29,005, TSD-69,200,
CL-3875, CA-891, Na-626, K-2151 and Po#P—lOS. The Joint
Inspection Team noticed that the colour of tl‘te effluents was dark
brown, and its‘f&f"bther characteristics and parameters formed are
typical of the fact thaf the stored effluent is distillery spent wash
diluted with ra1n The Inspection Team has also noticed that the
ground water samples collecteg from and around the industry upon

analysis were found to be within parameters except two:

(1) Near the Bio-compost yard, which showed COD

contamination;

.
L
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(2) Near the Bio-digester in distillery Unit showing phosphate

contamination.

In its findings, the Joint Inspection Team recorded that it could be

inferred that distillery spent wash has been illegally dumped .

through tankers at the soil mine pit. It is quite away, nearly 15
kms away from the mill of the Review Applicant. Immediate
measures were required to be taken to prevent ground water

A

contamination. Other places discharge of spent wash was not

noticed. Wa_ter o

pass arrangement was noticed. The sugar mill was not in operation

at the time ,’Ts\pection. Even the distillery was not in operation. It
was d1rected that the distillery unit should take nécessary

measures to i%e‘du‘ce the volume of spent wash stored from' 10,000

metric cube ‘each in two lagoons to 5000 metric cube ‘each as per

consent orders... - -

11. At this stagg We may also noticc that the Local }Commissioner
appointed by the Tribunal had visited the areas shown in the
photographs on ‘12th June, 2015. The Commissioner could identify
some of the photographs while others he colld not. The places
behind the sugarmlll were found to be identical to the photographs
placed on récof&. The Photograph ‘B’ at page 45 was also found to
be correct inasmuch as the liquid in the channel was coming from
the hole in the wall of the unit% This was kitchen wash next to the
quarters of the mill. At Photograph B’ at page 46 found to be
correct. Tho ﬂy‘ ash as well as baggage stock was found as depicted

in the photograph. It was claimed that it was part of the Unit’s

12

ond and drain were not contaminated. No by-
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lanci‘. Photographs A, B and C at page 51 were found to be correct
by the Local Commissioner. However, black spots were visible on
the ground though there was no water or liquid foun(;l there. The
fly ash was found to have been stored on the land of the company
as well as outéide. The Commissioner did not notice any other

discharge.

Upon. proper analysis of the above documents filed by the

parties, the inspection report and the analysis report, it is clear that

the Review A ." licant’s industry had been causing serious pollution
particulalfiy of: thie'ground water and soil itself. The soil analysis
shows cqntamiﬁa‘tion. The fly ash eveﬁ of now has not be'"en stored

in accojrdéfr}cé with rules. The industry had been polhiting for

years. It 1.s“£orilvy'é1ffter the CPCB issued directions to the ir’i:dustry to

improve an ‘pifovide appropriate anti-pollution devices and bring"

1s its effluents that the industry became compliant.

It was even stormg the spent wash, sludge and fly ash anywhere
and everywhere including its own premises. It is an industry
generating slud‘g,ke’ effluent and waste and is termed ‘highly polluting
industry’ or ‘an ',"’ifndustry in Red category’. ® There lies onerous
responsibility upon an industry to carry on its business activities of
sugar manhfacfﬁring and distillery in a manner which is strictly in
consonance with the terms and conditions of the consent order and
the parameters of its efﬂuen% are strictly within the prescribed
limits. The unit now claims to have become a zero discharge unit

by recycling its effluents. The correction process has started only

after institution of the petition No. 35/2015 and the Joint

13
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Insﬁection Team or1 20th August, 2015 and 22nd August, 2015 has
found the unit to be complying. There are certain minor,
deficiencies which the industry has undertaken to cornplete at the
earliest and in any case before it starts its operations. In this view
of the matter Wé would accept the prayer of the unit to perrnit them
to operate strictly in accordance with the conditions of the consent
order, compliance to the directions given by the Joint Inspection

Team and in accordance with the law but the industry cannot be

permitted to carry on its activities without paying for the pollution

that it caused over the years to the ground ‘water, soil and
indiscrimiﬁé*i’rfé\;dumping of fly ash, spent wash, sludge and its
effluents. The piea raised by the industry is that there are other

industries around the place where incriminating materials have

been found a%riﬁ{pollutants noticed. In support of its contentions, it

has also filed amap on record. This contention is without any

substance. :‘::\FirStly, there is no sugar and distillery unit together
anywhere near the Review Applicant’s industry. Secondly, the other
distillery and the paper mills located are failing in the revenue
estates of the different districts and are much§beyond 15 kms from
the spots from ;’{W}h‘ere the pollutants have been noticed. There is
sufficient rnatefjél before the Tribunal to come to the conclusion
that these incrirninating materials have been dumped by this
industry. Admittedly, it had no proper anti-pollution devices in

place prior to the directions issued by the CPCB and thus, the onus

to show as to where was it storing its spent wash, fly ash, sludge

and other pollutants admittedly generated during its process, was

-
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upon it. Even when it is indiscriminately throwing these materials
on its own land, still such material are bound to affect the quality of

the ground water and cause environmental pollution.

12. The Review Applicant is a distillery unit. In normal course of
business such industry is termed as a highly polluting industry. On
one hand, there is a statutory obligation upon this industry to carry
on its activity strictly in accordance with prescribed standards,
while on the othqgﬁhand, in the interest of environment, strict vigil
is to be malntalned bver such industry by the regulatory
authoritie‘s.f_ L1ke ;e’iny other case, contention in this case has also
been rais,e;vi:‘,yin]:re‘_gard to burden of prc;'"of in relation to pdllution or
environrﬁef&ai (iegradation resulting from carrying on of thé

distillery manufacturmg activity by. the Review Applicant. Cértainly,

there is n spemﬁc provision in the NGT Act which provides for

discharge of us between the parties to the lis. The provisions of

the Indian Evidehqé'Act, 1872 are stricto sensu not applicable to the
proceedings before this Tribunal. Section 20 of the NGT Act requires
the Tribunal to decide cases with reference to three settled

principles of ':v(';f.,nyironmental jurisprudencg i.e. Sustainable
Development, ﬁfécau~tionaw Principle and Polluter Pays Principle.
In our conéidefé';i view, the substantive onus would be upon the
industry to show that it is operating its business in accordance with
the prescribed norms, conditi%ls of the consent order and/or not
causing pollution to the environment. This aspect of the matter

need not detain us any further as a Bench of the Tribunal has

discussed the entire law relating to onus and application of the

15
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‘Strict Liability Principle’ to environmental cases at some length in
the case of Krishan Kant Singh v. M/s. Triveni Engg. Industries Ltd.,
Original Application No. 317 of 2014 pronounced on the same day,
wherein the court held as under:

“8. Omne of the main contentions raised before the
Tribunal, more often than not, is ‘on whom lies the
burden of proof in environmental cases’? This question to
some extent even arises in the present case as well.
Thus, we shall first proceed to examine the application
and ‘extent of the ‘principle of onus of proof in
environmental cases. The Environment (Protection) Act,
1986 (for s the ‘Act of 1986°) was enacted to provide
for the otection and improvement of the environment
connected therewith. The purpose was to
decisions that were taken at the United

: Water (Prevention and Control of PoIlutibn)
- short the ‘Water Act), in its preamble states

ss of water while notlclng that_it- was -

prov1de prevention and control of ‘water L s
ilarly, the preamble to the provisions of the o
i and Control of Pollution) Act, 1981 (for a
't) also states that it is an Act to provide

on, control and abatement of air pollution

and for establishment of Boards with powers and

functions relating thereto and for matters connected

therewith.

Unde the Act of 1986, in terms of Section 3,
ment is required to take Buch measures
ecessary or expedient for the purpose of
d improving the quality of the environment
as preventing, controlling and abating
environmental pollut1on Section 5 vests the Central
Government with very wide powers of rigorous
consequences, enabling it to issue directions in exercise
! of these powers and performance of its functions under
the Act and such directions could relate to closure,
prohibition or regulation 'of any industry, operation or

process, or even stoppage or regulation of supply of

electricity or water or any other service to such industry.

- Under the provisions of this Act and the Environmental

Clearance Regulations, 2006, project or activities

specified in the Schedule thereto can be commenced and

16
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or completed only with prior Environmental Clearance
~ granted by the competent authority.
10. Both Air Act and Water Act contain prohibitory,
regulatory and punitive provisions. Section 25 of the
Water Act mandates that no person shall, without the
previous consent of the State Board establish or take any
steps to establish any industry, operation or process or
any treatment and disposal system or any extension or
addition thereto, which is likely to discharge sewage or
trade effluent into the stream or well or sewer or on land.
It further even prohibits any person from bringing into
use any new or altered outlet for the discharge of sewage
or to make any new discharge of sewage except with the
consent of the Board and subject to provisiéns of the Act.
The Board constituted under this Act has to perform
various functions as stipulated under Sections 16 & 17 of
nd to prescribe and lay down standards of

contro f; pollutlon and in fact that there is no pollutlon
of river, water bodies, ground water or any other water
bodies etc. The Water Act was amended by the amending
Act 53 .of 1988, to provide the Board with proper

d1rect10nsv,,of very serious nature, including closure of an
industry and disconnection of essential supplies to- it.as
envis: qnder Section 5 of the Act of 1986. : S

in the netified air pollution control area. Section 21 of the

Act proh1b1ts -any person from establishing and operating

any industrial plant in an air pollution control area,

without the previous consent of the State Board and

subject to provisions of Section 21. Sections 16 and 17 of

the Air Act enumerates the functions of the Central

Board and the State Board respectively, of which one of

the paramount function is to lay down sthndards for the

quality of air and standards for emission of air

pollutants. - The consent to be granted by the Boards

necessarlly has to require any person to release only that

much emission which would be within the prescribed

limits, thus, preventing air pollutlon and consequently

various health hazards. Like Section 33A of the Water
¥ Act, Section 31A of the Air Act was introduced by the
! amendment Act 47 of 1947 which vested the Board with
power to issue directions of closure, prohibition or

regulation of any industry, operation or process or

disconnection of essential supplies to an industry or a

plant.

17
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11. All the above Acts and their provisions clearly

- demonstrate the legislative intent to  prohibit
establishment or carrying on of any activity like
industrial, manufacturing or any other activity, carrying
of which would result in toxic emissions in the air,
discharge of sewage or trade effluent on the land or water
or if it falls within the air controlled area.

The purpose is two-fold; one to completely regulate
such activity and the other to ensure prevention and
control of pollution and restoration of environment. A
person could carry on or establish any industry or other
activities only with the previous consent of the respective
Boards. The consent is contemplated at both stages i.e.
at the stage of establishing such industry,*plant, etc. as
well as at the time of operationalization of the plant. The
industry so established would carry on such activity only

i g‘td the conditions of the order of the consent
1ss1on and discharge of effluent or sewage has

In e1ther event, the responsibility is exclus1ve1y
e person or industry to comply with the law and
to demonstrate at all relevant times that it continues to
th those directions and laws in force.

of the Fundamental Duty imposed under Article 51(A) .(g)
of the Constitution of India, which imposes a
constitutional duty upon every citizen of India to protect
and improve the natural environment including forests,
lakes, rivers and wildlife and to have compassion for
living creatures. For a citizen to claim enforcement of the
Fundamental Right to a decent and clean environment
fer Article 21 of the Consfitution and to
State to discharge its constitutional
within the ambit of Article 48A, the citizen
has to keep in mind that the expectation of framers of the
Constitution was also that the citizens would perform
their constitutional duty for the protection of the
environment.

13. The cumulative effe&t of the above Constitutional
and statutory provisions is that there would be definite
liability upon the person who intends to alter the
environmental conditions by his activity or a project, to
‘maintain the requisite parameters and ensure that there
g are no adverse impacts upon the environment and
5 ecology, particularly as defined under the Act of 1986.
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This in a way is sufficiently indicative of the application
of Rule of Strict Liability.

14. The Rule of ‘No Fault’ or ‘Strict Liability’ was
enunciated by the House of Lords in the case of Rylands
v. Fletcher, (1868) L.R. 3 H.L. 330, wherein it was stated
that if the defendant was not negligent or rather, even if
the defendant did not intentionally cause the harm, he
could still be held liable under this Rule for the damage
or adverse impact of his activity. To succeed in such an
action in tort, the claimant was expected to show:

1. That the defendant brought something onto his land;
2. That the defendant made a "non-natural use" of his
land (per Lord Cairns, LC); *

3. The thing was something likely to do mischief if it
escaped; -

4. The thing d1d escape and cause damage

tionale behind the rule of Strict L1ab111ty is
that the activity going within its fold are those entailing
extraordmary risk to others, either in seriousness or the
frequency of the harm threatened. Extending the basis of
such liability, Blackburn, J. held as-under:

“We thlnk that the rule of law is, that the person who for
his own .purposes brings on his lands and keeps there
anyt ng likely to do mischief if it escapes, must keep it
in at his. peril, and if he does not do so, is prima facie
answers ble for all the damage which is the natural
consequence of its escape. He can excuse himself by e
showmg that the escape was owing to the plaintiff's S
‘rf perhaps that the consequence was of vis
major, or the act of god; but as nothing of this sort exists
here, it is wnnecessary to inquire what excuse would be
sufficient.”

In the recent past, there has been a basic shift in
the approach to environment protection. Earlier, the
concept was based on the ‘Assimilative Capacity’ Rule as
is evident from Principle 6 of the Stockh8lm Declaration
of United Nations Conference on Human Environment in
1972. This pr1n01p1e assumed that science could provide
policy makers with the information and means necessary
to avoid: encroaching upon the capacity of the
environment to assimilative impacts and it also presumes
that relevant technical expertise would be available when
' environmental harm was, predicted and there would be
sufficient time to avoid $such harm. Under the 11t
Principle of the United Nations General Assembly
Resolution on World Charter for Nature, 1982, the
emphasis shifted to the Precautionary Principle’, which
was then reiterated in the Rio Conference of 1992 in its
Principle No. 15. The inadequacy of science is the real
basis that has lead to the Precautionary Principle’. It is
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based on the theory that it is better to err on the side of
- caution and prevent environmental harm which may
indeed become irreversible.

The Precautionary Principle suggests that where
there is identifiable risk of serious or irreversible harm,
including, for example, extinction of species, widespread
toxic pollution, in major threats to essential ecological
processes, it may be appropriate to place the burden of
proof on the person or the entity proposing the activity
that is potentially harmful to the environment. In the
event of uncertainty, presumption should operate in
favour of environmental protection and primary onus
would shift in light of the presumption in favour of the
environment and statutory obligation of tHe industry as
afore referred. The test to be applied is that of a
‘reasonable person’. - :

‘Precautionary Principle’ thus, demonstrates
1. activity which poses danger and threat to the
environment is to be prevented. Under this Principle, the
State Government and the Local Authorities - are
supposed to first anticipate and then prevent the cause of
environmental degradation by checking the activity. Lack
of SCifejﬁtiﬁcj‘knowledge as to whether particular activity is
causing de’gradation should not stand in the way of
ent in analysing such harm. ‘Onus of Proof
under t fls Pr1nc1p1e is on the actor or the developer to

must", %“ ot1Ce here that the provisions of the Act of 2010 S,
under Section 20 mandates that the Tribunal has to T
i apply the ‘Precautionary Principle’ while adjudicating the
cases under the environmental jurisprudence.

15. The la’w in relation to burden of proof in
environmental cases has developed in India very fast and
has added new dimensions to this concept. In the case of
M.C Mehta v. Union of India, AIR 1987 SC 1086, Hon’ble
Supreme Court was dealing with the issue as to what is
the measure of liability of an enterprise, which is engaged
in a hazardous or inherently dangerous industry, if by
any reason of an accident occurring in such industry, it
causes damage to environment and human health.
Hon’ble Apex Court considered the Rule of Strict Liability
as laid down under the English Law in the case of

: Rylands v Fletcher (supra) and formed a view that the

y Rule had lost its potentiglity in the context of current

: environmental jurisprudelglce. Hon’ble Supreme Court of
India thus provided new dimensions for determining
such a liability and its extent, including application of
rule of burden of proof. The Court held as under:

“Considerable case law has developed in England as
to what is natural and what is non-natural use of
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land and what are precisely the circumstances in
which this rule may be displaced. But it is not
necessary for us to consider these decisions laying
down the parameters of this rule because in a
modem industrial society with highly developed
scientific knowledge and technology where
hazardous or inherently dangerous industries are
necessary to carry out part of the developmental
programme. This rule evolved in the 19th Century
at a time when all these developments of science
and technology had not taken place cannot afford
any guidance in evolving any standard of liability
consistent with the constitutional norms and the
“needs of the present day economy and social
structure. We need not feel inhibited by this rule
which was evolved in this context of a totally
d1fferent kind of economy. Law has to grow in order
to satisfy the needs of the fast changing society and
keep abreast with the economic developments
‘taking place in the country. As new situations arise
the law has to be evolved. in order to meet the
challenge of such new situations. Law cannot afford
' 'to remain static. We have to evolve new principles
and lay down new norms which would adequately
il with the new problems which arise in a ‘highly

law as it prevails i gl o Bt e e o

L;rutches of a fore1gn legal order. We are
inly prepared to receive light from whatever
source it comes but we have to build up our own
jurisprudence and we cannot countenance an
argument that merely because the new law does not
recognise the rule of strict and absolute liability in
cases of hazardous or dangerous liability or the rule
as laid down in Rylands v. Fletcher as is developed
in England recognises certain I’mitations and
responsibilities. We in India cannot hold our hands
back and T venture to evolve a new principle of
11ab111ty Wthh English courts have not done._We
have to develop our own law and if we find that it is
necessary to construct a new principle of liability to
| deal with an unusual situation which has arisen
n and which is likely arise in future on account of
' hazardous or inhereg)tlv dangerous industries which
are concomitant to an industrial economy, there is
no reason why we should hesitate to evolve such
principle of liability merely because it has not been
so _done in England. We are of the view that an
enterprise which is engaged in a hazardous or
inherently dangerous industry which poses a
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potential threat to the health and safety of the

persons working in the factory and residing in the

surrounding areas owes an absolute and non-

delegable duty to the community to ensure that no

harm results to anyone on account of hazardous or

inherently dangerous nature of the activity which it

has undertaken. The enterprise must be held to be

under an obligation to provide that the hazardous

or ,inherently dangerous activity in which it is

engaged must be conducted with the highest

standards of safety and if any harm results on

_ account of such activity, the enterprise must be
{0 absolutely liable to compensate for such harm and
“it should be no answer to the enterprise to say that

it had taken all reasonable care and that the harm

occurred: without any negligence on its part._Since

the.,,g ersons harmed on account of the hazardous or

herently dangerous activity carried on by the

: en ferpnse would not be in a position to isolate the
process of operation from the hazardous
eparation of substance .or any other related
element that caused the harin-must be held strictly

~ liable for causing such harm as a part of the social
cost for carrying on the hazardous or inherently
Hdangerous activity. If the enterprise is permitted to

‘earry. on an hazardous or 1nherentlv dan;zerous

o

act1V1tV as an appropriate item of its over-heads.
Such- hazardous or inherently dangerous activity for
private profit can be tolerated only on condition that
the enterprise engaged in such hazardous or
inherently dangerous activity indemnifies all those
who suffer on account of the carrying on of such
hazardous or inherently dangerous activity
regard ess of whether it is carried bn carefully or
not. This principle is also sustainable on the ground
that the enterprise alone has the resource to
discover and guard against hazards or dangers and
to provide warning against potential hazards. We
would therefore hold that where an enterprise is
engaged in a hazardous or inherently dangerous

‘ activity and harm results to anyone on account of
an accident in the operation of such hazardous or
inherently dangerous activity resulting, for example,
in escape of toxic gas the enterprise is strictly and
absolutely liable to compensate all those who are
affected by the accident and such liability is not
subject to any of the exceptions which operate vis-a-
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vis the tortious principle of strict liability under the
rule in Rylands v. Fletcher (supra)”.
(emphasis supplied)

16. Development as well as industrialisation in a society
project new challenges in the field of environmental
justice.  Sustainable development is an appropriate
answer, but it has to be applied in its correct perspective,
while ensuring that there is no irreversible damage to the
nature, environment and ecology. As already discussed
the Precautionary Principle is one of the most significant
tools with the Courts and Tribunals to protect the
environment, right at the initial stage rather than look for
remedies post environmental damage and' then to find
most of times, that the damage is irreversible. This
would lead .to serious and adverse -impacts upon
environment 'and human health. Onus of proof is one of
tmaspects of the Precautionary Principle.

: Indza and others, (1996).5 SCC 647, where the
Court after noticing the dimensions of the Precautionary
Principle as afore-stated, not only opined that onus of
i ‘-}on the actor or the developer/ 1ndustr1ahst to

_apphed by Courts, of course, while observmg‘
principle enunciated should be simple, practical

&, w‘,_”“‘:‘

discussion by the Hon’ble Supreme Court of India in the
case of A.P; Pollution Control Board v. Prof. M.V. Nayadu
(Retd.) & Ors., (1999) 2 SCC 718, but in that case greater
emphasis was given by the Hon’ble Supreme Court of
India on the special nature of onus of proof in cases
involving violations relating to environment. The Court

held as under: .

“36. It is to be noticed that while the inadequacies of
science have led to the 'precautionary principle’, the
said 'precautionary principle' in its turn, has led to

the special principle of burden of proof in

environmental cases where burden as to the absence
of injurious effect of the actions proposed, is placed
t on those who want to,change the status quo (Wynne,
Uncertainty and Envronmental Learning, 2 Global
Envtl. Change 111 (1992) at p. 123). This is often
termed as a reversal of the burden of proof, because
otherwise in environmental cases, those opposing
the changes would be compelled to shoulder the
‘evidentiary burden, a procedure which is not fair.
Therefore, it is necessary that the party attempting
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to preserve the status quo by maintaining a less-
polluted state should not carry the burden of proof
and the party who wants to alter it, must bear this
burden. (See James M. Olson, Shifting the Burden of
Proof, 20 Envtl. Law p.891 at 898 (1990). (Quoted in
Vol. 22 (1998) Harv. Env. Law Review p. 509 at 519,
550).

37. The precautionary principle suggests that where
there is an identifiable risk of serious or irreversible
harm, including, for example, extinction of species,
widespread toxic pollution in major threats to
essential ecological processes, it may be appropriate
to place the burden of proof on the person or entity
proposing the activity that is potentially harmful to
the environment. (See Report of Dr. Sreenivasa Rao
Pemmafaju Special Rapporteur, International Law
Commission, dated 3.4,1998, para 61).

38 B is also explained that if the environmental
nsks“ being run by regulatory inaction are in some
way "ascertain but non-negligible", then regulatory
: actlon is justified. This will lead to the question as to
- What is-the non-negligible risk'. In such a situation,
the - burden of proof is to be placed on those
- dttempting to alter the status quo. They are ‘to
‘discharge this burden by showing the absence of a
reasonable ecological or medical concern: That-is
‘the required standard of proof. The result would be
thati insufficient evidence is presented by them to
e concern about the level of uncertainty, then
the " presumption should operate in favour of
environmental protection. Such a presumption has
been applied in Ashburton Acclimatization Society v.
Federated Fanners of New Zealand [1988] 1 NZLR 78.
The required standard now is that the risk of harm
to the environment or to human health is to be
n public interest, according to a 'reasonable
test. (See Precautionary Principle in
ia by Chairman Barton) (Vol. 22) (1988) Harv.
‘Rev. 509 at 549)”.
(Emphasis supplied)

,,,,,,,,,,,,,

17. Another aspect which requires our attention is that

g _ in terms of Section 19 of the Act of 2010, this Tribunal is
b not bound by the procedjire laid down by the Code of
| Civil Procedure, 1908 as Well as by the rules of evidence
contained in Indian Evidénce Act, 1872 and it has to

evolve its own procedure in consonance with the

Principles of Natural Justice. These provisions are

~suggestive of an approach which the Tribunal should

adopt in order to protect the environment, while keeping

in mind the principles stated under Section 20 of the Act
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of 2010. This Tribunal had an occasion to deal with the
 concept of burden of proof in environmental cases in the
case of M/s. Sterlite Industries (India) Ltd. v. Tamil Nadu
Pollution Control Board, 2013 ALL (I) NGT REPORTER
(DELHI) 368, where the Tribunal held as under:-

130. The normal rule of evidence is that one who
pleads must prove before the Court or the Tribunal
i.e. the onus of proving, while claiming relief, is on the
person who approaches the Court/Tribunal. However,
this rule may not be applicable to this Tribunal stricto
sensu.

131. This Tribunal has been established both with
original and appellate jurisdiction relating to
environmental laws. The NGT Act, 2010 was enacted
for effective and expeditious disposal of cases relating
ironmental protection and conservation of
rests “and other mnatural resources including
enforcement of any legal rights relating to
environment. In relation to NGT, the legislature, in its
wisdom, has specifically excluded the application of
the procedure under the Code of Civil Procedure,
1908 and the Indian Evidence Act, 1872 (for short ‘the
,Ev1dence Act’) in terms of Section 19(1) and 19(3). of
NGT ‘Act. On the contrary, Section 19(2) of the
NGT Act‘empowers the Tribunal to have the power to .
reg _its own procedure. In terms of its Section
' NGT is a judicial Tribunal.

tion 20 of the NGT Act further recognises the
application: of the principles of sustainable
development precautionary principle and polluter
pays principle by the Tribunal Whlle adjudicating
upon disputes on environment.

133 Once the applicability of specific rules of
as prescribed under the Evidence Act, is
the Tribunal has to state its &wn procedure,
including - recording of evidence, but the same
y has to be in consonance with the
principles of mnatural justice. It will have to be
examined on a case to case basis as to when the onus
will shift from the applicant to non-applicant. In
environmental cases, normally the damage to
environment or public health is evident by itself, res
ipsa loquitur. The casespf environmental degradation,
damage and health ! hazards are obvious by
themselves as a result of some industrial activity or
development. In that event and keeping in view the
very object of the NGT Act, it will be unacceptable to
require the applicant to discharge his primary onus
by strict number of events and their details.
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134. In Ravi Kapur v. State of Rajasthan (2012) 9 SCC
284, it was held that the doctrine of res ipsa loquitur
serves two purposes. Firstly, that an accident may by
its nature be more consistent with being caused by
negligence for which the opposite party is responsible
than by any other cause and that in such a case, the
mere fact of the accident is prima facie evidence of
such negligence. Secondly, it is to avoid hardship in
cases where the claimant is able to prove the accident
but cannot prove how the accident occurred.
Recourse to this principle is also permissible where
there is no direct evidence brought on record. These
stated principles apply more often than not to motor
accident cases and can squarely be applied to cases of
environmental pollution resulting from industrial
activities or.development.

135.. félUrnder the provisions of the NGT Act, any
aggri‘ d person can approach the Tribunal for
redressal of his grievances in relation to environment
within the ambit and scope of Sections 14, 16 and 18
of the NGT Act. The legislative object appears to be to
Catalyse the access to environmental justice, which
need: not be circumscribed by strict rule of locus
standz in legal prescriptions.

136. Once an apphcant approaches the Tr1buna1 with

‘ge of gases or effluents in violation of the
bed standards, then such an applicant
discharges the primary onus by instituting a petition
in the prescribed form, supported by an affidavit,
which then shifts upon the industrial unit, developer
or the person carrying out the activity complained of,
to establish by cogent and reliable evidence that it has
not ca used pollution or health hazards by carrying
tivities; all the expected normts of discharge
have been strictly adhered to by that unit; and any
harm, if caused, was neither the result of any
neghgence nor violation of prescribed standards.
Upon discharge of such onus, which is certainly much
heavier, by the developer/ 1ndustr1a1 unit, it will then
again be for the applicant to establish to the contrary.
In other words, heavy onus lies upon the industrial
unit or the developer t§ show by cogent and reliable
evidence that it is nonrpolluting and non-hazardous
or is not likely to have caused the accident
complained of.

137. The view we are taking finds strength from the
observations stated by the Supreme Court in its
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judgment in the case of Narmada Bachao Andolan v.
Union of India (supra) where the Court, while referring
to the case of Vellore Citizens’ Welfare Forum supra
- .and the report of the International Law Commission,
held as under:

“119. It is this decision which was the subject-
matter of challenge in this Court. After referring to
the different concepts in relation to environmental
cases like the 'precautionary principle' and the
'polluter pays principle', this Court relied upon the
earlier decision of this Court in Vellore Citizens'
Welfare Forum v. Union of India (AIR1996SC2715)
.and observed that there was a new goncept which
places the burden of proof on the developer or
industrialist who is proposing to alter the status
quo. and has become part of our environmental law.
vas noticed that inadequacies of science had led
“precautionary principle and the said
,precautlonary principle' in its turn had led to the
Sp Clal principle of burden of proof in environmental
cases where burden as to the absence of injurious
 effect of the actions proposed is placed on those
‘ ’Whoxwant to change the status quo. At page 735,
- this Court, while relying upon a report of the
ternat1ona1 Law Commission, observed as follows:

: precautlonary principle suggests that ‘where
‘ vere 1s an 1dent1ﬁab1e risk of serlous or 1rrever31ble

proposmg the activity that is potentlally harmful to
the environment.’

120. It appears to us that the 'precautionary
principle’ and the corresponding burden of proof on

project or industry where the extent of damage
likely to be inflicted is not known. When there is a
state of uncertainty due to lack of data or material
about the extent of damage or pollution likely to be
caused then, in order to maintain the ecology
balance, the burden of proof that the said balance
will be maintained}y must necessarily be on the
industry or the unit which is likely to cause
pollution. On the other hand where the effect on
ecology or environment of setting up of an industry
is known, what has to be seen is that if the
environment is likely to suffer, then what imitative
steps can be taken to offset the same. Merely
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because there will be a change is no reason to
presume that there will be ecological disaster. It is
when the effect of the project is known then the
principle of sustainable development would come
into play which will ensure that imitative steps are
and can be taken to preserve the ecological balance.
Sustainable development means what type or extent
of development can take place which can be
sustained by nature/ ecology with or without
mitigation.”

138. Therefore, the stated principle could be a valid

(i dictum for environmental adjudicatory process.”

18. Besides the fact that substantive onus would fall

upon the industry to show that it has complied with the

statutory; requirements and is operating within the
d norms, the industry has to be aware of the
,ompensatlon for causing environmental
degradze tlon and its restoration could be imposed upon it
in terms of Sections 15 & 17 of the Act of 2010. This
shows and supports the application of Principle of ‘Strict
L1ab111‘;;}ff'" Even prior to coming into force of the Act of
2010, the Courts in India, particularly the Hon’ble
Supreme Court of India, had taken a view that the Courts
and ‘even the Government bodies, Pollution Control
Boards ‘have the power to impose fines on the violators of
, ental laws and demand monetary damages from .
them for aesthetic harms to public assets such as rivers,
etc. [Ref: M.C. Mehta (supra) and Municipal Council of
Ratlam v. Vardhichand, AIR 1980 SC 1622].

Sy

19. In view of the above analysis, it may be possible to
state the general rules that may be applied in cases
falling under Environmental justice but even these
cannot be stated without exception. To provide a strait-
jacket formula is not possible by the Tribunal; still in
order to add clarity, it would be wseful to state
unambigudiiSly the scope of the rule of burden of proof in
environmental cases in our country. The Principle of ‘No
Fault’ or ‘Strlct Liability’ is applicable in cases before the
Tribunal wherever it relates to a person or an industry
dealing with hazardous or inherently dangerous
substance or activity. The concept of ‘no fault’ liability
has been included in the statutory scheme of the Act of
2010. Section 17(3) of thg Act of 2010 requires that the
Tribunal in cases of accident would apply the principle of
no fault liability. These terms have been used in
complete contradistinction to the language of Section 15
of the Act of 2010, which also deals with grant of relief,

- compensation and restitution of environmental damage
to the property and victims of pollution.
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20. As we have already noticed, that the statutory

provisions/environmental laws in India place an

unequivocal obligation upon the person or industry not

to carry out any activity which is hazardous or otherwise

polluting, except with the consent of the Board.

Therefore, the onus to show that the activity is being

carrying on with the consent of the Board or the

competent authority and that such activity is being

continued strictly in terms of the consent order within

the prescribed parameters of emissions or discharge, is

7 upon the industry/unit. In such cases, the primary

on burden of proof, as distinguished from the substantive

burden of proof, would lie upon the applicant who

approaches the Tribunal. The primary burden would be

with reference to preponderance of probabilities, while

the substantive burden to prove to the contrary would

shift and lie upon the industry. The industry would have

to d1scharge its burden on both these aspects afore-
tated >

13. The sCyhe\me of Section 15 and 17 read with Section 14 of the
NGT Act clearly places the onus upon a polluter to show that it is
not cau'Sirigﬁﬁ pollution. It is for the reason that every industry is

expected totake the consent of the Board and operéte only within™ & ..

the prescribg,gi'-';ﬁafameters and the conditions of the consent order.
In both these respeéts, apparently, the unit had failed for all these

years.

14. In order to examine what environmental compensation should
- .

be directed to be paid for restoration as well as for preventive

measures that are required to be taken now, we have to apply some

kind of guess work as the pollution has been caused over the years.

The Tribunal in the case of Kri%han Kant Singh v. M/s. Triveni Engg.

Industries Ltd., Original Application No. 317 OF 2014 pronounced

on the same day, held as follows :-




“21. Undisputedly, the industry has polluted the ground
water and air, has operated without consent of the
Board, has breached the conditions of the consent order
and has failed to discharge its legal obligations. For this
reason, the industry would be liable to pay
Environmental Compensation. At this stage it is not
possible to determine with certainty the extent of
pollution caused and consequences of the violations
committed by the industry and therefore some kind of
guesswork has to be applied by the Tribunal to direct
payment of Environmental Compensation in terms of
Sections 15 and 17 of the Act of 2010. In this regard we

(o may refer to the judgment of the Tribunal in Krishan
Kant-Singh v. National Ganga River Basin Authority, 2014
ALL (I) NGT REPORTER (3) (DELHI) 1:

“51. It 1s not possible to assess exact environmental
age -and the cost of restoration thereof in view of
the long period involved in the present case and the
ct that the statutory Boards empowered to prevent
‘and: control pollut1on have not performed . their
5 tutory duties in accordance with the spirit and
obJect of the environmental "Acts and jurisprudence.
This, unit is responsible for causing great
env1ronmenta1 pollution of different water bodies
) ludlng Phuldera drain, the Syana Escape canal,
River Ganga and even the groundwater in and
lnd the area of this industrial unit. Besides
scientific data of inspection by the Expert teams, ¢ . ..
“’ofﬁc rs of the Pollution Control Board, analysis report e
he fact that the water in the Phuldera drain had
turr éd brown, even to the naked eye, demonstrates
the extent of pollution caused by this unit.
Considering the magnitude of the pollution caused by
the unit, its capacity and prosperity; responsibility of
the unit to pay compensation cannot be disputed on
any plausible cause or ground. The Supreme Court in
the case of Sterlite Industries (India) Ltd. v. Union of
India & Ors. (2013) 4 SCC 575} enunciated the

pr1nc1p1e that a company which has caused the
damaged to the environment and for operating the
plant without ballet renewal of consent for a fairly
long period would obviously be liable to compensate
by paying damages. While relying upon the judgment
of the Constitution Bench of the Supreme Court in
; the case of M.C. Mehta v. union of India (1987) 1 SCC
395, the Court fugther stated that the plea of
reasonable care andr'that the damage to environment
occurred without specific negligence on the part of
the unit is not a sustainable defence to a direction of
payment of compensation for causing environmental
damage. The court further held that magnitude,
capacity and prosperity of the unit are the relevant
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considerations for determining the extent of the

liability in such case. Applying these principles to the

facts of the present case, there can hardly be any
dispute that it is a polluting unit. It is also beyond

controversy that this unit has operated without

consent of the Boards from 1974 till the year 1991,

thereafter, it committed default in compliance of the

conditions of the consent right up to the year 2000.

Even thereafter, it did not strictly comply with the

conditions and directions issued by the respective

Boards. This unit is a direct source of polluting River

_ Ganga.

The unit is a profit making unit. No record has been
’ “produced before the Tribunal to establish anything to
the contrary. Though, it may not be possible to

determine with exactitude the exact amount of
compensatlon payable on account of damage to

environment because of the long period involved and

also for the reason that even scientifically the extent

-of damage and amounts required for restoration and

restitution thereof cannot be determined at this stage

now. Cleaning and removal of sludge from Phuldera

drain, treatment of other pollutants flowing in the

said .drain, preventing any discharge into the Syana

, Escape Canal and making River Ganga pollution free

- ‘are the basic needs which require attention of the

| Expert - bodies part1cular1y, in the facts .and

| ‘Rs 5 crores which shall be depos1ted with the UPPCB
nd shall be spent for that purpose alone by and joint
teamn of CPCB and UPPCB, including for removal of
sludge and all pollutants in the Syana Escape Canal
till it joins river Ganga. This amount shall also be

used for preventing ground water pollution.
The unit has caused serious pollution persistently.
There is sufficient material before the Tribunal to
establish both direct and indirect pollution being
caused by this unit. The unit has &ven intentionally
failed to comply with the directions and conditions of
the cb'nsent order passed by the respective Boards.
Not even submitting an application to the Board for
obtaining consent to operate shows complete
disregard towards law and its statutory obligations by
: the unit. It is not a only case where it is a threat to
¥ cause environmental pollution but is a case of
causing environmental pollution, in fact. Right to
, carry on business cannot be permitted to be misused
or to pollute the environment so as to reduce the
' quality of life of others. Risk to harm to environment
or to human health is to be decided in the public
interest according to ‘a reasonable person’s test’. The
man’s perception with reference to the facts of this
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case cannot return a finding any different than the
one recorded by us.”

15. Thus, we have to apply the above principles while directing the

industry to pay environmental compensation in terms of Section 15

and 17 of the NGT, Act, 2010.

16. In view of our discussion above, we pass the following order:-

(1)

(2)

(3)

(4)

()

(6)

The Industry is permitted to start its manufacturing

“activity. *

Before . commencing its sugar manufacturing and

dis ﬂlé_ry it must comply}with the discrepancies pointed

out by the Joint Inspection Team.
Theg“:ﬁn.it will be inspected by-the Joint Inspection Team

immediately upon commencement gets operative.

The aifljdustry is held to be liable pay the Environmental

Cos ﬁgen‘sation of Rs. 1 Crore within one month to UPPCB

and rnish a bank guarantee as well to the extent of Rs.

10’1a15<1_11f,"

The amount of Rupees One Crore paid to the UPPCB
shall ’be spent upon taking preventive measures,
removmg of the various materials, pgﬂutants lying in the
area,i:ésr‘well as steps for restoring of the environment
and ééology as per the records of this file and ensure that
no sludge spent wash, fly ash or other pollutants
generated by this in(hlstry is permitted to remain in the
soil, ground water and even on the land of the industry.
If the unit performs strictly within the prescribed

parameters and as per the conditions imposed and is
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-

found to be compliant and non-polluting industry, the
bank guarantee could be released after a period of two
years, failing which the bank guarantee shall be
encashed and the amount utilized for prevention and

control of pollution in that area.

17. The above Review Application stands disposed of in the above
terms. All the pending M.As bearing nos. 613/2015, 626/2015,

915/2015 and 927/2015 also stand disposed of.

Justice Swatanter Kumar
e Chairperson

Justice M.S. Nambiar
Judicial Member

pin — .

Dr. D.K. Agrawal
Expert Member

Prof. A.R. Yousuf

.  Expert Member

Mr. Ranjan Chatterjee
Expert Member

New Delhi %
10th December, 2015 ’
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| | ANNEXURE : R1 /N (@Uﬂ)

Viliager ok, Tehsil: Sambhal
Di'stss‘atnbha!.PInCode-ZM 304,UP
Telefan: +g}-5923-221566 221310
£-mail; dsmasmoligdhampus.cor
Website: www.dhampur.com

uPp. Poﬂut:on‘ v B'oard

pick-up Bhawan, ' Gomu Nagar, "
3- Floor Biock,,vmhuu Khand, '
~ Gomti Nagar

;GT Rewew Application No.13 of 2015 in Original Application

L

f'pmm no.16 of Hon'ble National Green Tripunal — Dethi Review
Apphcatto  No.13 of 2015 in Original Application No.35 of 2015 dated 10-12-2015
kindly find ierewith a Demand Draft beating no. 806480 for Rs.1,00,00,000/-

(rupees: ‘onje crore ‘only) dated 7-1- 16 and also a Bank Guarantee for Rs.10.00 Lacs
(rupeest ten lac only) in savour of "Member secretary” — U.P. poliution Control Board = s

payable ‘at Lucknow.

fédge the receipt.

'+ Demand Draft Rs.1.0 Crore/ Bank Guarantee of Rs.10.00 L.ac only

opy to: Regfonat Otficer - U.P. Pollution Control Board - Moradabad

\

)
24 115249/ P193PLCEO0S
Regd. Officer Dhamput Sugas Milfs Lidl. Divumput, N, &y, Drst. Bijnor (W Pin Code-246 71
weanch Dffice: 1/125,398y ghand, Gomit Naga, wdmcm 226 010 LP -91-522-2392

Vinigr 3 Pilinameminr n B2memarrn v T faeanti A Batmnen ®




), o () IR, ”

Bartns (Brim Naga) UP. - 44304

st e
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V04 QWA B3
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punjmb national

the name vou cah BANK'

; dated 07.01"2016

X Al Designauon BRANCH MANAGER and (2) h:
AKHILESH atxon OFFICER. . o i

o HE g,
L
said guarantee 1ssued by us f&r hxs mformauoxi and
Signa ture

L5 A i3

26102303 L t$a'a 26198456 . amrsz wwwpnbmdla com

:ﬁﬁ‘ﬁ-ﬁOOﬁG .W

Head Office : 7. B




CCL 474413

B.G:No. 7224 TL& 000116

(‘an C’ontrol Board .. Dated: 07012016
Nagar 3"* Floar Block, -~ INRRs; 10,00,000/-

agar, o ‘.-Ex;nry. 0601.2018

. ww..,““

Bank- Asmoh Dlstt. Sambhal (herein aﬂer referred as "bank”)
the extent of Rs. 10, 00,000/- (Rs.Ten lac onily) on behalf.of our
Dhampur Sugar Mills Ltd, (Distillery ‘Division) Distt. Sambhal

lied satd industrial unit) under the terms & condihans of this

ed P, Pollution control board, by th “i_d industrial
3an Guarantee of Rs. 10,00,000/- (Rs. Ten lac'only), We the
rfake to pay the U.P. Pollution control board an amount not -
,_0,000/- (Rs.Ten lac only) against any violation- of terms &
ed beiow imposed by U.P. Pollutlon gontrol board- .

rim!y wnthm the prescnbed parameters

m {non-pollutmg mdustry

wira- mxw& E mm

5.0 20U Dian s “‘E'Nm




9y LG o0 b
re by undertake to pay the amounts due & payable under this
any demur merely on a demand from the U.P.Pollution control
at the amount claimed is due by way of violation of any of the
‘by the U.P. Pollution Control Board mentioned above by the
- Any such demand made on the bank ghall be conclusive as
1t due & payable by the bank under this guarantee. How ever

. .Ten lac only).

3. We ertake to pay to the U.P. Pollution Control Board the amount
refe rantee above so demanded notwithstanding any disputes
rais ustrial unit in any sult or praceeding pending before any court or
tribi thereto our hablhty under this present bemg absolute and
une L o

4. We {r agree that he guarantee herein contamed shal! rémain in full
fore ring the. period that has been specified for the. perfarmance of
the tions & that it shall continue to be enforceable till the U.P.

he Pol sard certifies that the terms & conditions imposed by U.P.
3oard have been fully & properly camed out by the said
-indi 'jrdmgly discharges guarantee and unless a demand or claim
u 5 is made. on us in writing ‘on or before the we shall be
di ility under this guarantee there after 06-01 -2018 -
& e will nat be dtseharged due fo the change in tbe const:tutlon |
6. not to revoke this guarantee dunng its currency

ythmgcemamedhe'em T
er this bank guarantee shall not exceed Rs 10 00 000/- e

pay the guaranteed amount tinder this bank ,
eu serve upon usa wntten clasm or demand on or

‘ JE‘BANK

- Pumab National Bank
:- Asmoli

s-guarantee shall be restricted to an: amount not exceeding

vious consent of the U.P. Pol!ution control beard in wntlng ,

EETI




